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LOI( SABHA DEBATES 

LOK SABHA 

W,dMsdflY, August J,198JISfavano 12, 
1905 (Saka) 

The Lok Sahho mtf at E/,ven of the 
Clock. 

[MR. SPEAKER ill/he Chair] 

ORAL ANSWERS TO QUESTIONS 

Rattonalfsafloa or '" coaf or can 

*141. SHRI U1TAM IlATHOD: 
Will the Minister of IND(Jn1ty be 
pleased to state : 

(a) the steps taken by Ge"ernment 
to rationalise the cost of cars ill puf!>U­
sance of tbe �tatement madlt "y him in 
reply to half-an-hour discuSli� in Lok 
Sabha on 9 May, 1983 � and 

(b) the results achie¥ed '1 

THE MINISTER OF STA 1'1!! IN THE 
MINISTRY OF INDUSTRY (SHRI 
S.M. KRISHNA): (a) and C') The 
Government have held a series or . discus­
sions including those with the manufac­
turers on the issues of price rationalisa­
tioe, quality improvell*lt and moderni­
sation of all types of automobiles Includ­
ina can. The Government have also 
tIk.a a Bote of the rCCOllJDlCDdaaiOBl 
made by the Bureau of Industrial Costa 
aacI Pric:a 011 ttle price structure or cars. 

2 

Mis. Premier Automobiles Ltd., haw 
reduced ex-factory price of their Premiet 
Pad mini car by Rs. lS03/- (which meana 
reduct ion of net price by Rs. 1810/- at 
De!hi). MIS. Hindustan Motors Ltd., 
have given an assurance to hold prices of 
their cars during the current year. 

Further, entry of Maruti Udyog Ltd., 
in the field of passenger cars and V8DS, is 
expected to have a salutory effect on tbe 
quality and prices of cars markct.ed by 
other manufacturers. 

SHItI UTrAM RATHOD: Sir in 
reply to part (a) and (b) of my question, 
it is written that there were discussions in 
regard to the quality improvement and 
modernisation of all types of automo­
biles, including cars. May I know if 
they are doing any thin! for quality im­
provement and modernisation of all types 
of automebiles, if they have agreed to 
that '1 

SHRI S.M. KRISHNA: Sir, we have 
beeQ.. assured by the manufacturers ad 
we have impressed upon them that their 
primary preoccupation should be quality 
aloBs with the chcckin. of prices. 

SHRI UITAM RATHOD: Sir, while 
replying to a half an hour discussion dur­
ing last session, the Minister had stated 
that Premier Padmini and also Ambas­
sador are thinking of bringing out new 
engines. Have they achieved any prog­
ress in that direction? And if so, wbat 
is tbat'l 

THE MINISTER OF INDUSTRY 
(SH1l1 NARAYAN DATI TIWARI): 
Sir, I am very thankful to the Hon. Mem­
ber of having gone through very camully, 
what I said on 19th May, 1983.. Therein, 
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you will please find that I had mentioned 
about the Annual �ncrll Meeting speech 
of the Chairman or the Premier Automo­
biles, in which he had mentit'ned

· 
that 

new dies will be out during this year and 
that a new model is on the anvil and it is 
expected to be available within this )'C'lr. 
Similarly, the Hindusthan Motors are 
baving a new model-the Vaulthaul 
model. It is also expected to be out 
this year. Hindustan Motors have also 
proposed to have collaboration with 
Isuzis, who are I famous die!el engine 
manufacturer, so that they bring out a new 
fuel efficient diesel engine. 

SHRI PRATAP BHANU SHARMA: 
I would appreciale the various steps 
taken by our Government on the issues 
of price rationalization, qua lity improve­
ment and modernization of automobile 
industry. ] am very much surprised 10 
know that during the last 2S years, prices 
of our cars have gone up by five times, 
at the cost of quality, i.e. without 

improvement in quali ty and without im­
plementation of any modernisation plans, 
especially in engine and transmission sys­
tem. I would like to know whether the 
Bureau of Industrial Costs and Prices 

have also recommended any relationship 
of quality improvement measures with the 

price structure of cars. What effective 
stepo; is he going to enforce on car manu­
facturers, especially Hindustan Motors 
and Premier Automobiles who are Slill 
tafk ing this technology from foreign 
countries, even afler having experience 
for 3S years? What have they done in 
resarcb and development in 3S years. 
to improve tbe qualityof' cars wilh indi­
genous technology, our own engineers 
and automobile modernisation plan ? 

SHRI NARAYAN DUTT TIWARI: 
While I do not hold any brief for the 
automobile manufacturers, I must point 
out that there have been built- in difficul­
ties on this particular technology front, as 
far al automobile manufacturing is con­
cerned. In my response to the half_an 
hour debate, I had traced in beief the 
history of automobile manufacture in our 
country. II is a fact that the original 
techoology which was imported, has been 
fndigenized 9l?%. But now the question 
is rep.rding new patterns, new dcsi&J1s. 

new and latest technology and new 11101 
efficient tochnology. So, what we are 
concerned is about the induction of new 
technology in the ficld of automotivo 
vehicles. It is in this field that we havo 
been omphasizina the induction of new 
technology recently. and I am lUre that 
in the next 2 or 3 years, we shall find a 
breakthroUJ/t in this respect. 

MR. SPEAKER: They are experts 
in raising prices. 

DR. SUBRAMANIAM SWAMY: I 
would like to know from the Minister 
whether, as pan of the rationalization of 
the cost of cars, he has consi dered the 
complaint of the present manufacturers 
of automobiles, that Government is not 
giving them relief on imports of spare 
parts, which relief is being made available 
to the Maruti Car Company. Is it a fact 
thaI G overnment has now decided to raise 
the price of Maruti cars ? 

SHRI NARAYAN DATT TIWARI: 
First of all. Government has not taken 
any decision, by name. It is not by 
denomination or by name. What we 
have done, as the hon. Member must 
have seen. is Ihat we have said thaI cars 
with fuel efficient engines will be covered 

upto 1,000 cc. Whether it is Maruti or 
any other car, it is upto 1,000 cc. If the 
fuel efficiency is certified by proper autho­
rities, they will get their relief on the 
import of components. It is not just 
for Maruti. It is for others also. If 
other manufacturers want to bring out 
small cars with the same specifications, 
they are also entiled to reI ief. But be­
yond 1,000 cc. the matter is under consi­
deration because it has fiscal and mone­

tary implications. As far as Maruti car 
is COD'*Ded, its price has not yet been 
announced. But I am given to under­
stand that the Marutj car price will not 
exceed lb. 47,500 plus' local lues and 
frei",t cbarps. 

.,. Wt'If �wmn: � � 
� t�, {1n' � :urm zrftriT'T 
� ;:r " n;, � SAiT� IIiT _. fro­
t;r 1fi f� flRT tm t I � 
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IR� If.� � ar1:�' � ifin: 
�lf � ��, �� sraFin: � mrr 'fiT � 
� fi"iiIT� �lfH � 'TlfT � I f��­
� it 33 ij'T;;r it ltiTt ;pn �T� 
�1' f.rifiT;.;rr 'TlfT �, � .ft it I �"TaiT 
� a�m it q.�r �)if cmrr qftn:rOT 'llli 
� ifiIf � �, � SAir�!fiT fl"Jff� 
.;r� ifi"r +1T 3IH'� lf�t f<RT� �TU 
� ? "!. • 

'fin) � f� 1ITtr ;;r) mrf� � � 
�FFrT lfT �� it, �<f,'r antn� 
"lIT � 3lh: � 'n: �itfC 4ft 'llfT � � ? 

�T ml � qfrrifiT: � iiffif � 
��r � I 

� ij'('1l orRnfIJf ilfrn : � il'ffi 
iT@ �T �Qr � I \;frIJr-r ij- �T(if �r if �� 
<:r,-� .,1 cr.n: fri"� � � I II'lfT �if:r 
�rfq;rU Jj�r ;r�lGlf Ciit � ? 

� OfRlllVl em m1f'RT : �I� 
a�q ��Tir � ��T rn� /fiT � ••• 

"" � � ftt1ml: � � 
� �ifiT amrr<.1 � I Cf17{ aWl If"{ �)-
�fim:r h� .,) ifi� �, � arrcm 
'n: �r OflfT � � �; Off � 
fififi"f� .,1 ;r{ � m arr�R � if 
�li WrIfT � �1� �T 'I'fT q; iiI1 
arriTlrrfcif fURi (fire.:.� � � � 
fwr it h� � �(T � I arm� 
� �ru �1 � arh: 311 qQq!f.ffi m 
or�) � fit; ;;r� it liT I! 0 � 0 if 'ill 
� �T lIiT�t lfT Il�!ffi �, � 
arrm q� �m �T �� � If(f �1 

� I 1frffl � '1lql!4'f,(,!laIT it; � 
3Jtfift � 'ftO'!Pr it; � � 
'T«vrr CfiV'l'T 'ifT� I ��1 � 
�� arq;ft "IlqiWlidl1l1 am: arq;rr 
qf��q) aifi mfiRr �T � I 

-n � 1fmQ1ll' � : fnTfir� 
q<; ¢� it; �� it m � � 'fT I 

"" � 1W �1 : �1:q1;:q(1ll1 
�rn 'n:#?: � fffi \iffiIT � I 

Defflopmeut of Liquid Oystal Devices 

*142. SHRI N.K. SHEJWALKAR: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have seen 
the report in Hindustan Times, dated 
June 5, 1983, regarding development of 
I iquid crystal devices ; 

(b) jf so, whether Department of 
Electronics has not supported the licence 
application of Bharat Electronics Ltd. 

based on indigenous technology ; 

(c) whether the Department of Elec­
tronics is aware of the work done by a 
Professor of Raman Research Institute 

in liquid crystal devices; and 

(d) if so, what has been Government's 
response to this Indian effort? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY, 

SPACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIV RAJ V. 
PATIL): (8,) to (d) A statement is 
laid on the Table of the House. 

Statemeot 

(a) Yes, Sir. 

(b) No, Sir. The industrial licence • 
plication {or Liquid Crystal Diapl� 
made by BEL based on indigenous know­
how has been re-cast by BEL as a result 
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ef dlIodIsiollS with the Inler-Developmen­
tal Tasic. Force on Blcctroaic Componcots 
.. t lIP by Doe. This ro-cast application 
it boiQl supported. 

(c) and (d) Yes, Sir. As far back 
as 1974 the DOE itself had promoted and 
finaaced an R and D project on Liquid 
Crystal Material by Prof. S. Chan 'iVa 
SboIt..- at ttle Raman Research Insti­
tute. Bangalore. By 1980. th is project 
resuked ia the aenoralion of prod uct ion­

wonhy technology. That technology has 
siDce beaD transferred ueder the auspices 
of the DOE to a company in Madras 
tor commercial production. and Liquid 
Crystal Material is being produced 
by that company since r982. Thus, 
th: DOE has been the agency responsi­
"Ie tor IUcccs.�lIy promoting, and finan­
Cial the wtJrk of Prof. OlaDdra Shekhar 
on Uquid Crystal Material and geltins 
the know-how so developed s:Jccessfully 

commercalisod by industry. 

SIBI N.K. SHEJWAlKAR: Fint 
of all. I want to know when actually the 
first application was made by , the BEL. 

Mea .. ..  � answer it bas been stated 
..... iI hu bat-' .ow �aflod? Wu 

tM di� held oaIy after the D�WS 
item was pub� in the Press? Is it a 

fact? When actually the discussion took 
pIMIt. that ia ar.. Stll Juno or before 
t,h8t '1 In 197., a;tua!ly lho dftelopment 
... IDII4e witla ,he hoIp of tllia �art­
ment. Prof. Cbamira Sbtk.bar was ac­
tually helped. Is the lovemment aware 
\bat 8QW III lias tBe tccbootogy which is 
world-wide fanIIIlus '1 A raonosraph llu 
been published on the request of the 
CuAbridae UniYonity. He has been 
�FR5 

What has actua"y been done in fur­

therance of his advancement or rather 
researctI work reprcfing liquid crystal 
after 1974? r am afraid, nothing has 

been done after 1974, It is only known 
in the Raman RC!Ie8roh I'IIstitute that he 
has been successful in getting this distinc­
tion in the whole of the w<l'kt. _at 
is the agreement existing today for the 

....,., 01. � wllerei. 'his lifruid 
� �c� i, UM4 INa .. .. 
price ill Ib. MO at the .,... ., '!he, 

watches which wo mako by usial 
thi' tcbaolOl)' are beina sold at RI. 500 
or more. Is it not a fact that actual­
ly BEL had made a prototype watch and 
prebably 0Il0 prototype which was IUbmit­
ted to Shri C.P.N. Sinlb. But they could 
not make one prototye. For that it is 
understood thlll an qreomeot (or import­
ing crystals from Hitachi, Japan, hu 
been entered into. Is it a fact and if so 
how lona will this alNCment continue ? 

PROF. N.O. RANOA: Is there any 
question being a'ked now '1 

PROF. MAOHU DANOAVATE : The 
Minister must have foraotten the ques­
tion'1 

MR. SPEAKER: Mr. ShejwalkAr is 
tryina to fish out the question. 

SHRI RATANSINH RAJDA: I do 
n.,t know whether lhe walch is working 
now or not. 

DR. SUBRAMANIAM 5WAMY : 
Liquid crystals must be water· proof' also . 

SHRI N.K. SHEJWALKAR: Lastly. 
I want to know whether because the 

O,O.E. is iatercstClCi in bavinl import. 
from Hitach i they have made certain 
visits alsG to Japan. I am sorry thaI we 
are not enc:ourasing indilenous techno­
logy . We can make crystals here, sOllie 

liquid crystals for display are being made 
by IOnII ..,wI �lUties al90. Why 
.hould we import the mate,ial for these 
modbIet �OIII Japan ? 

MR. SPJiA,KiR: 'l'baDk you. 

SHRl.-R. SMEJ"'AI.KAk: Thank 
YOII (or-..,.... DID .. Sir. 

StIRl SHIYKAJ V. PAUL: The ap­

plicatiolt by "E. L. was m.te •• 
2i-3.1.983. 

PROF. MADRl1DANDAVATE: Can 
you re))l104lwge4 tJw qllCltIDD. far OUII 
informatiQD ? 
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SHRI SHIVIlAJ V. PAnL: The bon. 
Member wants to know what for and 
wh, we imported. 

DR. SUBRAMANtAM SWAMY: Is 
il the Oreiorian Calendar or liquid once ? 

SHRI SHIVRAJ V. PATIL: In 19H 
the project was started. In 1980 the 
technology was aenerated. Production 
also WtlS started in 1980. That techno· 
logy was handed over to Mis. Duda. 
form and Mis. Dudaform have produced 
900 grammes of liquid crystal material 
and SOO grammes have been given to 
D.E.L. This will make it clear that this 
technology was initially financed by 
D.O.E. When it became available it was 
handed over to the manufac turing alen· 
des and now we are manufacturinl! liquid 
crystal material and we are using it in our 
industry. 

On tht! question of D.E.L.'s applica.­
tion for im'1Mt of these things. it seems 
that there was some misundantanding. 
The appl ication was made for importiDg 
the material which was already available 
in our country. The liquid crystal mateo. 
rial manufactured by Dr. Chandrashekhar, 
is available in the country . but in their 
application they wanted to import that 
material from outside. And that is way 
tho applkatioD could not be aranted .. 
Therefore, the D.O.E. wanted a discus� 
sion with .B.E.L. to find out as to whY' 

tbey were wantin, to import the material 
when it was avilablc in our country Ii: 
it was being manufactured indigeDoU5ly. 

Now, arteE that misunderstandiltl was: 

c1eareG. there is no difficulty in gi.vinl 
pe rmission to B.E.L. to act certain olher 

IlUterials which they want. There are 
thr.ee other k.inds of matarials. One. 

coated plates. They say that they d. 

not have the instrument to me-u£acture 
tbcse plates. For that permissioo' gn be 
Biven. But for othu thiBgs which we 
available permiSSion need not· \ac 
aivcn. D.O.E. has not�' PDEL tQ 
i III port the material. What is. allowed &0 
them is the importation of tho inatrumoal 
to, manufacture the mat&rial aDd th. tOGb­

IIQJQD, DDt the. material ADd so, tbc ... 

phasi. is OD indiaenous development of 
the ' material which goes into the 
module and the instrument which manu. 
faQCuros it. 

SHR.I N.K.. SHEJWALKAR:' What 
about imports from Hitachi? 

SHRI SHIVRAJ V. PATIL: The 
PDEL i.e. Punjab Corporation is nport­
ing not the material but the instruments to 
manufa.;ture the material. Th.,- ace im­
porting the technology to maaufacture the 
material, which is not available in our 
country. So, here it is not the importation 
of the material but imporat ion of the 
instruments. 

SHRI N.�. SHIUWALKAR: I have 
not beea able to understand as to why 
the nodules for watches are bein, impor­
ted from Hitachi even today. Is there 
any such asreement with them? How 
many visits have )'Our officers made to 
Hitachi, Japan ? 

SHRI SHIVRAJ V. PATIL: I have 
made it amply clear that what is imported 

is Dot the raw material, parts of the .. teb 
but the machine and the technology. 

SHRI C.P.N. SING H :  Since my 
name has been mentioned, I must make 
it clea1 that the watch costing about 
RI. 250/- which was presented to me 
fortuoatt!ly, was too ftasIIy for me. So, 
I .a.e it to my son. But unfortunately 
it Ims not worked after die 15th day or 
iM pmc:tIMfioJt. 

Power ,reJects of Tamil Nadu awaidDa 
• __ et Pflallag c.m .. I ... 

.,.. IHIU ERA: MOHAN: WiD tile 
..tw ef PLANNlJlqO be pleaJcd to 
I., • I� .tIowlq: 

<a> wbe� Government of Tamil 
Nadu have proposed any perspective p� 
for setting up Thermal and Hyde) projects 
to avert the recurring crilllCl of POWCr 
sl'lorta,e- leadIi1. to loss of industriar pro­
dlictioa. wwth ..... buadJIDd or Clf8nII 



AUGUsT S.I983 12 

of rupees. and, if so, the details or the 

same; 

lb) tbC names of power projects that 
have been approved by the Plannina Com­
mission but not yet implemented by 

OOYCl'nmcDt of Tamil Nadu; and 

(c) the names of power projects await­
in, the approval of the Plannin, Commis­
sion 10 far as Tamil Nadu is concerned? 

THE MINISTER OF PLANNING (SHRI 
S. B. CHA VAN) : <a) The Government 
of Tamil Nadu have not proposed any 
such perspective Power Plan. 

(b) There are two approved power pro­
jects namely Pandiar - Punnapuzha 

(2 x SO MW) and Nellithorai (l x SO MW) 
on which work has not been taken up as 
they involve In ter-State issues. 

(c) No power project of Tamil Nadu 
is pending approval of the Planning Com­
mission. 

SHRI ERA MOHAN: Part (a) of the 
answer clearly confirms the lack of pers­

pective on the pa rt of Tamil Nadu 
Government. It is not just enouah for 
Shri M.G. Ramachandran to stage dharna 
ai8inst. the apathy of the Centre towards 
Tamil Nadu. I want to know whether 
tbe Tamil Nadu Goverr.ment has SQuab' 
the assistance of the Centre in resolviOl 
tfe inter-State issues involved in Pandiar­
Punnapuzha project and Nellithorai pro­
ject; if so, the details thereof and t� 
steps taken for early implementation of 
these projects. 

SHRI S. B. CHAVAN: The first part 
of the question Government does not 

accept. We have not ditlCriminated apinst 
the Tamil Nadu Govenllncn' They have 
not submitted any perspective power plan. 
About the second part, I do not think 
the Tamil Nadu GovemmeJlt has ever 
asked the Government of India to inter­
vcrre in the matter. 

SHill ERA MOHAN: I want to know 
wbctbct it is a fac:' tbat theChairlDlUl or 

thc Neyveli Lipite CorporatlOD bas 
stated publicly that he would meet all the 
power needs of the State if the outstaud­
In, dues of nearly Rs. 70 crores plus 
interest are cleared by the State Govern­
ment. For how lona is this money due 
from the State Government? I also want 
to know whether the new super thermal 

power station to be set up in Southern 
region will be given to Tamil Nadu since 

Andhra Pradesh, Kamataka and JC.erala 
are surplus in power? 

SHRI S. B. CHA VAN: So far as my 

information goes, I am not aware of any 

such statement made by the Chairman of 
the NeyveJi Corpor ation. But at the 
same time, their shares in Neyveli Corpo­
ration and super thermal power sta tion 
are fixed. Ramaaundam is one of the 
super thermal power stations from \\. hich 
the Tamil N udu Government is getting 
their share. So, also, in the Neyveli ex­
pansion scheme their share has been fixed. 

They will be ent i tled according to their 

share. 

SHRI C. T. DHANDAPANI: Sir, the 
hon. Minister has stated about the Pan­
diar-Punnapuzha scheme. According to 
him, the Government of Tam il Nadu has 
Dot forwarded any perspective proposals 
to the Centre. I am very sorry to say, 
1 do not know about the present Govern­
ment, some ten years ago in 1973, the 
Prime Minister is also well aware of this 

fact, that the State Government had 
represented to the Centre to use its good 
offices to talk to the Government of 
Keral a so that the inter-State dispute 
can be reso lved amicably. At the same 
time, the Government of Tamil Nadu 
assured that the Government of Tami l 
Nadu is ready to give paddy against the 
quantity of water going to be released to 
Tamil Nadu . I do not know how the 
Minister has said that no proposal has 
come perhaps because he is quite new to 
this portfolio. However, the proposal 
is there with the Central Government, I 
am very sure about it because in 1973 it­
self, the Members of Parl iament had 
represented to the Central Government. I 
would like to ask the Minister, at this 
stage at least, whether the Central Govern­
mcDt YiOuld persuade the GovcmlDOllt at' 
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Kerala to come to an agreement 10 that 
the drouaht.prone area in Coirnbatore­
Avinlllhi and Paladim Taluka.- can be 
Irrigated? May t know whether the 
Government discussed this with the 
Government of Kerala? 

SHRI S. B. CHAVAN: Sir, so far as 
the first part of the question is concerned, 
actually there has been a rethinking in the 
State Government of Tamil Nadu. The 
original proposal has been completely 
modified. The west·flowing rever was 
afterwards proposed to be diverted to the 
east. There are tWI) aspects involved­
one is the inter·State aspect and the 
other is ecological aspect. Unless these 
two questions are solved. I do not think 
that the State Government can go ahead 
with it. I will definitely look into the 
matter but the Planning Commission had 
advised the Tamil Nadu Government to 
have a direct talk with the Kerala 
Government and if by any change they 
are not able to resolve it. then the Centre 
might consider as to at what stage it 
5hould intervene. 

MR. SPEAKER: Shri Reddy. 

SHRI M. RAM GOPAL REDDY: My 
name is Ram Gopal Reddy. Sir. 

MR. SPEAKER: At least I never for­
get 'Ram'. Furthermore, you are not 
only Ram Gopal Reddy, you are M. Ram 
Gopal Reddy. 

(I"t�rruptio"s) 
MR. SPEAKER: And I also know that 

you are very much interested in sugar. 

SHRI M. RAM GOPAL REDDY: 

That is why it has become surplus, Sir. 
Sir, upto 1967, Madras was an ideal State 
when Congress was ruJin •. Unfortunatetly, 
after 1967 for some time it was a prosper­
ous State under Annadurai but after that 
it has gone down. Now, the Tamil 
Nadu Government has not proposed any 
scheme. I want to know from the Minis­
ter whether suo moto the Central 
GOVI.Tnment is going to examine any pro­
ject so that the Tamil Nadu Government 
may come out o[ lbat difficulty aDd why 

t�c Prime Minister without asking, has 
liven SO T.M.C. water for drinldn& pur­
poses to Madras? 

SHRI S. B. CHA VAN: About the first 
part of the question, I have nothing to 
say. About the second part of the q�es­
tion, there seems to be some kind of a 
misunderstanding. The reply merely says 
that they have not submitted any perspec­
tive power plan but certainly they have' 
submilt:d c�rtain projects. Seven hydel 
power projects and four thermal power 
projects have been submitted to the Cen­
tral Electricity Authority and they are 
being examined by them. 

SHRI D. P. YADAV: I would like to 
have a clarification from the hon. Minis­
ter. While sanctioning power and irrig­
ation projects, do you take into confi­
dence the Departments of Environment 
and Forestry? If so, what are their 
reactions and to what extent they are 
associated with the sanctioning of the 
projects? 

SHRI S. B. CHAVAN: Before a pro­
ject is cleared by the Planning Commis­
sion, the Department of Environment is 
definitely consulted. If it raises any 
objection, unless it is waived we do not 
formally sanction a project. 

Closure of Paper Mills in dlfferent parts 
of the country 

-144. SHRI HARIHAR SOREN: Will 
the Minister of INDUSTRY be pleased 
to lay a statement showing: 

(a) the .number of paper mills which 
have been closed dawn in different parts 
or the country; 

(b) the steps taken by Government to 
reopen those paper mills; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI S. 
M. KRISHNA): <a) to (c) A statement 
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iacIicati .. partlcuIan at tbe mills which 

have been dosed is attached. 
unite ba'le been clOl8Cl due to indultrial 
dilputes. In 10 far AI IOIDC of the iarp 
units which .... faeina finuciaJ difficulties. 
arc concerned, rehabilitation schemes art 
beina worked out in consultatioD with the 
COIIccmed State Government!t and 8ou­
cial iDstitutions. 

(b) and (c) Most of the closed mills 

are vcl)' small UDilS of UDtalDOmic capa­

c:i� wbich have run into financial aDd 
manaprial problems. Some of the )arief 

St. No. 

I. 

2. 

3. 

<4. 

s. 

6. 

7. 

8. 

Name of the mill 

2 

Mis. 
Titqbur Paper MLils 
ud. 

Orient Paper Mills 

Asbok Paper Mills 

Rohtash Industries 

Andhn PrHMh 
Paper and Pulp Mills 

Sehpr Papers Ltd. 

s.&nt Paper Mn .. 

Badekha Paper 

NaMfllChU'iPI" (;e. 
LtIt. 

Stlltemcat 

LocatioQ 

3 

Kanlinara 
(Mill No.2) 
West Benlal. 

Braj� Nagar, 
Orissa 

Ii) JOlighopa 
(Assam} 

(ii) R.amoIhwar 
Nagar, 
Bilaar 

Dalmianagar, 

Bihar 

Rajamundry 
(ADdhra) 

!)arulm'a, 
Haryana 

Basant Naaar, 
VlIlaae 
Patwa (UP) 

Tandarpura. 
Nanpuaacl.. 
Diatt. MYIOfC •. 

�mataka) 

lnli�lI\:d 
capacity 
(I Oil n..:l> 

� cr alllwID) 

4 

34,S6O 

76,000 

27,000 

13,500 

60,000 

75,000 

IS,OOO 

S,27S 

9,000 

Su�ce when 

cl.oicd 

s 

August, 1982 

December, 
1982 

January. 
1983 

(ktobel', 
1982 

November, 
J982 

A-ptLl, 1983 

March, 1982 

March,1982 

Yar.eb, 1982 
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2 3 4 S 

9. Shivalik Cellulose Gajruala, 9,000 April, 1982 

Ltd. Distt. 

Moradabad (V.P.) 

10. Sarvodya Paper Secundrabad 9,000 April, 1981 

Mills Ltd. (U.P.) 

11. North Bihar Sugar Bagab, Disu. 7, sao July, 1982 
Mills Ltd. Champaran, 

Bihar. 

1 2. Ganapathi Pulp and Barla, Dislt. 10,000 May, 1982 
Paper Mills Ltd. Ahmedabad. 

Gujarat. 

13. Thakur Paper Mills Samastipur 3,000 Janwuy. 
Ltd. (Bihar) 1982 

14. Parshuram Pal*' Khardi, Distt. 2,100 January, 

Mills Ratnagiri, 1982 
Maharashtra 

IS. Bombay Pulp and Domlivali, 4,000 Novcmbcc, 

Paper Mfg. Co. Maharashtra. 1981 
Ltd. 

16. Gawalior Rayon Silk Birlakootam 2,700 May, 1982 
Mfg. (WeaviDa) Co. Kazikhode, 

Ltd. Kerala 

17. Valod Antyoday Dhumkhal, 3,000 January, 

Sahakari Paper P.O. Valod 1982 
Mills Ltd. Distt. Surat, 

Oujarat. 

18. IPCO Paper Mills Tarapore, 5,000 May, 1981 
Ltd. Distt. Thana, 

Maharaahtra 
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19. P.O. Paper MUls Ncar Dum Dum I,SOO February, 

Co. (P) Ltd. (West Be11lal) 1981 

20. Bagla Paper Mills Sahibabad (U.P.) 2,400 April, 1982 

21. 8wa tantra Bharal Pillchava, 2,000 March, 1981 

Paper Mills (P) Dian. 
Ltd. Ghaziabad (V.P., 

22. Alcno! Paper Mills Ghaziabad (U.P.) 1.500 January, 
(P) Ud. 1 982 

23. Bbargava Papers (p) Chithara, Dadri. 1,650 January. 

Ud. Diltt. Ghazjabad 1982 

(V.P.) 

24. Suri Paper and Daruhera, 1.500 July, 1980 
Cbemicals,(p) Ltd. Haryana 

25. Providence Paper Santacruz, 5fO March, 1971 
Mills Maharashtra 

26. Kolleru Paper Ud. BamuTuru, 10,000 August, 1982 

Distt. Krishna 

(Andhra 

Pradesh) 

n. Airoftl Paper Ltd. Banmore, Distt. 1,650 February, 

Norena, (M.P.) 1982 

28. Priti Paper Board Dittt. HooPIy. 1,200 November, 

Mm •• West Beqa1 1982 

29. Annapuma Paper Guduglar 700 November, 
Milia Kumballud 1982 

P.O. Kangeri. 
(Karoataka) 

30. Prapti Paper Dhampur (V.P.) l,soo November, 
Mills 1982 

(Dbampur Sugar) 
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SHRI HARIHAR SOREN: The hon. 
Minister has stated in his reply that even 
some of the laracr units are facing finan­
cial and managerial problems. Have the 
G()vernmcnt identified such mills? If so, 

I will Government consider takillJ over 
such mills and from when ? 

SHRI S.M. KRISHNA: Answering 
the last part of the question, Government 
do not have any intention of taking over 
any of the mills which have been closed 
down for once reason or :>ther. It is a 
fact that 30 mills have been closed. Out 
of these 31 mills, large paper mills would 
aOC:lunt for 3 lalch tonnes and small paper 
mills for about 85,000 tonnes . The total 
capacity of the industry is about 19.15 
lakh tonnes. It would be the endeavour 
of the Government to sec that th_se mills 
are re-opened at the earliest possible time. 
If some Central assistance is required for 
making them open, we would be only too 
willing to do that. 

SHRI HARIHAR SOREN: Arc the 
Government aware that some oC the 
paper, mills, like the Orient Paper Mills, 
Brajraj Nagar, which have rc-opcned, 
have not completely lifted the lock-out? 
What steps do the Government propose 
to take to see that the lock-out is comp­
letely lifted? 

SHRI S.M. KRISHNA: It would be 
in the interest of the proprietors of tbcsc 
mills to lift the lock-out. We are cralely 
watching the situation. Whenever it is 
brought to the notice of the Goyerement 
that a particular mill is closed, we are 
making every effort to see that it is re­
opened. 

", 

SHRI KRISHNA CHANDRA HAL­
DER: The Minister in his reply has 
stated that 30 paper mills have been 
closed down. They are all small or me­
dium paper mills. The Congress(1) in 
their 2O-Point Programme-it may be 
more than or less than that; it may be 
24 points also-tried to say that the 
small and cottap industries should be 
encourqed. All these mills arc in the 
small-scale. Out of these 30 mills, there 

are in West Ben,al. What concrete steps 
are the Government going to talce in the 
form of helping the mills in procuring 
raw material and finance and also in 
marketn, and reopening the Mills? 

SHRI S.M. KRISHNA: Sir, I am 
sure the hon. Member would particularly 
interested in the Titagarh Paper Mill iri 
West Bengal which has two units in West 
Bengal With a total capacity of 75,000 
tonnes. Due to the machinery being 
old, this is a mill which was st.arted in 
1882, the West Bengal Government has 
not been able to operate on an adequate 
level of capacity utilisation because of so 
many constraints. One of them is the' 
power and the second one is industrial 
restlessness, and both on power and on 
industrial restlessness I am sure the State 
Government would do quite a bit and I 
am also sure the hon. Member will im­
press upon the West Bengal Government 
to look into this aspect. 

SHRI KRISHNA CHANDRA HAL­
DER: What steps are you ioing to 
take? What is the Central responsibi­
lity ? (illterrUpTions) 

DR. KRUPASINDHU BHOI : Sir, I 
would like to know whether the Minister 
is aware of the fact that the m ill with 
76.000 tonnes installed capacity at Braj­
rajnagar. Orient Paper Mill had bccn 
closed since one year, not from December, 
1982. It should be verified. I would like 
to know how the management is discrimi­
nating against the workers at Bra,irajnagar 
to whom they are offering 8.33 per cent 
bonus instead of offering 20 per cent 
bonus, as they arc paying in Amlai paper 
mill in Madhya Pradesh because the 
facts remain that Amlai and Bra,iraj paper 
mills are under the same umbrella of 
management. They arc submitting the 
balance shcct of both the paper mills in 
the same form. H it is 10, what is the 
reaction of the Government ? My second 
point is that the Orient Paper Mill tech­
nology is in obsolescence. So, instead of 
modernising and expanding the mill where 
they arc to invest a lot of money, the 
management is trying to sabotage and 
shift the mill to an industrially backward 
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district where they will pt all the privi:' 
leaea and perquisites of rebate. I would 
lite to know whether the Government is 
aware of this. If so, what steps the 
Government is contemplating not to dis­
turb the location ? 

SHRI S.M. KRISHNA : The workers 
of the Brajrajnagar and other units had 
resorted to strike from 22-12- 1982, which 
was followed by a luoele-out dedared by 

the manqcmcnt. The dispute mainly 

related to tbe issue of bonus and the 
State Government are try ing to resolve 
the dispute. The l atest poSition is that 
the management bave lifted the lock-out, 
but the full complement of workers have 
not yet reported back for duty. It is 
anticipated that the mill will  resu me pro­
duction from this month . 

DR. KRUPASINDHU BHOI : Si r, my 
question has not been answered. ' 1 y point 
is why the management is discrimina ­

tilll .. ainst the workers of Brajrajnagar 

unit by paying 8.33 per cent bonus when 
the two m i l ls at Amlai and Brajraj nagar 
are under the same umbrella. I asked 
whether the Government is aware of the 
fact that the same manapment who is 
paying 20 per cent bonus i n  Amla i  mi l l 
is paying 8.33 per cent benus in Brajrll­
nagar. Both the mills are under the same 
umbr el la and they submit the balance 

sheets of both the mills in one form 
only. It is a serious question . 

SHRI S.M. K.RISHNA : I have sub­

mitted to the House that the dispute 
mainly related to the is sue ef bonus and 

the State Government is tackling the 
matter. (11I1,"uplions) 

." (II .... ,Iif �"t.:t-.� '""' : �at 
�, � � if �ff �;r * � it 
� RlIT t, �q it lfQ iffiT7fr � fir. 
30 Ifi11T';I' � � . � � • .  

� � CII I � � lt  
� � � srW if 9 1Ii1� � fli" 
� �, nr.r � I!iroIf amr gMT � � 
� wflR � �"f tr Iff t m 
� � � fifar.t IfT� \ifT � W 
� tft, • �nreli{ �1 � I ifi� � 

� '� � � � wq+4ltt � 
� 'Ii «  am q � �  m-r 'J1fT t  
�ij' it; � 39066 �f� !if � 
30 finn it; � ttif it; 1IiT� Ifill' tT� 
it � t I � � � IIiIfi it; ft;ro; 
� lfiro.",� Irft m � tTl t I 
m � � � � t f1f; �  
� � iflro"I'� Ifil r: rn 
it;' � IRT � � � � �( �  
�� ttft ;;r) 9 � � � �, To'!' t 
�:t it � f� Ififo"ICqj �, � 
ft;r� � �  lPfT � � � � .  
lfiT� � � 1ti1I' � � iffiT mf1f; 
1fiTtT� !tiT � � t, q � � I � 
:it lft lft .� f1I; � �lf � 1fT 
fir.;:r;rr � � I 

SHRI S.M.  K.RISHNA : Let me as­
s ure the House that in so far as wri tt ing 
paper is concerned which is needed f J r  
our educational institut ions, the G ove r n ­
ment have already taken steps to ensure 

that adequate , smooth, free supply of 
th is  paper would be made available.  Very 
recently the hon. Minister of Industry 
did call the manufacturers and impressed 

upon them the paramount need to supply 

paper to these educational institut ions . 
They have been living upto their commit­
ment .  If there is any bottleneck, i t  is not 
from .tJ:ie newspaper manufacturers but 

i t  is .at tbe distribution centres, down in 
the Talukas and towns where the Stale 

Governaa.:Jt have got to make adequate 
arranpmeots. But the Government does 

not take comfort by the closure of these 
thirty milia, I tbiolt an indepth look in­
to tbe whole matter would be taken up 
by tbe Government. 

SHRJ Y.S. MAHAJAN : Some of the 
Milia are below the cc:onomic size. They 
cannot work CCODomically. Will the 

Government take steps to ice that tbe 

small mills are cxpaoded to an ecooomic 
size ? 

SHRI S.M. KRISHNA : ThiI paille 
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Is perfectly valid. Tho scale or economy 
with reference to small paper plants is 
causil1J lome concern. lOBI has made 
certain study why particularly smal l paper 
mills have come to grief. It is because 
of low capacity utilisation , equipment 
bottleneck and imbalance, high cost of 
coal deliveriC!$ coupled with low thermal 

efficiency of boilers and lack of econo­
mical recovery system leading to wasteful 
consumption of chemicals and afll uent 
problems . Expansion IS someth ing wh ich 
the entrepreneur has to do and he him�elf 
has to make certain arrangem:nts. 'If any 
assistance is cal led for either from the 
Industries Ministry or from the D . O .  
T.D.,  we will do that . 

SHRI NARAYAN CHOU BEY : The 
M in ister really has not dealt with this 
question as he should have dealt .  Some · 
thing l ike 20% of the instal led capacity in 

this country is in lock out. He says that 
it is not a mat ter of big concern. He 
says that papers are nol reaching the peo­
ple not because of lack of production but 
because of d istribution problems . He 
says that i t  is  the main thing . I do not 
agree with h im.  My quest ion is what 
is the number of workers involved in these 
lock outs and strikes ? 

DR. SUBRAMANIAM SWAM)' : 
Belonging to C.P.I .  

SHRI NARAYAN CHOUBEY : All 
including y o u .  ([nterruptions) The 
statement made by my hon . friend oppo­
site reprding Orient Paper Mi l l  at Brajrlij 
Nagar is correct . The strike has bee� 
from 22nd December. Lock out has been 
l ifted . That is also correct. The workers 
never catered into settlement. What , .  is 
tbe reason ? He is depending on the 
Government of Orissa. Why some entre­

preneurs are paying 20% bonus at Amlia 
aDd on ly 8 .3% in Orissa ? Is it because 
the people of Orissa are treated as second 
rate citizens ? Why docs the Govel11l1lflt 
not take init iative in this matter and why 
is be saying that Orissa Government bas 
to do it ? Government of Orissa has 
dODe nothin g.  Wi\I you take initiative to 

solve this problem or note 

SHRI S.M. KRISHNA : For the 
labour disputes, as the hOD. Member is 

very well aware, thore is a soparate ma­
ch inery to handle it. T,his is primari ly 
a dispute between the management and 
tbe workers. It is not as if we are not 
concerned about the welfare of the wor­
kers. But there is a forum and there is 
a machinery and I am sure that this 
machinery has been put into action . It 
would look into the matter. 

As far as the first part of the question 
regardinl the number of workers is con­
cerned, I do not readily have the fisures: 
I need a �separatc notice for this. 

(Inter, up/ion ) 
MR. SPEAKER : I have passed to 

the nex.t Question.  Snri Anantha Ramulu 
Mallu-Not present. 

ldentlftcatloa of forelp nationals In Allam 

+ 

· 146. · SH RI AJOY BISWAS : 
SHRI CHITTA BASU : 

Wi ll  the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government of Assam 
have since started the process of identi­
fication of foreign nationals from July 
I ,  last ; 

(b) if so, the manner 'of identification; 

(c) how many tribunals have since 
been set up ; 

(d) whether any set of guidelines have 
been formulated for the Conduct of iden­
tiftcation ; 

(0) if so, details thereof ;  and 

(f) the proaress of work of the tri­
buDals ? 

THE MINISTER Of STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR) (a> to 
(f) The ForeilDors Tribunal. set up 



27 AUOUST 3, 1913 OrQ/ AIllWel'I 

under tbe Foreianers Tribunal Ord« J%. 
haw been in existooco in ,Assam since 
] 964. Their number vary from time to 
time. 

Ccrtain modifications in the ICbeme of 
foreipers tribunals, so as to make them 

more effective, are under consideration. 
The sugestions for modifications include 
each tribuoal baving three members, pro­
vision of appel late tribunal and outs tand­
jurisdiction of subord nate: cr.'il courts. 
TIle Home M .n:ster had informed this 
House that it is proposed to have one 
tribunal in each Assembly Const ituency. 
However, the Government of Assam 

havinl reprd to availability of judaes 
recommended 20 T ribunals to start wilh. 
Out of three members in each tribuna l ,  
they have proposed that two should be 
from outside the Sl ate.  All the members 
will be in the rank of Dist l .  J udges/ Add l .  

Distt. Judaes. 

They have also sugsested that apJ)l:l ­
late Tribunals should be manned by a 
retired Hiah Court J udge/Judges. 

It  ha� also bo..--en suggested that det a i led 
gu 'delines for ident i fication and de tection 
of foreigners should also issu.:. 

Various S :alc G overnmenls have b!Co 
requested to forward narne<l of serving! 
retired Distt ./Adtll . Distt l  J uges wi l l i n, to 

work on t he Tribunals. They are 
awaited. 

All these aspects are under examination 
and finalisation. 

SHRI AJOY BlSWAS : Sir. the 
bon. M inister has stated t hat the Forei,­
.... Tribunal Order, 1 964  is sti l l  in exi­
Itence: in Assam and the Government 
want to modify certain guide:lines on ly. 
My first question is t his. 

What are the gu idelines for the Tribu ­
nal of 1964 and what changes the 
Government is contemplatin, in the: now 
quidelines and when it will be flna­
liled ? 

SHR! NIHAR RANJAN LASKAR : 
Reprdin, the first quest ion. the hon. 

frielld hu asked about the JUldelines 

liven to tho scheme of 1964 tribuoals. 
Sir, initially when tbose a.aencios were 
sot up and detection were bein, made in 
ASlam, there were lot of complaints that 
they were not obsorvina the judicial proce­
dure which wu required for investiption. 
TIlat is why. the procedure set in t he  
1 964  Order h as  a judicial element in 

it, judicial power has also been given 

to t hose particular tribunals and as a 
resul t of w hi<:h,  Sir, you have seen that 
there are quite a lot of detai led proce­
dure invol\'cd and i t is a very lengthy 
one. If the H o use desires I wou ld read 
out this a lso . 

SHRI AJ OY B1SWAS : How many 
persons have been detected as fo reigne rs 
as per the quide l ines of 1 9M Order and 
whether the tr ibunals <.: onst i tuted under 
t he new quidel incs shal l  have the riibt 
to review t he cas� of t hose persons 
who have been alre.ldy detected as 
foreigner by the old orders becll U se  there 
will be lot of changes in t he new guide­
l ines ? What will be the modalilies of 
the deport at ; on ? 

SHRI NI HAR RANJAN LASKAR : 

The detect ion of foreigners i s  a conti­
nuia, process . It  ha s started since 
1951. So far a� de tection is concerned, 
it is about 1 , 1 3, 876 persons. The depor­
tation has also taken place . So far as  
that is concerned, i t  is 1 ,09,750 persons. 

II is a continuous process . These are 
the ftaures that I have wit h me. 

SHlU CmTTA BASU : I think. the 
Government's posi tion is c lear that the 
doon tor negotiations are sti II open . In 
this contex t ,  may I know from t he  
Government whether the status of 1 96 1 -71 
migrants into Assam is also negotiable ? 
Secondly, may I also know from the 
hon Minister whether the Government 
will consu lt AASU and other orpnisa­
l ion in t he mat ter of framing detailed 
guidelines for identification and detee­
tion ? Third ly , if thae . consultations 
are not confined to 19 1-71 miarants, 
how can these 20 propoeed tribunals 
start functioninl in Auam 7 

THE MINISTE R OF HOME AP-
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PAIRS (SHRI p.e. SETHI) : As far as 
tho question of re ·starUnl of talks is 
concerned, we havo t ime and alain stated 
our position that we are prepared to 
atart .nClOtiations if a conaenial atmos. 
phere takes p lace there. The St lte 
Goverument II also in favour of carry .ng 
on the nOlotiations. But, as I have s lid 
before, we wi l l havo to ' involve in th ,se 
neloliations not only AASU reprosenta. 
tives but also the representatives of other 
organisations plus tho State Govornmont 

of Auam. 

As far as the quest ion of 1 96 1 -7 1 mi. 
grants is concerned, tlte hon . Member 
and the ontire House is aware of the fact 
that , as a matter of fact , the talks broke 
down on this issue. Our stand was 
very clear that we can go by 1 97 1  as cut­
oft' date while the AASU was iasitinl 
on 1 961 as a cut-oft' date . There was no 
agreement on that . When the negotia­

t ions start , we wi l l  see what further pro­
gress can be made on this issue . 

As far as the setting up of these tribu. 
nals is concerned, ultimately, as I have 
said in this Hc u ;e, there has to be a 
tribunal for each const i tuency. But to 
start with, because it is d ifficu lt to tin:! 
personel for them, the State Government 
has come forward with a proposal of 
selting up 20 tribunals. As has been 
stated by my col league, we have written 
to various State Governments to live us 
the requisite personnel . But it is not 
coming forth . Tehrefore, in order to 
live additional incent ives to those judges 
who are to come to man these tribunals, 
we have requested the Ministry of 
Finance to live them additional incentiftl 
so that these persons can come forward. 
The Finance Minister is actively cODii. 
derlnl this proposal and, I hope, ... is 
l ikely to sanction i t .  

DR. KARAN SINGH : We welcome 
the assurancc of tbe Government tbat 
the door for negotiation is sti l l  open. I 
am sure, all of us hope that nelot iatiou 
will re-start soon so that this very VOlled 
and difficult problem can be solved. But 
the question that I would l ike to ask is 
tbis. Flowiq from the reply liven by 
mr bon . friend, Mr. Laskar, the ICtiilll 

u, of th ,.o tribunals aeem, to be ,pro. 
coe:iings in a very leisuroly manner. For 
four yean now, this agitation has b :lOn 

loinl on . You say that the tribunalS 
wore in eltistence from 1952. Obviou,Iy', 
they bave not been able to perform their 
function, other Mise th" s i tuation would 
not have developed. Now they aro 
moving slowly by writ i ng to the State 
Governments an d asking for people. 
Sure ly it is in the Intorest of the nation 
that this should be done suo moto i ln. 
media tely. 

Wil l  the Hon. Minister kindly inform 
the House whether the inftult of foreign 
nat ionals has, in fact, now stopped, 
because reports come from time to time 
that far from the question of sending out 
the people who are coming , unauthorisod­
Iy,  the inftult is s t i l l  continuing. I wou ld 
l ike to have a clear view from Govern . 
ment as to when these Tribunals are 
loing t o  be set up. If you go round in 
the normal bureaucrat ic way and write 
to other State Governments, we know 
what happens . That takes three years. 
Sure ly it is possible to telescope this 
matter. 

Has the inftult now, in effect, stopped 
or not ? 

SHRI P,C. SETHI : As far as the 
functioniq and setting up of these tri. 
bunals earlier is concerned, the Hon. 
Member is aware of the fact that the 
AASU and the leaders of the organisa. 
tions who IIVCre carryinl on the agitation 
nover allowed these tribunals to function 
and they also never agreed to the setting 
up of the ( tribunals. Therefore, it was 
oaly after the elections that the process 
bu been hastened and, as I have said, 
the State Government has come forward 
with the recommendation of setting up 
20 tribunals and I am pretty sure that 
by October, these tribunals wil l start 
fuactioniq and we would be able to 
aet the penollDCl for this purpose. 

As far as the inftwt of penons from 
Bangladesh is concerned, the Government 
has taton all necessary steps towards 
this ond. Bllt, further more than that, 
we are preparjq ourselves to stl'Cllph D 
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the borden from aU poiDts of view. A 
proposal has come from the West BeDpI 
Government to put up a barred fencing. 

That is also under consideration . 

SHRI ATA L ABIHARI VAJPAYEE : 
Has the request come from West 
Beopl Governmen t or from Assam 
Government ? 

SHRI P.C. SETHI I am sorry . It  
has come from Assam Government. 

• � �"t � : �� �<m=r 
if IPn � �r �, q m ifffi' �f;or� ? 
.-,t �· ire � �T rnR if m- 'fT 
,� � I 

SHRIMATI GEETA M U K HERJEE : 
Wbile wekoming the idea that the work 
of these tribunals must be started as 
quickly as possible, I am yet not clear 
that without guidel ines. how on ly  tech­
n ical arrangements of t hese tribunals 
wou ld he l p ? Therefore. I would l ike to 
know from the Han. M in ister on what 
hsis these tr ibunals wi l l  start working. 

Incidentally. I would also l ike to know 
what steps the Governmen t is taking for 
barring the entry of foreigo nat ionals 
into West Bengal ? 

SHRI P.e. SETHI : I fu l ly qrec 
with the Hon . Member that these tribu ­

nals must start functioning as early as 

possible . As far as the guidel ines are 

concerned, I have said that these guide­

l ines are being flamed in consultation 

with the State Government. Certaimy. 

before these tribunals start functioning. 

the guidel ines would be framed. 

A$ far as Bengal influx is concerned. 

we arc takina up the matter and we are 

trying to see that any influx from Bangla­

desh whether to Assam or to Bengal is 

fully put an end to. 

SHRI G.M. BANATWALLA : This 

• queation of detection of the so-called 

foreianen in Assam bas become compli­

cated in view of the large-scale violence 

which bas taken place in that State. Man 

were rendered homeless without anythiq 
with them . Th e  110 cument , ot  deltroy­
ed and now if these people without any 
documents whatsoever (as they were 
destroyed in vio lence), are hauled up to 
produce those documents in tribunals, 
how are thinss ,oi ng to  proued ? 
Therefore, I would l ike to ask whetber 
this particular aspect been taken into 
consideration by the Governmc.t and, 

if so, what measures have been thought 
of in order to protect such persons who 
have lost their  documents in these riots . 

S H RI P.C. SETHI : In t he luide­
lines, we will  take precautions t o  sec that 
al l  these people who have lost t heir 
documents are ful l y  protected. One of 
the ways of doing this is t hat as far as 
land documents are concerned, the re­
venue record of the State Government 
is s t i l l  intact and we wi l l  go by the 
revenue record and there w i l l  be a repre­
sentat ive of the m in or i t ies also in this 
Commission and, t hercfore. they would 
a l so be looking after the in terests Gf 
these people. 

WRITTEN ANSWERS TO QUESTIONS 

Bre"J.tbrougb In TecbDOlogy at BHEL 
Unit at Ramaebandra Puram (A, P.) 

* 1 45.  SHRI ANAJ'liTHA RAMULU 
MALLU : Will the M in ister of INDUS­
TRY be pleased to state : 

(a) whether BHEL uni t  located at 
Ramachandra Puram (A.P.) is on the 
verge of mak ina a iigoificant break­
through which could lead not only to 
reverse flow of technolo,y, but also solu­
tion to tbe problem of high asb coal that 
has bedevilled thermal power plants in 
the country ; and 

(bJ if 50, the details in tbis reprd ? 

THE MINISTER OF INDUSTRY 
(8HRI NARAYAN DATI' TIWARI) : 
<a) and (b) Tests carried out under 
simulated condltiona in BBEL's R IUld D 
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Laboratory show that cbr�ID'um rolls 
developed at the Ramachalldrapuram 
unit of BHEL can bavc a subt�ntially 
lonacr life than that or the CODvcntional 
Irindinl rolls for coal pulvcrisinl mills 
currently in usc in our country. Th,e 

chromium rolls are yet to be tried out in 
power stations to evaluate performance 
under operational conditions. 

Poilutioo 01 MaJor hltw-State RI ..... 

· 1 47. SHRI RASHEED MASOOD : 
SHRI RAJESH KUMAR 

SINGH : 

Will the PRI ME MINISTER be plea­
sed to state : 

(a) whether recent studies by the 
Cen t ral Board for the Prevention and 
Control of Water Pol lut ion have shown 
high pol lut ion in certain places on major 
inter·state rivers of Western Central and 
Southern India ; 

(b) If so, tbe details theecol ; and 

(c) what steps are conterpatcd by 
Government in tbe matter ? 

THE PRIME MINISTER (SHRIMA TI 
I NDIRA GANDHI) : <a) an. (b) Ac­
cord ing to tbe study carried out by the 
Central Board for Prevention uct Con­
trol of Water Pol lut ion,  rivers aowiug in 
the Southern India are generall, Jess pol­
luted. Fgl\owio& stretches of tbe rivers 
flowing in the Central and Western India 
arc pol luted : 

In 1M Western Part : 

The Sabarmati : In the down-stream 
or Ahmedabad, Gujarat. 

The Narmada : Near Garudcshwar in 
Gujarat. 

The GodDllari : Near DhaJepoo ill 
Maharalbtra. . 

7TrI Wtrt.ga., : A tributory of the 
Gedawari at Albti, Maharubtra. 

Til, KrIIlJNI : River Bhima, TJib" tory 
of the river Krishna, \iGwDltCeam of PUG. 
at Tahl, in Mabarasbtra. 

In tile CelltraJ Part : 

The Tap; : Near Burbanpur, Madhya 
Pradesh . 

(c) The Central Board for Prevention 
and Control of Water Pol lution has star� 
ted a national programme for the preven­
tion and control of water pol­
lution from industrial sources by stipulat­
ing minimum National Standards for 
specific kind of indult ries to which COD­
cerned ind ust ry has to conftrm. The 
Central and State Pollution Control 
Boards, in addition to their normal 
regulatory functions, are vigorously pur­
J;uing these programmes. Failure to com­
ply with standards attracts punitive IDen­
sures. Under the International Decade 
for Water Supply and Sanitation, Sewe­
rage systems in al l major cities and towns 
arc proposed to be instal led within the 
decade to curb pollution from domestic 
sources. 

· 1 4&. SHRI JAIPAL SINGH KASH­
YAP : 

SHIll TR.lLOK CHAND : 

Will the Minister of HOME AFFAIRS 
be pleued to state : 

(a) whether it is a fact that despite 
various recommendations or the Com­
missions and Committees on Jail Reforms, 
there i s no improvement in thc inhuman 
living ceaditioaa iD the jaik in the coun­
try ; 

(b) if so, what are the reasons for 
th� non-implementation of the recom­
mendations made by various Commissions 
and Committees on Jail Reforms ; and 

(c) what precise �w:a have t.D 
taken by Ocwernmen� to iawrow • Iftuatipn ·1 
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THE MINISTBR OP STA TB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NlHAR RANJAN LASKAR) : <a) 
Government arc aware of t he 
need for improvement in the living condi­
tiona in the Jails in the country . How­
ever, it is not correct to say that despite 
various recommendat ions of the Com­
missions and Committees on jai l reforms, 
there has been no improvement in the 
liviDa conditions in the jails in the coun­
try. 

(b) Prison adm inistrat ion is a State 
subject. The Central Government have 
issued luidelincs to the State Governments 
about measures necessary for improve · 
ment in prison administration, specially 
felardinl l iving conditions in the jails in 
the country, based on t he recommenda­
t ions made by various Commissions and 
Committees on jai l  reforms set up from 
time to time and have impressed on the;n 
the uraent need for improvemen t in the 
standards or jai l  administration . How­
ever, the main reason for inadequate 
improvement in the standard of l iving 
conditions in jails bas been financial con­
straint . 

(c) With a view to provide financ ial  
help to Stat e Governments for improve:­
ment and modern isat ion of jail adminis­

tration, Government of India and worked 
out a scheme in 1976-77 and had under 
this scheme given financial assistance 
amount to Rs. 6 crorcs during 1977-79 to 
various States for improved sanitation, 
water supply and drainage etc. in jails 
and for repair, renovation and construc­
tien of jail buildings, modernisation of 
prison industries and agriculture etc. 

In terms of the recommendations made 
by the 7th Finaoce Commission, an al lo­
cat ion or Rs. 48 31 crores has been maJe 
to various States for improving jai l ameni­
ties such as water supply, l8Jlitation, elec­
trificat ion and for giving better diet, 
clothing and medicine to prisoners and 
also for creatinl additional jail capacity. 

The Jail Reforms Committee set up 
by tbe Central Government under the 
Chairmanmip of Mr. Justice A.N. Mullah 
bu made wide-ranlin, recommendations 

for all  roOnd improvement in prison 
administration and further measures fer 
improvement of jails would be taken by 
the Government, takin, into account the 
recommendations of t he Commit tee, in 
cons ul tation with the State Governmen ts. 

- 1 49. � � '"" � :  
� 'fiIrilr ;l(T'f : 

1fQT '!� lf� � � 11ft �T �ii" 
fIfi :  

( if» !flIT �r;;r it � CT� 
�i� it � � � if; �, 1Jf 
�i�'T Rrl'h ¢"l �'t g ; 

( "I" )  �f-: �t, ffi" � m it.  ro 
�� � m \;�ir f'PFfT �lf.f �t � ; 

( IT) iflfT ar.f cp1 ��o if.l flm1rr 
� �r t ; 

( � )  l1R �, ffi � � IfiRVr � ; 

( � )  IFlJT {� �� it �)lft If(� � 
�T IIiT Ifilf � f� If1n" � ; arh: 

( "f) qft �, m � � if>T{III" 
� ? 

� � (.n  JI1mT .'1 b'T ) : 
(Ifi ) aitt (w) : � "(1 �T;;r if; 
armrr q� � 'Ii � iti �"H IRTtt 
� ljt � m. q"h en: � �f� 
� if; � it �jq(C!jI� t ��V[ 
gt I ��it �t � mfTq �TA iIiT iN) 
� lI(1TAT t I 

(IT) aTh: ('f)  �� .n mTit' 
\JI'A" � 5A1f � t I 
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(� ) ath: ("I')  6 \fl. 1 983 Ifii 
�.-rn irnT 1{1' � � �ftm atT trrU 

336/258/304 it; ar� �Ifi � � 
f:r.lIT lftrT 'fT � ;rn'fiT �;Jf � 
� � �T � I aril' �iIIi' q-j":if Clqf'i� M­

� fit;� �� � I 

Visit to Antarctica 

* J �  SHRIMATI PRAM I LA DAND­
AVATE : Wi l l  the PRI ME MINISTER be 
pleased to state : 

(a) whether the recent two vi s its to 
A n t ract ica sou t h pole has r.:s ul ted in any 
data u seful for the deve l opment of the 
country; and 

(b) if so,  the det a i l s  thereof ? 

THE PRIME MINISTER SH RIMA TI 
INDIRA GAND HI : (a) and (b) During 

first two exped i t ions to An tar<.'1ica scient i­
fic data re lat ing to metreorolOlY, glacio­

l ogy; marine biology, geology, geoph ysics, 
radio-wave propagat ion etc . ,  were co l lec­
ted . These data have been aaalysed and 
sign ificant resu l ts have been obtained 
regard ing he frozen cont inoot and its 
relat ionshijl with the climate of the sub-
cont inen t ,  i ts  predictive capabi l i t ies 
regard ing the monsoon system, its  
influcnce on the fert il ity of the Indian 

Ocean as a whole, the kri l l stocks of the 
Antarct ic  Ocean , the s imi lar ities between 
Antaract ic rocks and Indian rocks, the 
cont inuous rad io l ink between Ind ia and 
An tarc t ica and the adaptat ions of our 

pcople after expos ure of extreme cl imatic 
condit ions. 

Resolution Adopted by Europed Community 
Parliament Condemning Burning of 

Brides In Jodi. > 

*\ 5 1 . SHRI R .  L. BHATIA : Will 

the M in ister of HOME AFFAIRS be 
pleased to state : 

(a) whether h is attention has been 

drawn to the resolut ion recently passed 

by the Europeon Community Parliament 

condemniq the bumilll of brides in 

dowry disputes in India as assailing tbe 
Indian Police Officials too 'lul libJe in 
accept ing explanations of alleaed home 
accidents to cover up cases of bride 
burning; and 

(b) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

NIHAR RANJAN LASKAR) : <a) Yes. 
Sir.  

(b) The Europea Par l iament is 
presently in recess. The Government 
will  instruct the M ission of Ind ia to the 

European • Economic Community in 
Brussels to inform European Parliament 

of the factual position when it will 
reconvence for its ne xt session in Septem­
ber, 1 983 and to present the situation in 
i ts correct perspective. 

Nuclear Power Plant for Kamataka 

* 1 52.  SHRI B.V. DESAI 

SHRI S. B. SIDNAL : 

Wil l  the PRIME MINISTER be 
pleased to state : 

(a) whether it has been experts' v iew 

that Kamataka wou ld never get over the 
paucity of power unless hydel production 
in the State was supplemented by • 
nuclear power plant : 

(b) whether it is a fact tbat 25 states 
had been ident ified to set up minihydel 

power generators in the State; 

(c) whether it is also a fact that two 
applications had been received from the 

private sector ; 

(d) the main reasons for not taking a 
final decision in regard to setting up of a 
nuclear power plant in the Karnataka 
State ; and 

(e) whether Kamataka State has been 
facing great shortage of power for tbe 
lut 3-4 years ? 
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tHE PiIt.tt MlNlSTBR (SBRIMATI 

lNbIIlA GANDlU) : (a) to (e) The 
information is beiDa collocted and will be 
laid on the Table or the House. 

Fan I. Prodaetloa 01 Steel 

* I S3. SHRI NARSINH MAK.WANA : 
Will the Minister of STEEL AND MINES 
be p1eued to state : 

(a) the caU1C8 of fall in the production 
of steel tbis year as compared to tbat of 
last year ; 

(b) the names of the planls where the 
lH"oduetion has faileD and the measure 
beinl taken to increae it ; and 

(c) tbe total consumption of steel 
this year a5 �mpared to that of last year 

and steps being taken by Government to 
increase the consumption ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF STEEL AND 
MINES (SHRI N.K.P. SAL� E) : <a) aDd 
(b) The production of ma in steel plants 
of SAIL in the first quar ter of 1983-84 
9iaS lower than the corrcspondinl period 

of the previous year, mainly due to cons­
traints in the supply of power and poor 
quality ad iaadequale availabili ty of 
cot.,. coal. . Rourkela, Bokaro, Durp­
pur .. BhiJai Steel Plallts resjs&ercd a 
fall ;n proclactiGo in the tim quarter of 
1983-84. 

BfFort. are bciat � to CMlIUTC 
ftIIUlar lIupply of power and colrina coal 

in dOle co-operatiea with tbe IUpplying 
orpnisationl. The steel plants are 
alIo makiN every efforts to maximise 

tbcir OlIVO captive power acnc.ration. As 
a Jonl-term measure, additiooal QLPtive 
power aenerating units arc beinl establi­
shed in Bowo, Bhilai, Rou,rkcla and 
Dutalpar. 

(c) On the basis of off-take (WIll. the 
main producen, import sales of canaJis­

in, qency uad estimated saJ� of KCOn­
cJary producers, the Cltimated domestic 
lupply of mi1d steel to the home QJarkct 
has been J .97 million toone. duriDl 

April-1Ude 198' u qalmt 2jl8 million 
ton_ d llri  .. April-JUDe 1981. 

The various steps taken by SAIL to 
incrcue ..... iDClude :-

(i) relaxation in tho distribution pro­
cedures, 

(ii) removal m end-use n:strictions 
laid down under tho Iron • Steel 
(Control) Order in rapoct of 
almost all the steel itolDS, 

(iii) dispeosin& with tbe system of 
rCtJistored traders 10 tbat steel is 
offered to every purchaser , 

Civ) extension of credit facilities by 
SAIL on a lIClective basis for 
certain item. of steel,  

(.) • scheme for tbc IUpply of certain 
h.rna of steel at internationally 
competltiw priocs to the boIders 
f!1f duty free import ticmces bas 
bDen introduced as a measure of 
iMpor t lubltitlltion, 

(vi) sllbject to prior IIIle, inter-branch 
transfers of Itocts are dono to 
ensure diapersal and more 
efficient customer lM'rVice without 
c:harac to customers. 

(vII) hport poficy for steel items has 
IIeea made more restrictive, 

(.iil) lie ,rochIet-lllix m steel plants 
lilt bIlleD .... more market 
oriented. 

" ' p if �  
* I S4- '" � ., : 

.• ,trftlr pm .' 
� -'" �; lft·� � 1m 

�iF Ai :  

�) ."," � .,  pn if '"'� if 
� � 'ff t ; 
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tW} � tt, � �� � �, 
t ?  m 

(if) � Ff �R .. , IflfT arf'T� 
t ?  

� � (� � nI �) :  
(iii) � ("' ) �c If{ � �, if 
r( � ifiT � rn it; ft;rtt �!ft � 
If.T �;;r lT�r lJiRf � 2.7.83  ij' � f,{  
52 m srfu � o  COl' Iti� f� l')1:I'T � I 

Peaceful IlleS of Nuclear Energy 
* 1 56. SHRI KAMAL NATH 

SHKI BALKRISHNA WASNIK: 

Wil l  the PRIME MINISTER be 
pleased to state : 

(a) whetber it is a fact that Pakistan 
recently exp loded a nuclear device ; and 

(b) whether there is any cban,e in 
Ind ia's pol icy of peaceful uses of atomic 
enere in the context of re<:ent develop­

ment in Pakistan 7 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI) : (a) There ap­

pears to be no concl usive evidence to this 
effect. The possibility of an earthquake 
has been pointed out by our seismic sta­
tions, but this has not been stated by the 
Government of Pakistan, who, however 
have denied conductiq a nuclear test, 

(b) No, Sir. 

�,m � _"{ fIii .. iQ41 
iti fifq �'( ..n ·it 

mftm � 

* 1 57· � mr 1I1W � : m � 
1f1fi � .m- � � .fit fi!i IfIfT 
�f.fql, �n � am: �� fiNtWil 
it." �:r �t 'f'Jff it "if/I "" n  � 
m it;' an�fql Ifft iilA rn it; f� 

wiTt � �-m: 1ft 'IT1:(1ft � 
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�, am: � ..rt �� ? 

� Qt  (� RtW .. �) 
I .  �n: f.f�� n'ifc � 
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� am: �� ��� f� �,� 
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� I  
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iii mr.r "'cf'1"lifI � _ � � 

�, m �, m �it � IfI1fi II1i 
.n- ;  

(w)  IRT q: � � fit; � if; 
iroif "'ti1flfif\ � it q-�� � 
If ""' ; irl� 

(tr) � �t, � � aATOf� � it 
IffiVr IRT it 

] 98 1 -82 1 982-83 

�( 1 84·0 I R8 ·7  
�T 1 80 ·9  1 82 ·6  
�r 1 7{,·3  1 75 · 6  
� 1 84·9 1 98 ·8 

� , 1 98 3  if. �if.f;r. it !f, (�T , 
1 983 � � �1 arG'm �(nT 
�: "",;:r;:r �'h �" � "f�" 

�'Jj' � � eT'!f t � mtT 
� ar'fl"{ Irnl ,  rr�, unwr , �:ft:niI1, 
�, an"rf(� �. �, fit� 
� d"fT q-fTq� �1 if. �if 
it �T if; iW.VT � I 

Welfare Oftken Appointed in Gmemment 
Colooies 

*160. SHRI BHEEKHABHAI : Will 

the Minister of HOME AFFAIRS be 
pleased to state : 

<a) whether it is a fact that Welfare 
OfIiccrs appoin ted by the Ministry in the 
Government employees colonies are Dot 

given desired cooperat ion by several 
Departments even when the orders of 
Departments of Personnel and Adminis­

trative Reforms are there ; 

(b) whether the commit tees as SUIICS­

ted by the Departmcut with raeard 

m.r .. (.t ,,"fIIWr � f�) : 
(�) � (If) � mm..'N �1JOrr 
it; �. ����, 1 98 ] -82 m 
] 982-83 Itft IAf'1 it; �firIfI' ��if 
it Iq'Wff� 'fTrn..- ��t-; ail� ) 982-8 3 
ifil srmm '"��� ifIl IUu � �� 
� � ...,. �T ar1ff" Itft � ifi 
3I'� f.,...,f(iff(Cfd t :-

� 1f'f '1� � � 31'1fN � 
�T it I 1 982-83 it 00ffl 

q-fl: cffl'if 

+ 2·6 
+ 0·9 
+ 3· 1 
+ 7·5 

CPWD. Heal th, La w  and Order, Hort i­

cul ture .  Civic Affa i rs, DESU etc .  are 

for med in the Govern ment colon ies for 
the we l fare of residen ts ; and 

(c) if not , the reasons of the non-co­
operat ion of the said departmen ts t here­

for ? 

TH E MINISTER OF STATE IN THE 
MI NISTRY OF HOME AFFAIRS (SHRI 
NIH A R  RANJAN LASKAR) : <a> The 
Area Welfare Officers have not brought 

1 0  our notice any lack of cooperation on 

the part of various government agenc ie s 
they have to deal with. To create an 

awareness of the role of Area Welfare 

Officer and circular was issued last year 

to the concerned Departments in Deihi 

to extend all possible cooperation to 
A rea Welfare Officers in tbe di scharge of 
the functions entrusted to them . 

(b) Area Comm ittees have been for­
med by the Area Welfare Officers in a 

fe w colonies. The forum of Coordiua­
t/Ob Committees in various colon ies with 

Deputy Secretary (Welfare) in the Depart­
ment of PcnoDDel & Administrative Re-
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form. as Chairman and Presidents and 
Gen eral Secretaries ot Res idents Welfare 
Associations as members is also utilised 
for the purpose.  

(c) Does not arise ., 

Price Rile of Tyrel 

. 1 6 1 . SHRI NAVIN RAVANI : Wil l 
t he Min ister of I NDUSTR V be pleased to 
state : 

<a) whether G overnment have iss ued 
certain d i rections to tyre man ufacturing 

compan ies not to raise tyre prices ; 

(b) whether it is also a fact that tyre 
compan ies are press ing Govern ment to 
al low them to raise the prices of tyres 
and the compan ies are hoard ing the 
st ock of tyres and encouraging black­
market ing ; 

(c) whet her Delhi  Transport Uni ted 
Front met the Prime Minis ter in this 
connect ion ; and 

(d) if so,  the act ion taken by Govern­
ment to solve the tyre shortage ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATI TIWA RI) : 
(a) Tyres and tubes are not subject to 
Ilny price control . However, on the 
reported move of some manufacturers to 
increase prices of tyres and tubes in May, 
this year, the Government requested 
manufacturers to maintain prices at exis­
t ing levels. 

(b) The manufacturers have represen­
ted to the Government that in view of 
the sharp increase in the prices of various 
inputs and taxes from August, 1981,  
revision in prices o f  tyres and tubes bal 
become necessary. No instance of hoar­
ding or black-marketing of tyres bas 
come to the notice of the Govemment. 

(c) Delhi Transporters United Front 
submitted a Memorandum dated 28th 
May ,  1983 to the Prime Minister in this 
rcpre!. 

{d) There has boen no shortaae ot 
tyres in the market. 

Resettlement of Ex-Servicemen In Audamall 
and Nieobar Wand. 

1 6 1 8 .  SHRI BABU RAO PARANJPE: 
Will  the Ministe r of HOME AFFAIRS 
be pleased to state : 

(a) whether it is a fact that under a 

scheme of Resett lement of ax-scrvicemen 
in  the Islands of Andaman and Nicobar . 
further ind icat ion of Bx-servicemen'. 
fami l ies has been stopped pending a study 
of the impact of deforestation on tho 
eco - system of the ISlands ; 

(b) if so.. the resu l ts of the study and 
when the resettlement will again begin ; 
and 

(c) detai ls of the specific grievances 
of the persons rehabi l i tated there and how 
far each grievance has been readdressed ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME A FFAIRS 

(SHRI N I HAR RANJAN LASKAR) : 
(a) to (c) Further indication of ex­
Servicemen families for resettlement in the 

Islands of great Nicobar has been stopped 
pend ing a study of the impact of defo­

restation on the eco-system of the Anda­
man and Nicobar Islands . The report 
in  this regard has, however, yet to be 
final ised. 

The Andaman and Nicobar Adminis­
tration have informed that the grievances 
of ex-Servicemen settled in Great Nico­
bar broadly relate to (i) issue of pattas 
(ii) improvemont of houses (ii i) replace­
ment of catt le which died ; (iv) impro­
vement of shipping acrvice ; and (vi) im. 
plementation of major projects in Great 
Nicobar. The Administration are fully 
scimd of these problems and are taking 
action to redress them. Pattas Perma­
nent tenancy rights) have already been 
issued to ex-servicemen. For construc­
tion of houses, a grant of S,OOO/- ane! a 
loan of Rs. 3000/. have been extended to 
these acttlen. In addition; lona-term 
loans under tbe Low Income Group 
Housiq Scheme have boeD extendod. 
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-lteplKement of ammal, which died clue 
to epidemic, has already been IIlDCtioaed 
and almOit all the catt le of tbe ox-servicC>o 
..... MVC been replaoed as per schcmo. 
Some of tile remaini1l8 ell-Servicemen 
have been absent from the project for a 
loni Ptriod and a few have not yat come 
forWard for procuring tbe animals. 
The questions or sett lement of 
tbe . cattle and crop loans is at present 
under the con5iderat ioo or Government . 
For providiq better communicat ions 
facilities in addjtion to the two sh ips 
already playiol on the inter- island service 

�twceo Port Blair and G reat Nicobar. 
a Dew sbip has been colDmissioned anJ 
these ship s make about three trips in  a 
month .  Another inter-is land vessel is 
Cll� ted to � de l ivered short ly .  Yet 
imot� inter-island vessel is ' under con!>­
tructiod and on complet ion wi I I  be used 
for services in t he sout hern sect or only .  
Thus, the inter-island shipping service is 
expected to improve further. The constru­
ction of a breaIt wa ter for deve lopment of 
Harbour and major Defence.work is being 
undertaken in the Is lands. A fisheries 
Development Corporat ion has also been 
proposed for t he  area . All  these steps 
are l ikely to help further in t he econo­
mic development of the settlers and secure 
• steady marlc:ct for their apicultural aDd 
'otber products. 

In ad4il ion, a Rajya Sainik Board has 
also bcctl func t ioninl to extend various 

welfare measures to the ex-servicemen in 
the Andaman and Nicobar Islands. 

� 01 U.s. �ldaatioaal Jolin Cra. 
Cor M_1laaJc:a1 Seals 

1619. SHRI SUSHIL BHA IT A-
CHARYA, : Will the Minister or 
lNDUSTR Y be p leased 10 state : 

(8) w��r � Ministry is p(omoting 
&he q&{y or " US mult�tional-JohD 
�iD .. fiel� of mechanical scab even 
wilen .� a prop.,Sfl it ltat.cd to have 
..... � by aD apcrt cop1JDittec; 

(b) If 10, ...... ddt laa.t IPCIMI ;1 
�t with QoVCOlDcat', I¥)Jq. .r 
,..oiecti.. amaM KM iad ..... 
1I. , i  . .... 

(c) whether it would qo� tantamount 
eo import or tecbDolOl)' 7 . - . 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DAIT TIWARI) : <a> 
to (c) An appl icatioQ has been received 
for manufact ure of mechanical Ieals in 
collaboration with MIs. John Crane. 
The case, now under consideration of 
Government, would be decided on 

merits. 

Reconunendatlons of National Tf'&DIIIIOI1 
Pulicy Committee 

1 620. SHRI RAM PRASAD AHIR­

WAR : Wi l l  the Minister of PLANNING 
be pleased to state : 

<a) the recommendat ions of the 
Nat ional Transport Policy Committee 
con tained in  its report placed on the 
Table of the House on' 1 2  August ,  1 980; 

(1-) t he: re.:ommenda t ions accepted by 
Government and how far each of t he 
accepted recommendations bas been 
implemented; 

(c) which recommendat ions were not 
accepted and reasons of n on -acceptance; 
and 

(d)  t he present  and fu t ure course of 
fdated act ion ? 

THE MINISTER OF PLANNING 
(lHRJ S.B. CHA VAN) ; <a) to (d) Five 
copies of a self-contained document 
pviDg the recomcndations of the National 
Transport Policy Committee (indudial 
recommendations not accept.ed witb 
reasons for non-acceptance), the views of 
the Gover nment and the Plan of Action 
on each of the recommcndatioDi of the 
c::ammittce have been placed In tbe library 
of. Parliament on 19.7, 1982 vide index N;o. 385 I\.MO. ne recommendations 
.. vo boeo already communicated to the 
c;QJl�ed MiDiatric:l and State Govern­
.,enla for neccsaary action. 

M ..... 1ICI1Ir'fDa or FJeetroalalc: Vodaa 
Maddael 

1611 ,  _ S¥"DM.'P I,.Y�NU PA.T­
)fA.UC. : Wijl tht PIlJ� �NI&TBa. ,� 
plcued to Ilate : 
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(a) wbctber stept,haw ...,.n taken to 
produce electronic voiinJ machinca in the 
country ; 

(b) whether some public sector units 
have been engaged in prod ucina electronic 
voting machines ; 

(c) if so, the names of thOle public 
sector units ; and 

(d) when such electronic 'tot ina 
machines are proposed to be manufac­
tured in those p ub : ic sector un its ? 

THE DEPUTY MINISTER . IN THE 

DEPARTM ENT OF E LECTRONICS IN 

THE MINISTRY OF CIVIL SUPPLIES 

(SHRI M .S .  SANJEEVI RAO) :(a) to (d) 

The informal ion is being collected and 

wi l l  be laid on the Table of the House. 

Assistance to Families by Khadl ..... Village 
Industries Commiaioll 

1 622. SHRI MANOHAR. LAL 

SAINI : Will the Minister of INDUS­
TR Y be pleased to state : 

- ,.\ 
(a) whether Khadi and Viii., lPdus-

tr ies Commission envisaae that 

50 families wil l be assisted in each of the 

�I I blocks every year to impr.ove their 

standard of l iving; and 

(b) if so, how many people State­
wise, have been benefited tnt.t the 

scheme during the S ixth Plan ? 

THE MINISTER OF INDUSTRY 

(SHIU NARAYAN DA'IT TIWARI): (a> 

The guidelines for implementatioQ of 

Integrated Rural Development Proirammc 

were revised in November, 1982, with a 

view to faci l itate involvement of Khadi 

and VilJqe Industry institutions in this 

programme. After the issue of these 

guidel ines, KVIC has identified 229 blocks 
in 1 25 d is tricts of 18 States where they 
wil l implement this programme throu,& 
167 directly aided institutions. ' The 
Commission proposes to implement this 
programme in SOO blocks in the country 
during the Sixth Five Year Plan. 

(b) The KVIC have taken up this 
programme recently. 

Increase in Cost of Atomic Enerir 
Projects 

1 625 . SHRI S AIFUDDIN CHOW-

DHARY Wil l  the PRIME 
MINISTER be pleased to state : 

(a) whether the increase in COlt or 
implementing the Atomic Energy projects 

has been analysed to monitor the different 

factors wh ich contributed to the increase 

in cost ; 

(b) if so, whether the analysis was 
licrutinized and certified by any qency 
outside the department, jf so, the name 

of the agency ; and 

(c) the table showing contribution of 

the different factors for increue in cost 

of each of the units completed as wel l as 
under construction ? 

THE MINISTER OF STATE IN THE 

DEPARTMENTS OF SCIENCE AND 

TECHNOLOGY, ATOMIC ENERGY, 

SPACE, ELECTRONICS AND OCEAN 

DEVELOPMENT (SHRI SHIVRAJ V. 
PATlL> : (a) Yes, Sir. 

(b) The SBDction of the competent 

authority is obtaine d to the revised esti­

mates in each cue. 

(c) A table showing the contribution 

of diffcJent {actors &0 fnc:r.se · in cOlt or 
Rajasthan, Madras and Narora Atomic 
Power Projects is gi\'al here : 
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Contributory Factors , 

Increase Desip Escalation Project! 
Station i! cost c:banae 

Inc:rease 

in &Cope 

New 

works 
(Rs. in erores) 

Rajasthan Atornic: Power 
Statio. 8J . 70 

Madras Atomic: Power 
Station 

Narora Atomic Power 

Pr:>jec:t 

1 1 3.46 

1 89.7S 

PrhIJeaes .1Id Facilities to Suspeodecl Go�t FmpIoyees 

1626. SHRI HARISH KUMAR 
GANGWAR : Will the Minister of 

HOME AFFAIRS be pleased to state : 

<al whether it is a fact that a Govern­

ment aervant under suspension enjoys a l l  

the privilqcs and facilities which are 

available to the servin, employees such as 
availin. of L.T.C. , taking part in the 

Association elections, etc ; 

(b) if 10, what are the orders on the 
subject ; and 

(c) if not, the reasons for denying 
the facilitiet to the suspended employees 
who are placed under suspension on 

doubts ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME A FFAIRS 
'SHRI NlHAR RANJAN LASKAR): <a) 
"a (c) A Government servant under 
uspension cannot avail himself of Leave 
:oncession as leave carmot be aranted to 

uch a .ovcrnment &ervant. 

The question whether a suspended 

}overnment servant can take part in 
\lIOCiation eJections will depend upon the 
onstitutioD and rules of the Association 

onceroed. 

9.68 19.82 54.20 

3 .08 

25.44 

'.74 88 .M 1 2.99 

29.03 1 26 .66 8 .62 

In view of the pos i t ion stated above , 
there are no separate orders in t i l is 
regard . 

Con,enJoa 01 Sun Lipt into Full aad 
Electricity by T U'.R. ,  Bombay 

1 627.  S H R I  K. P R A D HANI : W i l l  
t he PR I M E  M I N IST"':R be pleased to 
state : 

<a) whet hCT it is a fact t hat scientists  
at Tata Inst i t ue of Fundamen tal Researc h ,  

Bombay are investigating possibi l i ty of 
converting IUD Hah t into fuel and electr i ­
c i ty ; and 

(b) if 10, the details reauding the 
progress in this reaard 1 

THE MINISTER OF STATE IN TH E 
DEPARTMBNTS OF SCIENCE AN D 
TECHNOLOGY, ATOM IC ENERGY, 
SPACE, ELBCTRONICS A N D  OCEAN 
DEVELOPMENT (SHRI SHI VRAJ V. 
PATI L) : (a) and (b) The Radio Astro­
nomy Centre of the Tata Inst itute of 
Fundamental Resean:h is investigating 
the techno cconmic feasibility of the 
design and construction of filling m irror 
solar concentrators and is also study ina 
the theoretical aspects of heat receiver 
assemblies for tlJe conccatrator. The 
present effort is to briDa this desip to 
eommercial readiness by CODStruc:tin& a 
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proto type for production of process 

steam. 

Law and Order Situation In the Capital 
1 628 . SHRI N. E. HORO : Will 

the Minister of HOME AFFAIRS be 
pleased to s tate : 

(a ) whether Central Government are 

qui te  sat isfied w i th the law and order 

s i t u ation in the capital during the last 
six months; 

(b) whether there has been increase 
in the c rime and violence cases in the 

capital during the last six months ; �d 

(c) whether Delhi Police have been 

asked to invoke provis ions of the National 

Security Act against goondas and other 

imti-social elements who often indulge in 
looting, stabbing and o'her violence in 
the capital ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS 
(SH RI NIHAR RANJAN LASKAR): (a) 

and (b) The crime figures for the period 

from January to June, 1 983 and the 

corresponding period of the year 1982 
are given below :-

CR I ME HEAD 1 . 1 .82 to 30.6.82 1 . 1 .83 to 30.6.83 
- -- - ---- -- - --- ------- - - ._----------------

Dacoity 

M u rcler 

At tempt to Murder 

Robbery 

B u rglary 

R iots  
Cycle Theft 
M isc . Theft 

M . V .  Theft 
M isc . I Pe 

TOTAL 

1 4  

1 26 

107 

72 
682 

70 

1 420 

4406 
1 040  

5470 

1 3407 

Whi le  there has been an increase under 
certain heads bf cr ime, there is decline 
under other heads . The law and order 
si tuat ion in Delh i  is well under control , 
hit  the Government is not complacent in 
this regard and efforts are made to further 
improve the si tuation. 

(c) Commissioner of Police, Delhi baS 
been autho risod under the National 
Security Act to exercise the powers of 
detention qainst the hardened criminals, 
bootleggers and persons whose act ivities 
are considered prejudicial to the main­

tenance of public order. 

8 
1 33 
108 

1 1 6  

689 

93 

1 255 

4439 

975 

6200 

1 4016 

Elections to N.D.M.e. 
1 629. SHRI SATISH AGARWAL : 

Will the Minister of HOME AFFAIRS 
be pleased to refer to the reply given to 

Unstarred Question No. 60 1 4  on 4 April, 
1979 regarding elections to NDMC and 

state whether Government have taken any 
decision regarding recommendations of 

Delhi Metropolitan Council on elections 
to New Delhi Municipal Committee ? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
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The GOWmmeftt do nbt COIlsidcr it 
� to convert NOMC . into � 
body. 

Major F1re Acddetda In DeIId 

1630. SHRI J. S. PATlL : Wit I the 
Ministc( of HPtdE AFFAIM. be pleased 
to state :' , . 

(a) ihe major fire accidents which 
� in Delhi durin&. t�. period 
1 July. 1982 to 30 June, 1 983; . . . . . .  . 

(b) whether in each case the cause of 

fire �Id be cst�bIWlcd� 

'(C) whe ther in view of growing inci­
dentS of this type, Government propose 
to review the �trength and other facil it ies 
available to tbe men copged in the fire 
fishtina wort ; aDd 

(d) if so, the details thereof ? 

THE MINISTER OF STATE I N THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NlHAR RANJAN LASKA R):  (a) 
There were three major fire accidents in 
Delhi durins the period from I J uly, 1 982 
to 30th June , 1 983.  One fire accident 
took place on the 19th September, 1 982 
in the area of Oargha Faizh Hasan near 
Andha Mahavidalaya, Panchkuin1 R oad ,  
New Delhi . The socond fire accident 
took place on I S .S .83 in L. P. Gas Plant 
of Indian Oil Corporation at Shakurbasti 
and the third one took place in Gopala 
Towers, Rajendra Place on 6 .6.83 .  

(b) Ye s, Sir. 

(c) aDd (d) The DeIIH Fire Service � 
at prescot functiOninl u nder the , .CC?'It.!,ol. 
of the MuOidpa} . CorpOration 0' Delhi. , 
It is proPosecl to take over ihe Dellli Fire 

Service from the MCO IUld �i it under 
the a,mtrol 01 die DeI1ri AdmIDlliratipn " wi�h • �. to. ro-orp�iiin, �d Ii��;. ,  linlDl tl ' illtO a modem, wen eqUipPed, 
fully trained and eflicient fire service. 
The proposal .�1 at ,  p'res�t . JfP,dcl' . .  �qDli..:. : .  
�,�� '!iic,�t�" q�'�H . .  ' r '  

, ' 
• •  1 1  ' .  ' (J 

SIepI to Qeck Brala DraJa 

1 631 . SHRI ABDUL RASHID KA. 

BUll : Will  the PRIME MINISTER � 
pleased to state : 

<a> the action heina envisaacd to stop 
the brain drain from the country to the 
developccl nations ; and 

(b) measures afoot to absorb the wil l ­
ing tedmocrats tlnd scientiatl wil l  ina to 
serve the country ? 

THE MINISTER OF STATE IN TH E 

DE PARTMENTS OF SCIENCE & 

TECHNOLOGY. ATOMIC ENERGY, 
SPACE, ELECTRONICS A ND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ v. 
PATIL) : (8) and (b) Measures taken 
to senerate increased opportunit ies for 
scientists and tCl:hnologists to work i n  
India include-substant ial increase in out­
lay under t he plan for scicnl:c and techno. 
logy, intensificat ion of rescarch in h igh 
priority arCdS, schemes to encourage 
young s': icn t ists . incentives to promote in­
house R&D in industry, promot ion of 
and support to ind igenous technology, 
promotion of gainful self-employment, 
funding of research project s in academic 
and resc&rl:h inst i tu t ions by the University 
Grants Commission and various other 
government departments and agencies, 
grlUll of fel lowships and as�ociateships, 
temporary placement of scient ists under 
the . Scheme of Scientists Pool , tempo­
rary assignment given to Scient ists settled 
abroad under the Scheme "Transfer of 
Know-how throuab· Expatriale Nat ionals 
(TOKEN)", creation of supernumerary 
posts iD lorne of the depactments and 
laboratoricll, opportunities for Indian 

scientl lll lettlcd abf� to work in India 
under bilateral .,rOc_nts of co-operation 
in Scieace and TeCboQli:Je',and collection 
of information , aboW . Iridian scienti.,. 
workinl abr<>ad Wftb • 'view to makin, UIO 
of their expertise whenever needed. 

� . ., GnMa .. AId by BopI ' 
TrIbIII! WeIIln .......... 1 1 111' 

1632. SHlll . SOMJJBHAl ' DAM0R : "  
Will .the MioiMer � HeMJ!.1\BPAItt.B ." 
plcu.c4 � I&afe "1 : , I ' 
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Ca) wbether aJ\Y ODqujo ha,f been con­
ducted int� the' boiUs' orpDiutlonl receiv� 
ina huae amounts by way ' or Iraills-in-aid 
from the Home Ministry in the name of 
triba\, �Iraro whilo the bo1lll fid� organi­
sation havinl ' boon refused such grants 
for tribal wolfaro schemes submitted to 
Ministry : 

(b) if so, the resul ts of such enquiries 
if not,  details reasons therefor ; and 

(c) details of specific steps, if any, 
taken by Government to ensure t hat such 
arants are given to s uch organisations 
only which are genuinely engaged in tr iba l  
welfare activities a re  mainly managed by 

the tribals ? 

THE M INISTER OF STATE IN THE 
MINISTRY OF HOME AfFAI RS. 
(SHRI NIHAR RANJAN LASKAR) : 
(a) and (b) No bogus organisation is 
receiving grant- in -aid from tho Ministry 
of Home A ffaiB in the name of t ribal 
welfare. Requests received from bonafide 
organ isations are considered ' and grants 
given to them subject to the cond itions 
laid down by Government of Ind ia and 
the availabi l ity of funds. 

(c) Before new orllan ilations are given 
Brant-in-aid, enquiries are made through 
the State Governments and Central 
Government aaencie5 about their bona /id.:s 
There are also in built  checks in the 
sch;)me like audited statement of accounts 

and the progress report to ensure that the 
grants are ut i l ised properly. No d ist inc­
tion is made betwccn the organisations 
fun by tribals and non-tribals. 

1 633. , PROf'. MADHU " DANDA� 
V ATE : WiU the , t4in�ter of HOME 
AFFAIRS be pleased to 'It ate : 

(a) whether it is a fact that the Na­
tional IDloaration Council had recom­
mended the restructuril;lS Qf the entire 
police force includini tbe 'PAt: 10 that it 
reflects ' tbc QOII 'IoctiOll ' , or the 
society ; "  

. (b) i( $o" whether it" , i l  a fact ,bet 
Statp were asked tO lepd tboir luaB 
tipn5 roprding the implementation of thi� 
policy : and 

(c) if so, the response from tbc State 
Governments and stops taken to restruc­

ture the police force 1 

THE MINISTER OF STATE IN. THE 
MINISTRY OF HOME AFFAIRS, ' 
(S H R I  NIHAR RANJAN LASKAR) : 
(a) The Com mittee on Comm unal Har­
mony of the National Integration Courr::i1 

emphasised the need of reostructure the 
composition of the arm=d �tabulary 
so that it is broadly representative of 
cross-section of the Society. 

(b) and (c) The State Governments 
were asked to review the position in 
regard to the restructuring of Armed 
Constabulary and i mpart them the re­
quired traininll. The report received from 
t he State Governments to far indicate 
t hat they are al ive to the situation .and 
are taking necessary steps in this retard. 

Fall In Production of Steel 

1 634. SHRI NAVIN RAVANI : 
SHRI CHINTA MANI. JENA : 

Wil l  the M i n ister of STEEL AND 
MINES be pleased to state 

(a) whether i t  is a fact that there is 
fal l in the production of stccl in public 
sector steel plants during April-May, 
1983 : 

(b) , if so, the main reasoDs there­
for ; 

(c) what ste'ps are beins taken to 

t:>lve the problem and increase tho pro. 
duction ' ;  

(d) . �hether it i�, ,a f.:h tbat- Stoel 
Authority of India Limited rua. , enterN 

tho expert market once again in tbe face 
of a ve ry stiff competition ; and 

(0) , it �, , tho Cl\l,l.lltity likely to be 
exported durina the year 1983-84 ? 
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THE MINlS1ER QF STATE OF 
THE MINISTRY O� STEEL AND 
MINES (SHRI N.K.P. SALVE) : (a) 
Yes. Sir. 

(b) and (c) Lo\\ er production of 
saleable steel in the pub lic sector 
steel plant s, this year, was mainly 
due to the restrictions on supply of 

power, poor quality and inadequate ava i l ­
ability o f  coking coal. 

Efforts are being made to ens!Jre re­
JUlar supply of power an d  coking coal in 
close co-operation with the supplying 

orpnisations. The steel pl:l nts are also 
makin, every effort to maximilOC the ir own 
captive power generation . As a l ong 
term measure, additional captive powe r  
ceneraliDa units are being establ isl:cd in  

BoItaro Bhi lai , R ourkela and Durgapur.  

(d) ed (e) For t he year 1 983-84, 
SAIL have already been perm i t ted to ex­
port 2,20,000 tonnes of Carbon stee l .  

The international steel market cond i t i ons 
continue to be unfa\ ourable  for export. 
In spite of tbis, SAI L  have so far booked 
ClIport orders for 1 5 ,000 tonnes  of H R  

Coils an d  1 5,600 lonnes o f  CR Coils! 
Sheela va lued at $8 . 1 3  m i l l ion ( FOB). 
Shipments against I he5C order!! are M:he­
duled to take place from the thi rd q uar­

ter of the current year . Possi bi l i t ies of 
further exports are being explored 
by SAIL. 

NepaIae Girll Ellploited in the 
Red Light Aren oC Delbi 

1 635. SHRI K. MA LANNA : Will 
the Minister of HOME A F F A I RS be 

pIoucd to Itate : 

<a) whether Government's attention 
has been invited to the Hindustan Ti mes 
dated I S  June, 1 983 t hat as many as 

2,000 girls, most of them from Nepal,  
a re  bein, exploited in tbe red l ight  area 
0( the Capital. 

(b) whether it il also a fact t hat a t  
least JO per cent of girls arc Devdssi. 
from KarDataka brouJht here by un­
scrupulous people aDd besides, the bro-

thels in the G.B. Road area are full of 
girls from Nepal : 

(c) whether it is also a fact that the 
well-organised bro thels are being run in 
cooperat ion with some pol icemen who 
co l lecled 'weekly hafta' dole from the 
owners and 'on the spot hafta' from the 
customers ; and 

(d) if so, the reaction of Gover nment 
in t his  regard ? 

THE MII'\ ISTER OF STATE IN THE 

M I N I STRY O F  HOME A FFAI R S  (SH RI 
N I H A R  RANJAN L ASKA R) : (a) 
Ye s. Sir .  

(b)  Government do not have state­

wise break - up of t he singing and dancin, 
gir l s  l iv ing in t he so·called Red l ight 
areas of De l h i .  

(c) N o  complaint / information h as  
been rece ived 1 0  indicate that the brothels 

are run with t he connivance of the pol ice 
personnel . As and when any inciden t 
comc� to notice,  prompt adion under the 
Su ppres> lon of Immora l Tr aftic in Women 
G i rls Act and other laws is taken . 

(d) Does not arise. 

�"/� � IfiT U''J:f1.ri 
�t qft � if  mf� � 

1 636. � �T � -n"" ; IfllT 
'!� �r � �it � 1m ifitiT fit; : 

(Iti)  .. lIT � � � it �I 
�T� 3fTftr ItT dI:;\(f .... d ;;rrRl1r1 ItiT  
� it � rn � �� {t fuqrr­

f� � t ;  
(w )  m wi, m IRT �� it 

ftnJ,r � arnmr � f�ifilful � 
otr{ .tT  t ;  am: 
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1!' � ct � �  (," A� 
�1A ""Wl:) : (� ) � ( If ) ft«J� 
� 'lftI'Ttr � � Imrrn 1I'rfu cr.1 
J;f� \ilTf� � �;ft it ��ft;ra' 
�"f.t if; � f.tN.Tmr· �1 lfir � I 

Inclusion or TaprlwaJ and Vlmukt Jaties 
In the Ust of S. T. 

1 637. SHRI A. NEELALOHJTHA­
DASAN NADAR : Will  the Minister of 
HOME A F FA I RS be pleased to s tate : 

(a) whether Government have rece i­
ved any re ;Jresentat ion in  the  l igh t o f  he 
d i re: t i ve of  t h !  H ig� C nrt o f  PU.lj lb 
and H aryana to incl ude Tafl riwas a :ld 
Vi mukt Jat ies in t he l ist of S ; hedul.c:d 
Tribes ; and 

• (b) if so, the details of t he represen ­
ta t  ion and t he action taken by Govern ­
ment thereon 1 

THE MINISTER OF STATE IN THE 
M INISTRY OF HOME A F FA I RS 
(S H RI NI HA '{ RANJ A N  LASKAR) : 
(al Yes, Sir.  

(b) Represen tat ion have been received 
for the incl us ion of Vimukt Jaties in the 
l ist of Sched uled Tribes in Punjab.  

Amendment in the existing I ista of 
Scheduled Castes and Schedu led Tri bes 
can be done only through an Act of 
Parl iament in view of Artic les 341 and 
342 of the Constitution. The above pro­
posal alongwith ot her such proposals, 
recommendat ions, representations and 
suggestions is being considered in consul­
tation with the concerned State Govern­
ments/U .T. Administrations . includina 
that of Punjab and the Registrar General 

, of India and in accordance with the rele­
vant criteria followed in the matter in the 
context of the proposed comprehensive 
revisi.on of tbe lists of Scheduled CUtes 

and Scheduled Tribes. The comments 
from some of th� Stl Ie Governments are 
still awaited . The final view in the 
matter would be taken after tbe com­
ments from al l  the S tate Governments 
have been received.  

Settllll up of Industries in Hlmacbal Pradesll 

1 63 8 .  PROF. NA RAIN CHAND 
PAR ASHAR : Wil l  the Minister of IN­
DUSTR Y be pleased to state : 

(a) whether Government of Himachal 

Pradesh have approached Contral Govern­
ment for sett ing up any large scale unit 
or me dium ind ustry in the State during 
the past t h re e  years includi ng the current 
financial year ; 

(b) if so, the details of the requests 
made in this regard and the action taken 
by Governmen t  on t hem ; and 

(c) if not, whether Government 
wou ld suo moto set a large scale industrial 
uni t ,  keeping in view the environment, 

dust .  free clime, raw material ,  other In­
dustrial forces and infrastucture l ike po­

wer avai lable in the State 1 

THE MINISTER OF INDUSTRY 
(SHRI  N A RAIN D UIT TIWA RI) : (a) 
and (b) At t he t ime of Annual Plan 
discussions held in t he Pl anning Com ­
mission for the current financial year, 
Government of Himachal Pradesh had 
made a general request for considering 
the possibil i ty of setting up of Public Sec­
tor uhit in the State. At present no pro­
posal is under consideration to set up a 
large rcale ind ustry in Himachal Pradesh 
in the Central Sector. 

' 

(c) In the Central Sector, the Cement 
Corporation of India have set up a Ce­
ment Factory at Rajban in Himachal 
Pradesh with a capacity of 2 lakh tonnes 
per annum. 

Re-employmeat or Superannuated Oftic:en Workin" OD tbe Penoaal Stalf of 
Ministers 

1639. SHRI SANAT KUMAR MAN­
DAL : Will the Minister of HOME 
AFFAIRS be pleasod to refer to reply 
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aiven to Unstarred Question No. S91S 
on· 6th April. 1913 and state : 

<a) whether Prime Ministe r's direc­
tive to review cases of re-employment of 
superannuated officers particularly those 
beyond 60 yean aDd above also apply to 
such officers workina on the personal 
statl' of Ministers/ Ministers of Stat e!De­
puty Minislet's ; 

(b) if Dot, reasons therefor ; 

(c) whether any review of re-employ­
tneIIt of such officers had been conducted 
if aD. when aDd its outcome ; 

(d) whether in view of uncheck ed 
activit ies of Liaison Officers with huge 

purees ud contacts, Governmen t had 
ever applied their mind to genesis of 
fantastic salaries and perks enjoyed by 
them by which they have spread tenta­

cles .of corruption and how many of t hem 
had been debarred entrance to the vari­

ous , Bhawaos during last 1 i years ; 
and· 

(e) whether Government propose to 
raise the level of their meeting with offi­
cers ol the "Ink of Deputy Secretary 
only 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAiRS 
(SHRi Nl rl AR RANJAN LASKA R): <a) 
aDd (b) Co-termin uS appointments of 
officiahl, re-employed as Ministers' Perso­
nal Staff and other such high (unctiona­
ries who have been gran ted Minister'S 

.... eire outside the scope o( the Prime 
Millister's direct ive. 

(c) Does not arise, 

(d) As already stated, in the reply 
liven to the Lok Sabha Unstarred Ques­
tions No, S91 S on 6th April, 1 983, there 
are staocam. ia'U'lICtions to keep a watch 
00 the I.IIIdIeirabie ' acti.itles Of Liaison 
Officers and allO requirina the concerned 
ofIicert . to be amsf'ul in - dealiDi with ' 
those .  lUSpCCted to tIC indu l,ing br un­desirable . act.ivjtics� The �try -�( Ltai. 

. .. 

son Officers into Government Offices lo­
cated in the Security Zone continuCl to 
be lovemed by the Central Secretariat 
Security IDitructioos. 

(e) No, Sir. 

Indo-FreIIcb Pad oa Ceopel'lltiOD ID the 
field 01 Elec:troalca 

1 640. SHRI MOHANLAL PATEL : 
Wil l  the PRIME MINISTER be please to 
state : 

<a) whether an Indo-Frencb firm has 
agreed to co-operate in the field o( elee­
tronics and a pact has been sianed ; and 

<b) i( so, the details o( agreement 
made ? 

THE DEPUTY MINISTER IN THE 
DEPA RTMENT OF ELEcrRONICS 

AND I N  THE M I NISTR Y OF FOOD 

AND CIVIL S U PPLIES ( S H R I  M. S .  
SANJEEVI RAO) : (a) Yes, Sir. 

(b) The Government of India and the 
Government of France sig ned a protocol 
on 27th J une, 1 983 in the field  of elcctro­
nics, computers and informatics. 

The objective is to set up, on a conti­
nuing basis, scientific, technol ogical and 
indust rial cooperation in the field of 
electronics, computers and informatics 
aDd _ tbeir applicatiens, (or the mutual 
berMdit of the two countries. The two 
Governmenll have a,reed 10 formulate 
aDnual programme of work including ( I) 
exch!mge of informat ion. knowbow aDd 
expei;ence concerning new lechnolosies, 
(ii) _ exchange of specialists, reeean:hera, 
trai0f'S and trainees for abort 01' 10DS 
durations in these fields and �ii) "um. 
up of joint vent� for export t,o. tbird 
countries. 

U ....... ·Ma� .. .B.S. L 

1641 . SHRI A.K. ROY : Will the 
Minister of STEEL AND -MINES be 
pleased .to state :- . 

(a> the hwentory -with the BOkarO ' 



65 W'rill,u AIII�rs . SRAVANA 12, 1905 (SAKA) Written Auw." 6, 
Steel Ltd .• and the capital blocked in 
that as on 1 April.  1983 ; and the sante 
as on 1 April .  1 �82, I Apri l , 1 98 1  and 

I I  Atml,' 1 980 ; 

(b) whether many costly equipments 
and machines arc lying unutilised in the 
stores or letting rusted on the ground 
under open sky. if so, detai ls  of such 
equipments and mach ines lying for more 
tbm flWl years ; aDd 

(�) the action taken theceon· ? 

THE MINISTER OF STATE OF THB 
MINISTR Y OF STEEL AND MINES 
(SHRI N.K.P. SALVE) : <a) They ear­
wise value of inventories held at Bolcaro 
in the form of Stores, spares, raw mate­
rials and finished products are liven 
below :-

- - _ .  -- . . . .  _ . - --'--"- - �-- ----

Year (Rupees in crores) 
------- - ---------------------------

1 979-80 <as on 1 -4-80) 

1 980-81 <as on 1 -4-8 1)  

1 98 1 ·82 (as on 1 -4-82) 

1982-13 (as 011 1 -4-83) 

(b) No, Sir. Costly ��equipments or 
madlinery are not Iyina unutilised in the 
stores. If these materi als have: to be 
stonId in the open due to unavoidable 
reasons, t hey are suitably protected. 

(c) Does Dot arise. 

1 642. SHRI A.C. DAS : 
SHRI HARISH KUMAR 

GANGWAR : 

Will the Minist er of HOME AFFAIRS 
be pleased to state : 

<a> the amount of pension paid to 
freedom ft gbter!; in diffc:rcnt States ; aDd 

(b) the detai ls  thereof, State·wise ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR) : (a) and 
lb) In addition to the Central Pension 
Scheme, most of the · State Governments 
and a few of the Union Territory Admi­
nistrations have their own pension 
Scbemes for the freedom fighters and 
their families residing in their territories. 
These schemes are formulated and admi­
nistered by the respective Sta te Govern­

Oloqt aDd the e"peadit\ll'o is mot frCIID 

236.80 

322.95 

393;98 

452.76 

the Revenue of the State conccrned . The 
Central Government docs not iuua IUl)' 
directive or instruct ions to States iil 
regard to the pension schemes of the 
State/Govt�/U. T. Administrations. 

Welfare Plans for Mirzapill' TriIIaJa 

1 643 .  SHRI PIYUSH TIRKI : .. 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Govemmont 's au.ou. has been drawn towards the IlOWII � 
published in the StatC8man dated 6, JuI� 
1 983 entitled 'Welfare Plus yet to ... 
Mirzapur tribals ; 

(b) if so, the reasons for not � 
on welfare programmes in the Miftapar 
district ; and 

(c) action being taken by Oowm. 
ment in this mat ter ? 

THE MINISTER OF ST A TB IN TftB. 
MINISTRY OF HOME AFFAIRS (S1IlU' 
NIHAR RANJAN LASKAR) : (a) Yea 
Sir. 

<b) and (c) Mirzapur diskict baa 
as yet DO specified �heduled Tribes. 
WeJfare prOll'ammcs � follow �. 
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• certain section of tho pollution is noti-
8ecI u ScbecIulcd Tribes which" is under 
�DSidcratiOD . 

RequIrement aDd production of .. per darlD& 1983-84 
1 645.  SHRI CHINTAMANI JENA : 

SHRI MOHANLAL PATEL : 

Will the Min ister of INDUSTRY be 
pleased to state : 

<a> the requ iremen t of pape r  in the 
country during tbe year 1 983-84 for news­
papers, books, stat ionery, etc.  ; 

(b) the approximate produc t ion of 
paper during t he year 1983-8.$ ; 

(C) the quant ity l ikely to be i mported 

during tbe said period to meet the gap 
and the fore ign ex,;hange involved ; and 

(d) whether any target has been fixed 

for the production of paper 10 t he coun­

try by the end of S ix t h Five Year Plan. 

if so, t he  deta i l s  t hereof and t he ac t ion 

taken by Government t o  ach ieve t he 

target ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TIWARI):  
<a> The requirement of wri t ing and 

printing paper newsprint, is approximate­
ly of the order of 6 lakh tonn�, and 
3.50 lakh tonnes, r�pcctively, durin g 
1 983-84. 

(b> The appNx imate pr oduction of 
writinJ and printing paper, and new!l­
print, durina 1 983-84 is �timated to be 

about 6 luh tonne. and 1 .90 lakh ton nes 
respectively. 

(c) Import of about 1.60 lakh tonnes 

of newsprint has been presenlly provided 
for to meet the J8P between demand and 
domestic production . 

(d) The Planning Commission have 

envisaeed product ion tarlets of I S  lak hs 

to- and 1 .8 lath tonnes, respec!ively, 
for paper Ind paper board, and1newsprint, 
tor J984-'" Adequate "pacitr bat bcOIl 

established for the achievemOlI t of thcle 
tarpts. 

Laboratories UDder C.S.I.R. nIIIDInJ 
in losses 

1466. SHRI D.S A .  SIVAPRAKA-
SHAM : Wi l l  tbe PRIME MINISTER 
be p leased to st ate : 

(a) how many laboratori es udder 
C.S. I . R .  a re working in loss and for how 
long ; 

(b) t he reason for t he l os�es i n  the 
respective labora tories ; and 

(.:) steps G overn ment have taken to 
prevent such l osses in fu t u re ? 

THE MI NISTE R OF STATE IN THE 
DE PA RTMENTS OF SCIENCE AND 
TECH NOLOGY. ATO M I C  ENERGY, 
SPACE. ELECTRONICS AND OCEAN 
D E VE LOPMENT ( S H R I  S H I VRAJ V 
PATIL) : (3 ) It is not pos�l ble to deter� 
mine i n  monet a ry terms only t he value 
or effectiveness of researl.:h done in  the 

Na t i on a l Laborat or ies .  

(b) Does n o t  arise.  

(c) Does not arise .  Howeve r, on­
going projects are being subjl.!,;ted to ap­
praisal through Expert Panels .  Research 
Advisory Councils and Headquarters 
mcchan ism�, principa l ly . to  determine 
t hei r conformity with na t iona l priori t ies 
and review t heir  progress. 

CbecklnjC or Infiltration to A.sam 

1 647. SHRI SONTOSH MOHAN 
DEV : Wil l  t he Minister of HOME 

AFFAIRS be pleased t9 state : 

(a) the help and assistance liven by 
Centre to Assam State Government for 
checking infiltration of people ffom across 
the border into I he State ; and 

(b) the dctails Choreo! 7 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 

NIHAR RANJAN LASKAR) : (a) and 
, (b) Tbe Border Security Force is dep· 

loyed on Indo·Bangladesh Border for 
cbecking infil trat ion and t rans ·border 
crimes . In t his task the nSF is  assisted 
by the Border Wing Home Guards .  Tke 
average d istance between Border outposts 
of the B.S.F.  along the Bang ladesh Assam 
border has been reduced from S.6 kms to 
3 .4 "ms. The expendi t ure on BSF and 
Border WiDg Home G uards are borne by 
the Central Government .  Besides, a 
total of 1 , 697 posts have been sanctioDed 
to Assam Government under t he Preven· 
tion of Infi ltrat ion of Foreigners Scheme 
and the expenditure on these posts  is reo 
imbursed by the Centra l Government .  In 
orde r to  intensify pat rol l ing on the river· 
rine port ion, purchase of 8 speed boats 
and 36 country boats has been sanctioned . 

Kolar Gold Mines 

1 648 SHRI N. DENNIS : Wi l l  the 
Minister of STEEL AND MINES be 
pleased to state : 

(a) whether there has been an a ppre· 
ciable drain in the intake of gold from 
the Kolar Gold MiDes in receDt years : 

(b) if so, the detai l s  thereof ; 

(C) whether gold m i nes have beeD 

struck in other parts of India in recent 
years : and 

(d) if so, t he deta i l s  there of ? 

THE MIN ISTER OF STATE OF THE 
MTNISTRY OF STEB L AND MINES 
(<;!-I�I N . K . P .  SAL VE) : (a) and (b) 
�h . . . � has been a grad U J I  decl ine in gold 

r " lIct�t)n in  KoL lr Go ld M i nes or 
B l lr1.t  G ·Jld M i nes Ltd . i n  recent years. 
P ! 'ld uct ion d uring t he last 3 years has 

boeD as bll ow :-

1 980. 8 1  

1981.82 

J9fZ.,3 

Gold-Kgs. 

1 563 

1 421 

P70 

(c) aDd (d) A lold mine is UDder' 
developmeDt at Yeppamana Rallllliri ill 
Anantapur district by Bharat Gold Mlnea 
Limited which is expected to go into pro­
duction in 1 984 for annual production of 
about 300 kgs. or gold.  Exploration in 
recent years has ident ified gold deposits 

at Cbigargunta  and Mal lappakonda in 

Chi t toor district, Gad ag in Dharwar � 
trict , Hull i  M ine area in Raichur district 
and Nilambur Val ley in Kerala State. 

Warfare by lAS Olftcers agai ... t otller 
se"l�s 

1 649. S H RI AS H FAQ HUSSAIN : 
Will  the Minister of HOME AFFAIRS 
be pleased to stale : 

<a) whether Government have IICCIl 
reports or factions at war in I . A.S. and 
similar reports of warfare by lAS oflicen 
agaiDst other services appearing iD Stalel· 
man dated 7 Jul y, 1 983 : 

(b) if so, corrective steps proposed ; 

(c) whether it is correct that tbe pre­
sent situation has been created by too 
many lAS officers (over 4000) wbcreaa 
COUDtry needed abou t SOO for Revenue 
work iD the States : and 

(d) whether Government will institute 

a high powered commission to look into 
country's iofrastructural needs in tbe 
present s ituat ion and needs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NlHAR RANJAN LA SKA R) : (a) The 
at ten tion of the Government has bcieD 
drawn to the report in the Statesman 
dated 7 July, 1 98 3 .  which relates only to 
the Andhra Prade�h cadre or t he Indian 
Administrat ive Service .  However, the 
Governmen t or A nli h ra Pradesh have not 
brought 10 the not ice of t he Government 
any problem in the manageme!lt of their 
Ind ian Administr ative Service Cadre. 

(b) In view of (a) above, the questioD 
does not arise. 

(c) No, Sir. The strengtb of the 
I,A,S. cadre of Cli.Ch Sfate/Joint � � 
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.aminocl from time to time in , conlulta­
don with the State GoWl'lUllOld(l) COD­
cernod in accordance with the provisons 
of the Indian Administrative Service 
(Cadre) Rules, 19S4. taking into view the 
requirements of the StatefJoint Cadres 
concerned for revenue and general admi­
nistration . 

(d) No, Sir. 

Clal "I_ to SCfST employees ror 
........... by selection In group 'A' posts 

16S0. SH RI ERA ANBARASU : 
Will the Minister of HOME AFFAI RS be 
pIOIIOd to sta te : 

<a, the nature of connections extend­
ed to SCfST employees for promotion by 
__ ion in Group . A' posts which carry 
pay scales ran,ing from Rs. 1 1 00/ - to 
to RI. 22SO{- in Cen tral Government ; 
aad 

(b) the number of Scheduled C.aste/ 
ScbedDIed Tribe officers belonajn , to the 

c.s.s. who have lOt prometioo by the 
above said conceuions to various posts in 
the pay ranae of Rs. 1 100/- on�ards to 
Rs. 2250/-1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NI HAR RANJAN LASKAR) : 
<a) In promotion by selection, reserva­
tion has been l imited upto the l owest 
runa of Group A. In promotion by 
selection to posts within Group A which 
carry an ul timate salary of Rs. 22501- per 
month or lesss, there is no reservation but 
the Scheduled Castes/Scheduled Tribes 
officers who are senior enough in the zOIle 
of considerat ion for promot io;} so as to 
be within the number of vacancies for 
which the select l ist has to be drawn up, 

wou ld be included in  that l i s t  provid ed 
they are not con�idered unfit  for promo­
t ion . 

<b) As given in the  attached state­
ments.  

Statement 

StQtom�'" ShOMling th� total IIumMr of promotions made in f('Specl of CSS oJlicns 
from und�r S�cr�lary 10 /Hput)' SUr�IQr)' during Ih� lasl 5 ,l'Nrs. 

Grade or Service 
rrom which pro­
motion made. 

1 

UadIr . Secretary to 
Deputy Seaetary. 

Year 1 978 

1 979  

1 980  

1 98 1  

1982 

Total number of 
promot ions made 

2 

50 

55 

6S 
58+2 
54+2 

No.  of promotions 
in Col . 2 belong­
ing to 

SC, 

3 

3 

3 
5 

20 

ST. 

4 

2 

1 

1 

No. of SC/ST 
officers who get pro­
mot ion in terms of 
para 4O(a) of the 
Brochure. 

SCs STs 

5 6 

1 2 

7 

Note :-AI reprds promotion of CSS officers rrom Deputy Secretary to Director, 
it ill made from the el i.ible officers every year by drawing the 'Suitability 
List' for holdin, Director level posts, and the assessment is only ftt or 
�t, and bence, tbe �ion is not roltvaat in tbis situation, 
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''Delerlptfoa of IWrja BJrd and Gohyara 
Reptile 

1652. SHRI R. N. RAKESH: wm tbe 
PRIME MINISTER be pleasc4 to state: 

<a> to which family the bird, Kurja, 
as il locally known in Rajasthan, belonls 
and the number of its species and what 
are its habits and other descriptions; 

(b) from which country and in which 
season does i t milrate and to which 
areas does it migrate; 

(c) since when it is rare or Clttinct; 

(d) to which family the VeDOmoU5 
rep tile, Gobyara, as is local ly known in 
Rajasthan, belonls and what are its spec­
ies, habits and other desciipt iool; aad 

(e) in which parts of the country it 
mainly inhabi ll? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVUA Y SINH) : (a) to (e) 
kurja is the local name in Rajasthan for 
the Eastern Common Crane-Grus grus, 
which belongs to the family Gruidae. It 
is a laree s tork- l ike bird which is a winter 
migrant to our c ountry from the U.S .S .R.  
i t  aeneral ly inhabits agricul tural fields of 
winter crops. The bird is not extinct and 
is being prot�ted under the Wild Life 
(protect ion) Act, 1 972 . 

(d) and (e) Gohyara is the local name 
in Rajasthan for the monitor l izard which 

beloDis to the family Varanidae. Two 

species Varanus griulls and � 'aranlls bellga­

lensis-occur in Rajasthan .  These species 

inhabi t the desert and sem i-scrub forests 

of Rajasthan as wel l as other parts of the 

country. Both these spades are non­

venemous but threaten ·when at tacked or 

distj&fbed by p uffing up their bodies , hiss­

ia..-.oud ly and lashing the ta i l . 

Foreign flrol given contract for Daltarl Steel Plant 

16S3. SHRI LAKSHMAN MALLICK: 

Will the Minister of STEEL AND MINES 
be ploued to atato: 

(a> the details reprdin, the ftrma Who 
have been Jiven contract for the tUitruc­
tion of the Steel Plant at Daitarl in Orilla; 
and 

(b) the progress adme in this ...,.. IP 
far? 

THE MINISTER OF STATE IN .. 
MINISTRY OF STEEL ANB MINBS 

(SHRI N.K.P. SALVE): <a) No 4Im hal 
been liven contract for the cODitruction 
of the proposed steel plant in Orilla. 

(b) Does not arise. 

Coachina Scbeme for COIIIPMitIve .... 
lnatioos In Trlbal lub-plan ...... 

1654. iHIlIMATI SUMATI O&AON: 
Will the Minilter of HOME ABFADlS 

be pleased to state: 

<a) the number of coaching &Cho_ 
for compet it ive examinations currently 
being run in Tribal sub�Plan areas of 

various States/Union Territories which are 
granted financial assistance out of Tribal 
sub-Plan funds; 

(b) achievements so far of such schelMS 
Statewise and Union Territorywise; 

(c) whether Government are satisfied 
with the functioning and overal l  achiove­
ments so far of such institutes State-wise 
and Union Territory-wise; and 

(d) if not the proposals, if any, to fur­
ther strengthen and provide better results 
oriented shapes to such inst itutes witbin 
a specified t ime frame? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RAN JAN LASKAR): <a) 
to (d) This Ministry does not set up any 

Pre-Examination Training Centre for 
coaching Scheduled Castes/Scheduled Tri­
bes candidates out of Tribal Sub-Plan 
funds . The Ministry h1s however, set 
up/sanctioned 60 Centres/schemes for pro­

viding Pre-Eumination Coachina to 
Scbodulod Caste and &beduled Casto c&Jl.o 
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didItes for various competitive examina­

tic.a UDCIor one of the Centrally Sponsor­

ed Schemes viz "Coachiq and Allied 

Scbeme" for which a provision of Rs. 

3.5 c:rorca ex ists in the Sixth Pan and an 
allocation of Rs, 70 laths has been made 

far 1983-84. Some of the Centres have 

beaD located in places l ike Ranchi, CornIa 

JtbUllh in Bihar and Raipur in Madhya 

PradeIb. 

Wilt ..... Land Reforms (Amend_t) 
BBI 

1 655. SHRI S U DHIR KU MAR GIRl: 
SHRI ZAINAL ABEDlN: 

Wdl the Minister of HOME AFFAIRS 
he plealed to state: 

<a> wbether Government propose to 
Ii¥e Presideot's assent to t he West Denaal 
Lud Reforms (Amendment) Bil l whicb 
........ for years together; 

(b) if so, when and the detai ls tbereof; 
and 

(c) if oot, the ra.sons tbereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NlHAR RANJAN LASKA R )  : <a) to (c) 
The West Bengal Land Reforms (Amend­
DllaDt Bill , 198 1  was received i n  J u ly, 1 98 1 .  
After careful examinat ion of the Bil l , 
clarifications on certain points were sou­
aht from the Government of West Bengal ,  
The views of  t he Government of West 

..... \ have been received and arc under 
CODSideration of the Government of 

lDdia. 
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IfiT IfflT � 
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Cull R.eaardbI8 Anomall .. In Flutloa 
or Pay or Go�ernmeDt Oftlcen 

1 657. SHRI K. LAKKAPPA: Will the 

Minister of HOME AFFAIRS be pleased 
to state: 

<a> whether a l arge number of cases of 
Government Officers promoted to the 
Grade of Rs. 650. 1 200 were referred to 
theDepartment of Personnel and Admin-

Itriative Reforms of his Ministry for 
removal of anomal ies in filtBtion of their 
pay vis-a.vis their junior officers who are 
seUinl more pay; 

(b) if  so, the number of such cases 
referred during the currerit year so far and 
how many cases have not been agreed to 
with reasons and jus t ification; 

(c) whether anomalies in fixation of pay 
of officers in the identical grade are penis­
ina in large number s because the relevant 
rules are incomplete and inexhaustive; 
and 

(d) if so, the steps taken by Govern­
ment to ensure that in no caso a junior 
officer gets more pay than his senior? 

THE MINISTER OF STATE I N  HIE 
MINISTRY OF HOME A FFAIRS (SHRI 
NIHAR RANJAN LASKAR) :  (a) and (b) 

No, Sir. 

(c) and (0) The ru les; orders re lat ing to 
fixat ion of pay of officers arc fa i r ly com· 

prehensive . Orders a l so exis t  for remo· 
val of certain types of anomal ies where 
a senior officer in t he feeder category 

promoted to a post happens to draw less 
pay than a jun io r officer promoted from 

the same category , subject to the sat isfac. 
t ion of certain condit ions. Isolated 

cases which ar. not governed by the gene· 
ral orders are decided on merits.  
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t l 
Grut of ladi� Citizenship to Foreip Natloaals 
1660. SHIll A.K. BALAN: Will tho 

MiDiIter of HOME AFFAIRS be pleased 

to II*: 

(a> bow many foreign nationals h ave 
.... liveD Indian citizcumip after 1980; 

00 .. 4ctaiJI thereof with tbcir pre­
vious oatioDality; and 

� w1Iat .. ... ...... to,.,. .... · 

IIleted to _ the .�Ip? 

THE MIN1STB1l OP STATS IN THE 
MDftSTR'Y OP HOME A'PPAIR.S (SRltt 
NtHAR RANJAN LASKAR): <a) and (b) 
Durma tbe years 1 98 1  and 1 982 , tbe Cen­
tral Govemment aranted Inc1ian cltileD· 
Ihip to 734 penons. A IIItcmmJt, show. 
ina fbcir previous nationality is attached. 

10. Mdi� �ordiDa to iD£QJ1IJ&tiaD 
available, j8Q8 JICI'IODI or .Indian oriIiD 
were granted Indian citizcDsbi,p by the 
Disu. Collectors in India and the Iftdian 

Miuicms abrOid. 

.(q lilt ..... aats M.vc to .... .. 
CODditioDi anel ao .tIIraaIb .... ..... __ 
pl'llCribcd in the Citizenship Act, 1955 
... . Ciu.-bip Il1II.a ..... 1"'" 
1mIIIr. 

Sa ....... 

PrevioUi National ity 

Mahan 
Bhutan 

Bur.mac 

a..a, .... h 

British Subject' 
Pr otected Penons 

Denmark 

Etll,igpia 

FIUaCC 

Germany 

lraDiaB 
lC84i 

Italian 

Israeli 
Kenya 

Laos 

Malaysia 

Maxican 
Mauritious 

Nepali 
Pakistani 

PourtIIIUOIe 

• 

No. of 

,.. ... 

26 
1 

19 

93 
• 

2 

, 
2 

1 

29 

2 

2 

6 

10 
I 

I 
146 

21 
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"--US �atiODality 

P.1_d tpolish ) 
Soviet 
Swiss 
South Yemen i 

Si.,..pere 
South Africa 

CbineIe 
Syrian . 

Sri Lanka 
Sta .... 
Tauuian 

Thailand 

Tit.tan 

U.A.e. ,CitiaD 
Uj).A. national 
Upnda 
Zambian 

No. of 
Persons 

2 

2 

I 

4 

3 

1 36 

26 
U 6  

1 '1 

I 

7 

I 

2 

4 

q,w .. S(, � � 'O'ft 1QWT � 
� .-w<'fT �(if'lIft4Y � � (If," '!.�-

1R1 �) �' 

1 66 1 .  "" � � Cfi(ifIiiijINQI : . 
m ,� �T � �f.t Cf>1 1tIT  �aT 

Ai :  

(� )  ffi qR'f01�( m� am: �A'T­

�m t ifR lI"r'!fT m qrf.r �ffirrfi 
� � �� � � � :q)U ifiT 
m<ti IDlfT � � ;  

(�) !flIT � � Ilt f.t; �� f� <tilt: 
Of � m�l �TiT lWfr �Of �n:"'T 'H 
� cmft =t� if �qrr � � ;  

(if )  lI"� �t, <;fT �n: � �� �;f!:f 
it If1n' � � � ; am: '  

( 'if ) lift Of�r, � �it; IflfT IfiRUf 

t ?  

� *'"'"' ij mQ' .m  (� .. 
�ar" �) : ('ti) �ft � JSft1wr I 

(�) � ( � )  � ��ifiTl: aT"U 
�hrr art: �"Rr � q-� ql(1'1�<, 
'SJTwiT m1: �r.ft"�f if, eiR � � 
�� if �� f� <tiff If � � mer 
� �r � � I 'iffiJ. I{rf t � 
� �if'f it �rmTlr �l" �� it; artfttt 
t� '9 � � f� � t l m 
3f� �T<;f otT ��r lI"r�r arrf� IfiT � 
� � iTU �m'{� AilfT \iff W 
� m ef'lf if �� �<;fr IfiT �T 
� fl{1fr ifll"r � I 

C .... ·io ........ ina T .... 

J�. SHRl RAM VILAS PAf,WAN : 
SHRI K. PRADHANI : 

Will the Minister of HOME AFI'AIRS 

be pleased to state : 

<a) whether there bas hoen CODIider­
able .increase in crimes in the runams 
trains during the last two years ; 

(b) the number of robberies and 
thefts rlported during the last one year ; 
and 

(c) the steps taken or proposed to be 
taken to check crimes in the running 
trai ns ? 

THE MINISTER OF STAllB IN THE 
MINISTRY OF HOME AFFABtS 
(SHRI NIHAR RANJAN LASKAR) ; 

(a) to (c) The State Governmeats aD� 
U. T. Administrations are responsible for 

enforcing law relating to olfeocos. Nt) 
data in regard to the crimes in the run­
ning trains on yearly basis is compiled on 
al l Indie basis as Law and order inclu­
ding crime is a state subject. The num­
ber of robberies and thefts committed 

during 1982 are 276 and 6623 respectively. 

The Railways are , taking following 

measures to prevent incidents of crimes 
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OIl tho R.ailways :-

l .  1be drivers of tbe trains have been 
dircctod to sound the distress whi­
stle if the train is broqht to a 
sudden unscheduled halt so that 
tbe escort party is put on the 
aiert. 

2. Coach attendants have been ins­
tructed to remain vigilant and 
prevent entry of unauthoriled 
paueDJers into reserved compart­
dleDts. 

, 3, The Research . Design and Stan­
dards .OrlPUlisation of the Rail­
ways has been adv ised to sugest 
improvement in the lock ing arran­
aement of slidinl doors of com­
partments, improvement in the 
vestibules to prevent unauthorised 
entry and provision of better 
lighting facilities in and outs ide 
tbe compartments .  

Oovernment Ra i lway Police. who are 
responsible for safety and securi ty of 

pe..,."."rs travell ing in trains and their 
beIooJiDBs. are malting all efforts to con­
trol crime on the Railway by providing 
CllCortS on trains. survei l laDl.:e over crimi­
nals, arrest ing and prosecuting them in 
specific cases. Railway Protection Force 
is usisting the Government Railway 
Police. in thi& regard . 

CcatraJ AssislallCe to Slates 

1 663 .  SHRI AMAR ROYPRADHAN: 

Will tbc Minister of PLANNING be 
pleased to state : 

<a> whe ther the Central assistance to 
States is being stepped up te enable them 
to tide over partly the serious erosion in 
plaD resources due to inflation ; and 

(b) if so, the details thereof and the 
reaction of the States thereto ? 

THE MINISTER OF PLANNING 
(SHIU S.B. CHAVAN, : <a) and (b) Out 
of au additiooal Central assistance of 
... 1650 crores aarced to be provided to 

tho Slates for the Sixth Five Year Piau, 
Rs. 550 crores wil l be made availablo to 
special catclory Statcs and special 

area proll'amDlC. The balance 
of Rs. 1 100 crores will be made available 
to the remainiq 14 States on the basis 
modified Oad,il Formula. 

The States have we lcomed this d�ision 
of the Central Government . 

De-LlstiDg of unwanted penooI allll 
ftrms for nalry I nto Udyoa Bbuan 

1 664 .  SHRI K .  RAMAMURTHY : 

Will the Minister of HOME AFFAIRS be 
pleased to s tate : 

<a, t he part icu lars of peroni and 
firms declared unwanted persons and firms 
for entry into Udyog Ithavan, durina 

t he past three years ; and 

(b) whether any rev iew and reconai­
. deration have been done to de-list tbo5C 

persons and firms and if 50, the details 
thereof ? 

THE M IN ISTER OF STATE IN THE 
MINISTRY OF HOME A FFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 

<a> No person or firm has been declar­
ed by this Ministry ali unwanted for enter­

ing Udyog Dhavan .  Such entry has con­
tinuod to be regulated in accordance wit h  
the Central Secretariat Security Instruc­
t ions, 1 976. 

(b) Does not  ari se .  

Penniuion refilled to tourists from IraD 
and Iraq for visitlne Jammu aad KuIuDlr 

1 665 .  SHRI BRAJA MOHAN MO­
HANTY : 

SHRI CHITTA DASU : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

<a> whether GoveOlmeat have refUlOd 
permission to the tourists from Iran aud 
Iraq to visit J ammu and Kuhmir u they 
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lIN CIUT)'iDa 10 secretarian propapnda 
In the State durlq their stay and if 80, 
live details ; 

(b) whether tourists from those coun­
tries who visited the State on earl ier oc­
culonl had carried such propaganda and 
attempted to create asoncies to involve 
in such sectarian act ivities and if so, give 
details ; and 

(c) how many tourists had visited 
Jammu and Kashmir during the years 
J 98 J -82 and J 982-83 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) : 
(a) There is at present no bar on tourist 
vi .. holders from Iran and Iraq visit ina 
Jammu and Kuhmir State ; 

(b) There have been no specific 
reports of undesirable activit ies by tou­
rists  from those c.untries visit ing Jammu 
and Kashmir State ; and 

(c) Tourists v isas issued by Indian 
Missions abroad are val id  for I nd ia as a 
whole and no statist ic� arc mai ntained 
reprdiDg number of t ourist visa holders 
who might have v is i ted J and K also 
during their tour of Ind ia  during 1 98 1 -81 
and 1 982-83 .  

�;n q: iffi � � �'"" 

1 666 ·  '" �'T'mf fu� : 
"" � �  : 

� SfIlfR '"" lJf! � ifiT !illl 
� fifi : 

(�) �T � � � fcf; �T it ann 
� � it �-� ifiT'liT � � ; 

('!f  ) lff� �r , �) � � if; ;:rTll 
-m t �r � � � � m �orit 
t Tor �'I17f1 it IRT 0f1lf � �� � 

� arm� � am: � iji, "" ..; � 
� ifiT sr�m f1rirn � ; m 

(fT) � ffi) �Tifi� if; � � 
11'� it ��fl: if,T iflfT � � it;,. 
PRn: � ? 

qqfij (OJ f� if �-Jj," ("" 
fc 11 ... , 4 mt) : ( ifi )  am: ('if )  lf� it; 
� �� it :it � �  � amt  
� � �: �, 1f?!7T, t;:Il1')''U �'fT � I 
� � it it.� f� �T � amn­
f'flr. � � �t amnm � � 
it; q:mTOf � lfT"IT � � iJiT 
� 3 �� � 1  

(1I')  � sr� it f.rcmvr � 
f.ni� it. � it,;:m iti �'IT � 
m {� m � �f.m;rn' m ... 
fu'tt � S/'lfT1J' ifi� � � fifi � 

(sr� f.r<rr� tt<i f.:I'li;lj'Vl') � 
1 974 ifiT ��Tm �ru Sj'1flq�lI4) ill' � 
'fiTlIf;qlFf f.fir.rr �T� � �) \1'tI7!' iRf 
�rqen;:r"f 'fiT ��'<R ifi<:�T � �if; f� 
it.�ll' �'fT ,� . �� airi enT 
3f� i:i' �r� �rn � I � � 
q-;afir:r"f �T �� if; ft;r� Rf"f� 
rrfT<:q'lfucfor frrofiTliT ifi) �;r�rlfT �T \�T 
� I  

Pollution of Yamuna Water Due to 
Etnuents 

1 667. SHRI BHIKU RAM JAIN : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Yamuna river is facina 
a severe threat of increasing pollution 
due to discharge of city effluent, aad in­
dustrial waste ; 

(b) whether any IUScssment had been 
made about the pol lution level of this 
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pdIaary IIOW'Ce 01 water supply to 

DeJbi ; aDd 

(c) tbe plans to check degradation and 
inIprove tbe quality of water in the 
Yamuna river ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SIIIU DIOVUA Y SINH) : (a> Yes 
Sir. 

(c) the mdustries si&nificaatly pollut­

ina Yamuna river are being relulated by 
the C.tral Board by al lowina them to 
diaobarae their trade eftfuents after ade­
q.-te efIIuent treatment . U.P. State 
Board is also prOlfC5Sively takina s imilar 
steps for the control of industrial pollu­
tion. The Central Board is also per­
Suadinl the Municipal Corporation of 
Delhi to divert the city elftuents of do­
IDCItic source by in&erccptins throuah 
weD laid sewer system and treat it  before 

diIcbaraini mto the river Yamuna. In 

additioa. the Ceatral Board bas develop­
ed minimal National Standards for some 
apeci8c iDdustTies, for which nat ion­
wide implementation programme for pol­
lution control is being enforced . 

Mldlakot DoJc.ite Milling Project 
J�. SHRI SUBHASH Y ADA V : 

Will the Minister of STEEL AND MINES 

be pleased to state : 

(8) whether Government have seen 
press reports appearing in the Patriot 

dated "I1 June. 1 983 wherein it has been 
alated that Madhya Pradesh Mul t i  Crore 

Machakot Dolomi te M ining Project de­
ai"" to meet the Ore requiremements of 
Vilakahpatnam Steel Plant now hangs in 
balance fol lowing a tussle between the 

State Forest Department and hi. Ministry; 

(b) if so, what are the detailll of the 
dispute ; aDd 

(c) steps taken by Government in .re­

prd lbemo ? 

THE MINISTER. OF ·STATB GF 
THE MINIS.1'Il Y OF STBEL AND 
MINES (SHRI N.K.P. SALVE) : (a) 
Yes, Sir. 

(b) aad (c) The NatioD&l Mineral Do­
velopmcnt Co-oporatioD Limited appliod 
to the OO\W'lUlllCDt of Maclbya 
Pradesh on 12th JUDe, 15180 (or the 
lrant of min in, lease for dolGmite and 
l imestone in an area of 775 hectares 
(7.75 square kilometres) in Amapc1a and 
Kumli viJlqes of Butar District. This 
application was re� by the S\ate 
Oovernment on the Ifound that the area 
applied for fel l  under reserved for.! 

and could not be released for non-fol"Oit 
purposes under the Porest (Conservation) 
Act, 1 980. The National Mineral De­
velopment Corporation has aubmiued a 
nmsiml application apinst tb is rejection 
of tbe State Gowmment to the Central 
(Government of Mines) on 1 1  th Apri l . 
1 913. The revision application is undIr 
examination in the Departmen t of 
Mines. 

Use of Il literate aDd U.killed Villapn 
iD tile MaJaIeaallce aDd Repair Work 

ID T.A.P.S. 

1 669. SldRI NIREN GHOSH : Will 
the PRIME MINISTER be pleased to 
State : 

(a) whether it is a fact that t he 

Tarapur Atomic Power Stat ion authori­

ties are Wiina unskilled aDd illi&erate 
vil lagers in the maintenance and repair 
work in the TAPS-labour which nor­
mally has no idea of how dangerous 1lC­

cumula ted radiation could be ; 

(b) if so, tbe re&lions why tho autho­

rities were al lowed to follow such a 
practice ; 

(C) whether any ac tion is proposed to 

be taken Blainst tbe authorities COD­
cerned ; if not the reasODIL there­
for ; and 

(d) the a tepa propoeed to be taken to 
stop such , practice and recruit skilled 
pcrIOJlI ? 
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THE MINISTBR OF STATE-IN THE 

DBPAIlTMENTS OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELEcrRONIc;5 AND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ V. 

PATIL) : (a) During maintenance and 
reruell ing activit ies, locally recrui ted 
wOl kers from outside Tarapur Atomic 
Power Station are used from time to 
time. This is a common practice with 
nuclear power stations everywhere. It is 
incorrect to say that they are al l  un­
skil led . The persons deployed have the 
appropriate sk i l ls for their jobs and are 
liven traininl for work in rediat ion areas 
and their t ltposures are closely moni­
tored . 

(b) As the requirement is intermittent 
i t  is not considered desirable to bear ad­
d it ional staff for t h is pu rpo!\e permanent l y  
on the stat ion's rol ls.  

(c) Docs not arise . 

(d) Doe.� not arise. 

Temporary Workers in Tarapur 
Atomic Power Station 

1 670. PROF. RUPCHAND PAL : 
Will the PRIME MINISTER be pleased 
to ,tate : 

(a) the number of temporary workers 
in Tarapur Atomic Power Station ; 

(b) whether it is a fact that the 
stren,th of theae workers rose from 
earl ier ; 

(c) the reasons therefor ; 

(d) whether they have any idea of 
how daD!Jerous accumulated rediation 
could be ;  

(c) if not how the authorities are 
taking this great risk ; 

(f) whether there is any proposal to 
make them permanent staff by giving 
proper traininlt ; 

(J) if so, the details thereof ; and 

(h) if not, the reasons thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AHD 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SH RI SHIVRAJ V. 
PATI L )  : (a) t o  (h) The information is 

being col lected and would be laid on 
the table of the House. 

Setting up Administrative Trlbu ..... 

1 67 1 . SHRI T.S. NEGI : Will the 
Minister of HOME A FFAIRS be plea.eed 
to state : 

(a) whether it is a fact that under the 
Constit ution there is a clear provision for 
sett ing up of Adm inistrat ive tribunals and 
if so, how many such t ribunals have been 
set up since 1 950 : 

(b) whether it is also a fact that the 
setting up of Administrative Tribunls as 
requested for by scie nt ists is bein, d� 
layed ; and 

(c) if so, the r easons therefor ? 

THE MINISTER OF STATE IN 1HB 
MINISTR Y OF HOME AFFAIRS (SHR.t 

N1HAR RANJAN LASKAR) : <a> 

Art icle 323-A of t he Constitut ion intro­

duced by the Constitution (42nd Amend­

ment) Act, 1 976, empowers Parliament 

to legislate for setting up an Administra­
t ive Tribunal at the Centre and for em­

powering State Govts. to set up simi­

lar Tribunals for their own employees; 

The legislation is ,  however yet to be 

enacted . 

(b) The Department of Personnel and 
A.R.  is not aware of any request by 
scientists for setting up Administrative 
Tribunal . 

(c) Docs Qot arise. 
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Pr ...... ..  MUufacturiDi 01 �oIour TV 

1 672. SHRI CHIRANJI LAL 

SHARMA : Wil l  the PRIME MINISTER 
be pleased to state : 

(a) the pro�s made so far in manu­
facturing of colour television ; nnd 

(b) the s teps taken t o  meet the 
demand ? 

THE DEPUIT MINISTER IN THE 

DEPARTMENT OF E LECTRONICS 

AND IN TH E  MINISTRY OF FOOD 

AND CIVI L SU PPLIES (SH RI M .S.  

SANJEEVI RAO) : (a)  The Ind ustrial 

&: Uceming Pol icy for manufact ure of 
CTV receiver sets in the country, was 
anaounced by the Government on 2Sth 

February, 1 983.  

Standardisation of CTV components 

hal been done-. 

Tender enquiries for import of CTV 

picture tube has been al ready Hoated by 

Electronics Trade &: Technology Deve­

lopment Corporation (ETTDC). 

(b) So far, (i .e .  as on 30-7- 1983) 4S 

applications (rom the O rgan ised s.ctor 

units. for a total capacity of about 2.6 
million sets and 9S appl icat ions from the 

Small Scale Sector un its ,  for a total capa­

city of about 2 mill ion sets have been 

rcceiwd. 

All the appl icat ion rec eived from both 

Small Scale and Organised Sector units 

have already been scrutinised and the 

Gowmment is in the process of issuin. 
tAtters of Intent/Sma l l  Scale approvals. 

It is expected that industry is expected to 

scar up for product ion in ahou t 6 
�ontbs. 

NepUn Growth I. BDl ......... � 

1 673. SHRI B.V. DESAI : Will the 
Minister of INDUSTRY be pleased 10 
state : 

(a) whether for the first t i me in the 

eleven-month period Apri l - February 1982-

83 \';S-Q-\';S April- February 1 981 -82 

t he engeneerina indust ry has recorded a 
negative growth rate ; 

(b) if so, whether the industry clock­

ed minus 0.3  per cen t growth rate as 

against 0.03 per cen t recorded in the 

corressponding period of the previous 

year ; 

(c) i f  so, whe t her t be industries cir­

cles have pointed out that the b leak situa­
t ion w i l l  cont inue to  prevai l  over the 

next six months as no i mprovemen t in the 

industrial scene is foreseen ; 

(d)  if so, whether the  wors t affect­

ed are the electrical machinery sector, 

transport and equ ipment and metal 

products ; 

(e) if so, the main reasons that have 

been responsible for the minus growth rate 
of engineering units in the country ; and 

Cf) the steps Government propose to 

take to meet the situat ion ? 

THE MINISTER OF INDUSTRY 

(SHRI NARAYAN DATI TIWARI) : 

(a) to Ce) Accord ing to C.S. O . ,  the 

growth rates of average mon thly index of 

Industria l Product i on for eleven month 

period, April - February of 1 982-83 and 

198 1 -82, in respect of industry aroups 

which form engineering indust ry and for 

manufacturini sector are as follows ; 
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Rote of Growth iii Average nwnthly indlx (Aprll.Feb.) .. 1982-83. 1 981·82) of 
Industrial Production 

(Base 1 970 = 1 00) 

SI .  Industry Apr i l to Feb .  1 982-83 April to Feb. 1981 -82 
No. Over Apr i l  to Feb.  over Apr i l to Feb. 

1 98 1 -82 1 980- 8 1  

I .  Basic meta l industry 9. 3 8 .9 

2. Metal ProducB 7.2 1 .7 

3 . Mech inery excl ud ing 

Electricals (-) 0.7 7.9 

4. Electrical Mach ine ry (-) 3 . 1  3.7 

S .  Transport equ ipments (-) 3 .2  1 2.2 

6 .  M i scel laneous industries (-) 4.4 (-) 1 4.5 

ENGINEERING IND. * 1 .4 6 . 8  

-----
7 .  Manufact ur ing Sect or ' 2 .0 7.7 

* Index compi led as weighted average of six groups mentioned . 

(f) Since 1 980. Government have 
taken several important measures to im­
prove indu51rial production . These 
include : 

1 .  Prov is ion for automatic growth at 
the rate 5 per cent  per annum 
subject to a max imum of 25 per 
cen t over a pe r iod of 5 years ; 

2. Recognit ion of exceSi capacity 
over the l icensed/registered capa­

ci ty in industries of basic and 
cri t ical importance as also those 
o f  export potential ; 

3 .  Perm it t ing capac it ies on t h e  basis 
of the best product ion achieved 
b y the u nits with due Protection 
t o  sma ll scale sector, etc . 

4. Dcl ic ensing of schemes for exploi­
tation of aiternate sources of 
energy ; 

5. Preference to be given to notified 
backward districts/area in licensing 
and chanac of locati on ; 

6. Exemption of investment limit 
from l icensing raised from Rs. 3 
crores to Rs. 5 cr ores subject to 
certain condit ions ; 

7. Creation of "a special cell in the 
Secretar iat for Industrial Ap­
provals (Department of Industrial 
Deve lopmen t) to receive and 
process industrial investment and 
l icence applicat ions from non­
resident Indians :  

8 .  The Unions Budget for 1 983-84 
conta ins certain measures aimed 
t o encoura!e h igher production ; 

9. Review of investment policies in 
order to provide a positive pro· 
duction orientation to the indus­
trial economy is a continuous 
exerc ise . 

No Industry districts, in M.P. 

1 674. SHRI R.L.P. VERMA : Will 
the Minister of INDUSTRY be pleased 
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to state how many districts of Madhya 
Pradesh have been l isted in the 'No­
industry districts' and what attempts arc 
heiDI made for establ ishing industry in 
those districts ? 

BALAGRAT 

DAMOR 

JHABUA 

RAJGARH 

SURGUJA 

BRIND 

CHHI NDWARA 

MANDIA 

SEONI 

TIKAMGARH 

THE MINISTER OF INDUSTRY 
<SHRI NARAYAN DATI' 11WARI) : 

The following 1 8  districts in M .P. have 

been l isted as No-Indust ry districts : -

CRRATA R PUR 

DHAR 

PANNA 

SHIVPURI 

DATIA 

GUNA 

NARSINHAPl:JR 

smm 

- ---� �-- ------- - - - - ------- -------
In addition)o rtbe�over-riding priority 

given for arant·of I ndustrial Licences for 
industries in these districts, the Govern­
ment is giving to the entrepreneurs setting 
up iodustries in these districts. Central 
Investment Subsidy 0' 25�� subject to a 
1lWlimum of Rs. 25 lakhs, Concessional 
Finance facilities from Al l  India Term 
Leodiog Institut ions, hire-purchase m 
machinery for Smal l  Scale Industry, con­
sult8DCY facil ities for technical services, 
Tax �ncessions, Interest Subsidy. Speciat 
facilities for import of ra..... materiaJs, 
maqin ·money assistance a nd availability 
of comprehensive ranlle of extension 
ICl'Vices and support through Dlea. 
MRTP/FEIt.A companie have been per­
mitted (w.e.f. 1 -4-83) to set up NOD­
Appeadix I industries not reserved for 
Small Scale Sector with an export oblip­
tion of 3()-1o only, 4n respect of Non­
industry district!!. 

Cemr'flee GIl C .... • ... 80GIIPtbII ...... apiast .dYllJM:e bookIap 
1675. SHRI P.M. SA YEED :  Will 

the Minister of INDUSTRY be pleased 
to .... : 

(a) whither the H'ttb Power Commit­
tee ef Secretaries on Companies accept­
iDa deposits apinst advance bookinls 
his fbed detailed norms for the com­

panies ; 
(b) if so, whether t be  Si" member 

Committee appointed by 'Government 
baa submitted it! report ; 

(c) if 10. the details of .pc recom-

mendations made by the Committee ; 
and 

(d) how many of them have been ac­
cepted by Government 7 

THE MIN ISTER OF INDUSTRY 

(SHRI NARAYAN DUTf TIWARI): 
<a) to (d) A Committee of sonior 
Government officers. appointed to 10 into 
the questioQ of some automobile maau­
facturers tak ing deposits from iDtendiq 
customers for bookinl order, has submit­
ted ils reJHJI1. "., recommendations 
made by the Commillee are under COD­

sideratioo. 

ProteetIoa of battles fro . ....... 
1676. DR . VASANT KUMAR 

PANDIT : wm the PlUME MINISTER 
be pleaaed to refer to the reply liveo S.Q. 
No. m on 4 May. 1 983 rcprdbla CODl­

truction OD lea costl and state : 

<a> ....... � haw called 
for cldstalt poti ... , .... of all the bu­
cbea fna CoaaaI s.a... showin. the 
area cncloacd mel tho eaYirODlDCDtal 
beaches for future protection ; 

(b) whetber the worlWlJ aroup of the 
development of tbe Environment hu 
framed guidel ines for development of 

beaches and protection apinst pollutieo 
and eac:Josement and if so. the details 
thereof ? 

THE DEPUTY MINISTER IN THE 
DEPA RTMENT' OF ENVIRONMENT 
(SHRI DIOVIJA � SINOH) : <a> No, Sir. 
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(b) To help the State Governments 
iD environmental manqemcot of beaCbcI 
aDd coutal area tbe Department of En­
vironment had coDititutcd a WorltiD& 
Group to prepare appropriate environ­
mental ,uidel ines for development of be a­
ches. The Group bas framed the gu ide­
l ines after d iscussing a draft in two meet­
ings wi th the representat ives of the 
Governments of the Coastal States. It 
wil l be commun icated to the State 
Governments, concerned. by within a 
month. 

The guide l ines are primarily to assess 
the poten t ial impacts of development 
activ i t ies along the beaches or coastal 
land-sea interface area so that decisions 
are taken to avoid negative or adverse 
impacts, The guidel ines advocate a 
met hodology for Environmental Impact 
AssessmeQ t (ElA) of all developmental 
act iv i t ies. The gu idel ines ident ify the 
environmental paramelers for man8lement 
and derive a set of ind ices for assessment 
of envi ronmen ta l and ecological values 
and the po ten t ial damage from develop­
ments. Further t hey emphasise regular 
assessmen t of a l l  projects and their EIA 
on a systemat ic  basis and monitoring of 
coastal areas for any environ mental or 
ecolog ical charges. This could be under­
taken by S tate Governments to maintain 
t he environmental quality of beaches by 
appropriatc measures. 

Closure or Industries due to shortage 
of coal 

I ti7 7. SHRI G . Y.K K RISHNAN : 

Will  the Ministet of INDUSTRY be 
pleased to state : 

(a) whether Government's· atten tion 
has been drawn to the 'Statesman' dated 
7 July, 1 983, that a laJ'IC number of in­
dustrial units have been closed down and 
an evcn large number is facing imminent 
closure due to acute short. of coal in 
Delhi ; 

�) if so, the details in this reprd ; 
and 

(c) the number of persons affected as 
well as the steps G overnment have taken 

to ensure that worton are aiven opportu­
nitin to calli their .livolihood either in 
tbeao industrial units or 10Il10 other 
units ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUIT TIW AIu): 
(a) and (b) The Press Report in 
the 'Statesman' of 7th July, 1981, 
haa been ICen. Ddhi Admi-
nistration have reported tut the supply 
position of steam coal in Delhi has Dot 
been satisfactory. However, no com­
plaint in regard to the c10usure or immi­
nent closure of industrial units on account 
of shortage of coal has been received by 

them. 

(c) Qestion does not arise. 

Settiag up of Low Capacity Power 
Valts .. Bihar 

1 678. SHRI VIJAY KUMAR 

Y ADA V :  Wi l l the Minister of INDUS­
TRY be pleased to state : 

<a) whether Government's attention 
has been drawn towards a news 
item publ ished in tbe Economic Times on 
6 July. 1 983 capt ioned "Bihar to set ap 
low capacity power units" regarding the 
move to be init iated by the 
Industrial i sation of Nalanda and Khaga­
ria of Bihar ; and 

(b) if so, the detail s  of the said pro­
gramme etc. ? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DUTT TIWARI) : 
<a) and (b) In an effort to supplement 
the efforts of Government for rapid in­
dustrial isat ion of No Industry districts, 
IDBL have selected. i n  consultation with 
various states, 2S districts including inter­
a l ia Bhojpur and PUrDoa Districts of 
Bihar. lOBI propose to conduct surveys 
to assess the Industrial potential to iden­
tify industrial opportunities, prepare 

feasibil ity and project reports, undert8Jce 
market studies of specific products and 
identify the training needs for potential 
entrepreneurs; throuah technical consul-
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taDcy orpaisatioal llpolllored by lOBI 

ad FiDuIciaI 1DItt. FiDucial, techDical 
aDd admiDistrative llllistance to spoci8c 
projects would be IU1'1IDICC1 wherever 
.........,. lOBI have creatccl a special 
cell for this work. 

...., of .... ' ..... lor At� Power 
P ..... 

1679. SHRI E. BALANANDAN : 
Will tbe PRIME MINISTER be pleased 

to atate : 

Ca) whether the domestic suppliel'l of 
eqDipmeats for Atomic Power Plants are 
mainly or even panly dependent on sup­
ply of imported COmpoDCDts ; and 

(b) the details of the crucial compo­
Dents/equipment!, for tbe delay in import 
of wbicb, the ind iacnous suppl iers had 

failed to supply equipment s  in t ime ? 

THE MINISTER OF STATE IN TH E 
DEPARTMENTS OF SCI ENCE AND 

TECHNOLOGY. ATOMIC ENERG ( , 
SPACE. ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIVR AJ v. 
PATIL) : (.) and (b) Information is 
_. collected .nd would be laid on the 
Table or the House. 

AcqaIIItioll 0" R�rdI Veael C .... ble 
of Krill Fishiag in Antarctic: 

1 680. SHRI M. RAM GOPAL 
REDpy : W i l l  the PRI ME MINISTeR 

be pleased to state : 

(.) whether Government propose 10 
acquire one more raean::h vessel with 
beJipads OD its deck and capability of 
valuable krill fiabinl in tbe ADtarctica ; 

(b) if 10, the name of 1118 country 
from where it is to, be acquired : and 

(c) the extent of foreip exc:hanp iD­
volYed therein ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCINCE AND 
TECHNOLOGY, ATOMIC ENERGY, 

SPACE, ELBCTR.ONICS AND OCEAN 
DEVELOPMENT (SHU SHIVRAJ V. 
PATlL) : Ca> Y., Sir. 

(b) A Fisheries and Oceaa oarapblc 
Research Vessel is beinl acquired from 
Denm ark . 

(c) Rs. IS.N crores ia foreip CIt­
cbanae. 

1 68 1 ·  '" � fW( : 
• .,,�np � : 
• "'�fhnf 'IT{ 0 �..u : 

ro pmf WR WA � � � 
!liT � rn fit; : 

( ;wi )  -m q � t fit; � 
� it; �� 'Rlif it; � smrT1J q, 

f�;n� � � t ; 
(� )  IfR � m, �",iti m Ilif(Vf 

t ; 
( IT )  IIRT �'{ 11ft � .rt it 

mq;r an� SIR (Q: t ; 

( 1f )  qft �, iJ1 � ezm.r m 

� ; aT'l"l: 

( 1= ) .  ��Rf IfiT � � � 
� 11ft qTlfT am 'IT � .. �it; � 
it filRR1 � � 'If '"  ? 

'"'" � '"" ,",I,", • �1WIf 
,",1 ( -ft  � w.n ) : ( iii ) m 
(w)  �, � I �  .. � �  

� �flJftr mr f .. tiI'f�.l'I fiIi1t iiIltt I 
�{ .:" f� � 11ft' � fr� 
� iJir� 'f(Y t  I 
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(tT )  m (1() � 11ft f'J 1fif 
t � .r  IIiIr rn if; � ,..,q;r srrt<f 

� f  I 

(� ) �� �'Jf m.rfli it �T 
23/24 � 1 983 � ari-uf-f � � 
am: � it; � it qf�cffi;f A;7rr 
� 1 �Nifid<  � if; 1J.� it � ctt 
2l'f � 1 � � if; �m it ItiTf qfffiR 
;r�T WafT � aft� ':t<fi � if. W� it lfilf) 
�T tyf � I � it cyf4 1 · 1 � � 
32· 7 1Ifcrmr ffifi rf � J 
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1 682. � fiN., j(tqol � : iflIT 
� ;jit � � ifi) filIT ifint flfi : 

( 'Ii )  'f� � � � f'li �'n 
CfiT1Jifi� � � � � qRT it 
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( � ) 'fliT �"<ifirn 'fil "I'fi 1 '3j � �q­
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� qlt � ; afh  

(tT) �Tit "' 1"I4II'3j � �) em 
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If � ? 
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1976 if; � nzrr 8 ( 1 )  if; � 

�. � if; .... ;,,, 6 arq-;rr �� ... r(t 
IIiT1I' (� �"{T U(j i�iJj if; � 
�zm: Ifi"<'fT �� t) mj � 
�r it � m.� � � � .-m 
if; f� .� � f1f;�T � �ffl" fir; t 
f� if � � q-ro if � �m �zm: 
<rl l  

(�) <1'3j il / Q /  f;rqTtf mr � 
� if; �n:) srmr.n if; � � ito 
SfliTtT �if'f) �cnm- � a-zm: 
f.r;lrr ;rnrr � J 

1 983-84 if; CfTm � if 
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1911-72 
1980-81 

28,025 
� 9,767 

3,052 
1 1 ,379 

� ,"" iJ �  
�� �� Sf� � 1t  ��'f it 

J 911-72 2,2 1 ,SOIS 66 ,9bJ 1 .035 
1 9&0-&1 6, 1 4,4 1 8  3, 3 1 . 3 1 8 7 , 8 1 0 

W(1Il � 8' ft-� it �w � '"" .. 
1 97 1 -72 
1 98(}-8 1 

, ..... tIoIal Club or Mart.. Geology 

- 1683. SHRJ P. · RAJAOOPA L  
HAJDU : Will the Minister o f  STEEL 
AND MINES be pleated to state : 

(a) whether India bas joined the Inter­
aatioaal Club of Marine Geology ; and 

(b) wbctber it has comraiaioned the 
9cssef SamUDdra Manahan for the pw-­
pciiIe 'l 

THE MINISTER OF STATE OF THE 
MINISTllY OF STEEL AND MINES 

- (SHRI N.LP. SALVE) : (a) Government 
hav·e no bowlcdge about the ellistence of 
tbe International Club of Marine Geo­

logy. 
(b) Geological Survey of India ha� 

commisaiDned the research VCl>!C1 'Samoora 
�'haa, to carry out grlOICienti& ex­
ploration or the sea-bed ill the ElIClusive 
EOoaomic: Zone or India. 

Ar� 01 Corner. Ad t. lea. willi 
Dowry Deaths I. Deihl 

16114. SHRIMA TI SUSHEELA 
OOPALAN : 

SIJ.�:n BIBHA GHOSH 
U\RtwA MI  : 

Will the M"am.ter or HOME AFFAIRS 
.. pleated to state : 

60, 1 45 
3 ,62 , 784 

(a) whether the Coroocrs Act is ap­
pl icable in Lhc country ; 

(b) if so, where and names of tOOK! 
places ; 

(c) whether there is any proposal to 
apply it to Delhi in view of iDQ-casiog 
dowry in tbe capital ; 

(d) if so, when and the detaill there­
of ;  and 

(e) if not, the reasons therefore 7 

THE MINISTER OF STATE IN T HE 
MINISTR Y OF HOME AFFAIRS 

(SHRI NlHAR RANJAN LASKAR) : 
(8) and (b) The Corone" Act is appli­
cable only in Bombay and so me  areas of 
Calcutta. 

(c) to (e) The question or extending 
the Coronen Act 10 Delhi was considered. 
In view of the rising number of dowry 
deaths in Delhi, I t  has been decided to 

ameDd Staions 174. and 116 Cr. P.C. to 
provi� for inQUClt. by an Executive 
Magishate aad post-mortem In an 
cases \Vhtlre a woman, widun 7 ycaJI of 
her marriqe, has c91D1Pincd lPicide . or 
haS died in tn-CUl'l\ltaDc:ios . ralalq · nUo­
aable IUIpicion abat ...., otbcr perIOD 
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has committed an offence. or where the 
relative of such a woman has made a 
requctt in tlUs rcrprd. In view of this, 
it ia not proposed to exte nd the Coroners 
Act to Delhi. 

Jado.FreDCb Agreement for IDanufacturinl 
of Electronic EQuipment. 

J 68S. SHRI GULA M  RASOOL 

KOCHACK : Wil l the PRIME 
MINISTER be pleased to state : 

<a) whether French electronic equip­
ment for installation in other countri !s 
will  be manufactured in India under a 
protocol signed between the two coun ­
tries ; 

(b) if so, whether this agreement is a 
first of its kind and wil l  be much bene­
ficial to India ; and 

(c) the details thereof 7 

THE DEPUTY M INISTE R  IN  (TH E 
DEPA RTMENT OF ELECTRONICS 
AND IN THE MINISTRY OF CIVIL 

SUPPLIES (SHRI M.S. SANJEEVI 
RAO) : (a) and (c) A protocol s igned 
between the Government of India and 
Government of t h� Republic of France 
on 27th June 1 983 in the field of elect ro­
nics, computers and informat ics, provides, 
for setting up, subject to approval of 
concerned authorities, an annual prog­
ramme of work which inlcudes sett ing up 
of joint vent ures for export to third coun­
tries. 

(b) Yes, Sir. 

Settlna up or a MechaDisc:1 Ship 
BrealdDa Unit 

1 686. SHRI SATYAGOPAL MISRA : 
Will the Minister of STEEL AND MINES 

be pleased to state : 

(a> wbotbF thore is 110 . iDCChanised 
ship breaking unit in the country : 

(b) whether there is any Pproposal to 
Bet up this unit in tho country ; 

(c) il so, � thereof ; IIIld 

(d) the step& 10 far taken iD tbiI 
reprd 7. 

THE MINISTER. OF STATE OF THE 
MINISTRY OF STEEL AND MINES 
(SHRI N.K.P. SALVE) : <a) aDd (b) 
There is no mecIlanised ship breUrq 
un it in the country at present . The de­
partment have also not llICCived any pro­
posal for setting up such units. 

(c) and (d) Do not arise. 

Re-employm�t 10 Cfaarkbl Daclrl CemeDt Indaslry (BbiWSDi) . 
1 687. SHRI INDR.AJIT GUPTA : 

Will the M in ister of INDUSTRY be 
pleased to s tate : .  

(at hoy, msny erstwhile workers out of 
1600 ;'orkers have been re-employment in 
t he iJCharkbi Dadci, District Bbiwalli 
lHaryana) Cern .. t , Industry taken o't:f 
by the Central GpV¥JIment on 2J Juae, 
) 98 1  ; 

(b) if so, daill thereof ; 

(c) when the remainins workers will 
be absorbed ; 

(d) if not, the reasons ; 

(e) the basis on which workers were 

re-employed aAd whether · provision of 

seniority was not taken into considera-
. \ 

tlon ; 

(f) if so, the reasons therefor ;  

(g) whether it is a fact that most of 
quarry workers who were in employment 
in 1 968 of orstwhile company have . been 
deprived of re-employmont whereas th� 
who were requited in 1 969 and 1970 have 
been re-employed ; and 

(h) · if BiO, the .� beina ....... Co 
re-employ such of the workers who � 
in Imployment in 1968 ? 
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THE MINISTER OF INDUSTRY 
(SHIt! NARAYAN D1J1T TIWARn 
(a) aad (b) After the acquisition by 
GCMI'Ilment of the UndertakiDp of 
Dalmia-Dadri Cement Ltd. ,  and Yeltin, 
them with CemeIlt Corporat ion of India 
(C CI), tbe lattel' have recruited a total 
01 ." .-employees of various ca_o­
ries of the said undertaltinp for their 
Cbarti-Dadri Uait. This includes 95 
penIODS takea over in the service of the 
Corporatioa 011 the date of acquistion. 

(c) and (d) CCI had assessed the 
requirement of work-force in the factory 
and the quarries, at about 830 in order 
to achieve economic viability. The num­
ber or ex- employees of the Dalmia- Dadri 
Cement Ltd . , who have been re-employed 
exceoda the assessed requirement of work­
force. In addit"on to the persons alrea­
dy recruited, an additional number of 
60-80 persons are bein1! employed on 
temporary Capital Civil Works on daily 
rates of pay. Furtber, in order to pro­
vide relief to such of t he  ex-employees 
who amnot be absorbed, a Rehabil ita­
tioa Compcasatioo Scheme has been for­
muJated and is beina implemented. 

(e) to (h) The workers in the factory 

and quarry have been re-cmployed on 

the basil of seniority a�d as agreed to 

with the recognised Un ion . The claims 

of seniority of ODe batch of miners recrui­

ted in 1 968  and the other who joined in 

1m. were discussed with the recognised 

UDicm and an absorption plan on a 

50:50 buis was finalised alter ariviq at 

• -"lement with the recognised Union. 

... """" m rqwll(li,' if 
""" .m .. "'" .,..... 

1 688 . • � � : IRT "'" 
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( � )  Wif"if Sf"4 I(ilj.,"j it � �­
{orTrr 'Hrftnff IIil qT� � it; � 
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� � ;tl' �� ;tft � w t I 

( 1 )  arRf"� tf'fT rimm IIJ' 
� � �T � f.pt'Jl'Vj" ; 

( 2 )  .,.� � qf<l(IliIif lOlT IIiT vfor­

C1f'1Sf¥llif -n 

( 3 ) if'tt � �!T � � � 

� �if"T t'f1fr � 
t3rir if; � .nT it � IIil 
� it � PT� IIi(ifT ; 

(4) "", .ru  t �: � t ftnt 
�T4I' ft1IT M1w arr-mif 
qf<a(tlil".q .. IIiVfT I 
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Sector Ia Andbra Pradelb 

1 689. SHRI SUBHASH CHANDRA 
BOSE ALLURl: Will the Minister of 
INDUSTRY be pleased to state: 

<a) the number of the ind ustrial l icen­
ces given to the publ ic sector for invest­
ment iD backward areas of Andhra Pra­
desh; and 

(b) how many of them have so far 
beeD implemented stating the reaSODS for 
t he non-implementation of the remaining 
projects? 

THE MINISTER OF INDUSTRY 
(SHRI NARAYAN DATI TIWARI): (a) 
I I  Industrial Licences were granted dur­
ing the years 1 978 to 1 983 (Upto ' J une). 
under the Industries ( Development and 
Regu lat ion) Act ,  1 95 1 ,  for sett ing up ot 
industries in public sector iD t he back­
ward areas o �  Andhra Pradesh. 

(b) 7 Ind ustrial L icences of t he above 
have since been implemen ted . The 

remaining Industria l Licences. are a t  
various stages o f  implementat ion . Moni­
toring Cel ls have been set up i n  each 
Ministry to review t he progress of i mple­
mentation of the Industrial Licences . 

ReproJ e�ln& of spent fuel 

1 690. 
REDDY: 

SHRI G. NARASI M H A  

Wil l  t h e  PRIME MINISTER 
be pleased to state: 

<a) whether it is a fact t hat at present 
300 tonnes of spent fuel is  lying stored in 
Tarapur tanks? 

(b) whether Government have taken 
steps to reprocess the same; 

(c) if Dot , what prevents the Govern­
ment to undertake the job; and 

(d) whether Government would once 
(or aU de4:lare its stand about spent fuel 

so that furtber development is Dot boucci 
down io international time CODSumma 
discu.ioos? 

THE PRIME MINISTBR (SHRIMA tl 
INDlR.A GANDHI): (a) Approximately 
1 42 tonnes of spent fuel are at preieDt 
stored in the Storaae Pools at Tarapur. 

(b) No, Sir. 

(c) A decison to reprocess the SpeDt 
fuel from t he Tarapur Atomic Power 
Station wil l  be talton at the appropriate 
t ime. 

(d) Thl 1 963 Cooperation AgreeDlelit 
between India and USA envisaged repro­
cessing of the spent fuel iD Indian facili­

t ies upon "Joint dl!termination" OD tbe 

safeguardabi l ity of tbe reprocessing plant. 
Subsequen' ly, i n  1971 the responsibi lity 
for safeguards was transferred to the 
International A tomic Energy AgeDcy by a 
tri lateral agreement and subsidiary arrange­
ment was concluded with IAFA in 1 980 
on safeguarding modalities. We therefore 
mainta in that the need for "Joint deter­
mination" has been obviated and that we 
are (roe to reprocess the SpeDt (u"l. 

No lodu5try District. in Mahal'lllbtra 

1 691 . SHRI BALASAHEB VIKHE 
PATIL: 

SHRI CHANDRABHAN ATH­
ARE PATIL: 

Will t he Minister of IND USTRY ,be 
\J1eased to state: 

(a) whether there are maDY districts 
in Maharashtra which do not have any 
ind ustry at al l and, if so, their names; 

(b) whether it is also a fact that some 
of them are in the drought prone areas 
and d uring the t ime when the drought 
takes place, the local population have but 
no other alternative than to leave their 
home and hearth and migrate to the cities 
and take to begging; 

(c) whether in view of the unfortunate 
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Moat101l mentioned above. � Central 
tJGvemmeot have taken any iaitiative to 

help and assist the State Govemtndllt ia 
locatiq some iIldustries may be in the 
IIbaIl scale sector so that in times or crises 
and even other, the local people can find 
a replar source of income; and 

(d) if so, the detai ls of action propos­
ed by the Centre in this regard? 

mE MINISTER OF INDUSTRY 

(SHIll NARAYAN DATI TIWA RI): (a> 

to (d) There are no such districts in 

Maharashtra which do not have any 

iDdusuy at all .  Ho�ver entrepreneurs 
setting up industries in the identified 

industrially backward areas which would 

include drought prone areas also, Govern ­

IIlCDt are giving Central Investment Sub­

sidy, Concessional Finances faci l i t ies from 

AU India Term Lending Institutions, Tax 

CoaceasiODl, hire-purchase of machinery 

by Small Scale Industry, consul tllDcy 

facilities for technical services, special 

facilities for import of raw material ,  

availabi l i ty o f  comprehensh'e range of 

extension Services and support through 

District lodustry Centres, margin money 

usistaoce. 

1 692· eft Q IlIA' WT1IT : � " 

.mr.n � � � ctT !itJT rn fit; : 
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� � in�T ammiRl' mntfif 
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�if f.J� if; � it a�T � 
flru� ani'f if; � � I � if; 
� li\\iI'ifT cm�OflarT /�'ff'If:j T !fiT � 
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" � it atFdf<<<t �ffi1R � t 
� � � m it; � �1J 
f1I;1n rn t  , 
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Permission to Big Heuses fo numafacture 
Items 01 S_II Scale Industries 

J693. SHRI RAM SWA RUP RAM: 
Wm the M inister of INDUSTRY be 
pleased to ltate: 

(a) whetbel' big manufacturing indus­
trial units are allowed to manufaclure 
items l ike Duts (for machi nery) boilS, 
aoaps etc. which come under the purview 
or IIIll8Ii  scale industries; 

(b) tbe Dames of such items which are 
beiDa m8J1ufaawcd by the big industries; 

(e) whether it  is  proposed to ban such 
manufacture by the big houses and allot 
them to the small scale i ndustries; and 

(eI) if not the reasons therefor? 

THE MINISTER OF INDUSTR Y 

(SHRI NARAYAN DATI TIWARI): (a) 
(0 (d) One (Jf the meaaures adopted to 
protect iDterests of Small Scale Sector is 
to reserve certain items for exclusive 
manufacture in this lector. There is 
already . lilt of 117 ittms which have 

3 4 

2544· 80 (-)  241 ·8 1  
5082· J 3 (-) 2 1 6.96 
7 1 5·9 1 (-) 1 24·56 

1 354·3 1 ( - )  302·69 

98 1 ·33 (-)  41 7·36 
2432 ·6 5  (- ) 52·55 

3045·6 1  (-)  875·35 

1 5 1 0·21  (- ) 1 309·53 

27820· ) ) ( - )  5036·68 
27453·46 (-) 5788·2 1 

been rese� for Small Scale. According 
to tbe Government's policy, no industrial 
l icence, either for !ettiDg up of a new 
industrial underlakina c. for substant ial 
ClIpanlion of an existinJ industrial under­
talcing is granted for the manufacture of 
an item reserved for smarr scale sector 
except on the basis of export obl igation 
of lit least 75% of prodLlCtion on a conti­
nuiDi basis. There are however, a num· 
be r  o r  industr ial undertakinp which were 
producing reserved itena before the date 
of reservat ion . TIle capacity of such 
un its has been pegged on the basis of 
their past production immediateJy prior 
to the date of reservat ion .  It is however, 
not possible to indicate a l ist of i tems 
al ready being produced by Big Industries 
as no such stat istics is centrally main tain­
ed in this Ministry. 

Comn-Ittee OD de,elopment of Beckward 
Areas 

1 694. SHRI AJiT KUMAR SAHA: 
Will the Minister of INDUSTRY be 
p leased to state: 

<a> whether any committee was set up· 
for the dcweloptDent of bll(;kward � 



1 1 7  Written AIU .. er, SRA V ANA 1 2. I 90S (SAKA) Wrlll,,, Answerl 1 1-1 

I 
(b) it 10, when and the details there­

of; 

(c) whether that committee has lub­
mitted ita report to GoverDlDllnt; 

(d) if so, when and what are the reco­

mmendation. made; 

(e) whether th ose recommendations 

have been accepted by Government; 

(f) if so, details thereof; and 

(g) if not , reasons for the delay to 
implement the same? 

THE MINbTER OF INDUSTRY 
(SHRI NA RAYAN DATI TIWARI): (a> 
to (d) The Planning Commission had in 
November, 1 978 set up a Na t ional Com­

mittee on the Development of Backward 
Areas (NCDBA) under the chairmanship 
of Shri B.  Sivaraman , former Member 
Planning Commission to i"ter-ulia review 

the eXBting schemes of Central Invest­
ment Subsidy ,  Transport Subsidy, Con­

cess ional finance etc . and 10 recommend 
the criteria by wh ich 

shou ld be identified. 
backward areas 

The Committee 

submitted i ts report on 'Industrial Dis­
persal' to t he  Government in October, 
1 980. Copies of the Report have been 
l aid on t he Table of the House. 

(e) to (8) Aftef detailed examinat ion of 
the recommendations of the NCDBA 
Report on 'Industrial Dispersa!' the 
Group of Ministers i"ter-alia decided as 
an ad·intorim measure upto the end of 
the Sixth Plan period, pend ing results of 
detai led exercise to identify backward 
blocks, to re-categorise the existing back­
ward areas of tlae country into three 
categorise viz. Category 'A', Category 
'B' and Category 'C'. Central Invest­
ment Subsidy in these "tegories will be 
as under: 

Catcaory 'A' 25% of the invest. 
ment subject to a 
c:eillaa of RI. 2S 
lakba. 

Cateaor, 'B' 

Category 'C 

15% IUbject to a 

maximum of Ra. 

15 lakha. 

10% subject to a 
maximum of Rs. 
10 lakhL 

The iabovo Scheme accepted by tbe 
Government and promulgatod vide Press . 
Note No. 4/1/8 1 -BAD (Vol . ill> dated 
27th April , 1983 and Notification No. 41 
] 181 -BAD (Vol .  III) dated 2nd May, 
1983.  Copies of the same are available 
in the Parliament Library. 

Nuclear Power Plant at Kalpaldwa 

169S. SHRI KUSUMA KRISHNA 

MURTHY 
SHRI ANANTHA RAMULU. 

MALLU : 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether it n a fact that the first 
ind igenously designed nuclear powcr 
p lant of our country at Kalpakkam has 
at tained criticality on July 2, 1 983 ; 

(b) how much power supply is expec ­
ted and within how much t ime from this 
A tomic power projected with this splen. 
did success ; and 

(c) what kind of nuclear chain reac· 
tions are already fOUDd�? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY , 
SPACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHlVRAJ V. 
PATlL) : (a) Yes, Sir. Unit-I of the 
Madras Atomic Power Station attained 

criticality on July 2, 1983. 

(b) The capacity of the Unit is 235 

MWe. Stabilised operation of the Unit 

is expected to commence in the last quar­
ter of this year. 

(c) The reaction :n the reactor is 
nuclear fission. 
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c.... ... Sell ...... Tribee 

1697. SHIU UISHNA KUMAR 
GOYAL : 

SHRI DOONGAR SINGH 

Will the Minister m HOMB AFFAIRS 

be pleued to Itate : 

(a) whether the pml or Commissioner 
lor Scheduled Cast� and Scheduled 
Tn"bes Is lyiDJ Yaamt Iince km, ; 

(b) if so, wby and IiIK:e when ; and 

(c) the steps takeo by Government 

about Wlbmission of the report of the 
Special Odicer for the ,ears 1 981 -82 and 

1982-83 as prescribed in Article 338 of 
Constitution ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HOME A FFA I RS 
(SHRI NIHAR RANJAN LASKAR): 

(a) and (b) The POSI or Commiisioner 
for !kbcdu\cd Castes and Scheduled 

Tribes is Yaamt since 24-1 2-198 1 . The 
question of 611in, up this vacancy is 
under consideration of the Government. 

(c) The lut report submitted by the 
Commissioner for Scheduled Castes and 
Scheduled Tribes pertained to t he year 
1979-11 copies of which have already 

been placed on the Table of both the 

Houses or Puliamcnt-Lok Sabha-
1 1-1-1912. IlIWa Sabba-1 3-8- 1 982 .  

s."Iy 0( srd',"", aad ........ t lor 
Vlzd Steel Plant IIy USSR 

1698. SHRI RATANSJNH RAJDA : 
Will lhe Minister 01 STEEL AND 
MINES be pleucd to state : 

(a) whether it is a (act that USSR. i. 
sapplYina major portion i.e. about 7S pcr 
cent of the machinery and equipment (or 
Vizq Steel Plant ; and 

(b) if 10, at what cos, 7 

THE MINISTER OF STATE OF nIB 
MINISTRY OF STEEL ANt> MINES 
(SHRI N.K.P. SALVE) : (a, and (b) No; 
Sir. USSR wo�d be IUppIyina only about 
11JO/. o( lhe total requirements o( machi­
nery and equipment. e1c., valued at 
b. 348 crore . 

Colour T. V. lor RI. 1.IG/-

1699. SHRI MADHAVRAO SCIN­

DIA : Wi ll the PRIME MINISTER be 
plea!ed 10 !Mate : 

(a) whether GovemmenC, a ttention 
has been d raWD 10 an interview of Pror. 
P.J. Joglekar, Consultant in �\cctronics, 

published in the Financial Ellpres5 of 
May 12, 1 983 10 the effe ct Ihal a colour 
T.V. !CI can be made available to the 
people at around RI. 2,000 each by 
waivinl of lhe aJS!l'm, duly etc . in cale 
Government reali!C that colour Television 
i s  no! a IUl5ury but a is very powerfu l 
medium of IDUI commuoica tion ; and 

(b) if 10, "'1 lIeps GovernmeDt ate' 
lakin, or prop.c to lake to eD.ure pro­

duct ion m cbeap colour T.V. sets 1(1 
bring it willlin Ihe pun:buin, power of 
lhe � .... ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ELECTRONICS 
AND IN THE MINISTRY OF FOOD 
A N D  CIVIL SUPPLIES (SHRI M.S .  
SANJEEVI RAO) : <a> Yes, Sir. 

(b) The measures adopted by Govern­

ment to promote qual i ly crv sets at lhe 

lowest possible prices arc : 

(i) Industrial lic:msinl for lhe manu­
faclure of CTV lets is beiDI done 
without any limit on capacity so 
as 10 real ise economies of 1C1lc 

in manuCactarina, marketina, after 
.ales services, etc., 

(ii) Standardisation of comJ'ODCDt. is 
beiD, done with a view to facili­
tate balkiltl and CODlCqaent COlt 
reduction (whether the component 
involvtld I. belDi made in the 
co.t". er needs to be impertcd); 
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(Iii) All eN lOt manufacturers would 

be required to obtain quality 
CIIrtiflcates from the Department 
of Electronics or itl desi,nated 
apncies for the manufacture and 
marketinJ of cry seta. 

Study of ROlter for SCI/STI 
1 700. SHRI DOONGAR SINGH : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether staff has been exclusively 
provided in the office of the Commissio­
ner for Scheduled Castes and Scheduled 
Tribes to conduct inspection of rosters 
etc . prescribed for Schedu led Castes and 
Sched uled Tribes ; 

(b) how many inspections of rosters 
have been carried out by t he office of t he 
Commissio ner for Schedu led Castes and 
S:hed uled Tri b�s in  each year d uring 
1 980, 1 98 1  an J 1 98 :!  ; and 

(c) how many organ isations have be.:n 
adversely commented upon by the study 
team of Comm issioner for Sched uled 
Castes and Scheduled Tribes during the 
above yea r s  and whether there has been 
any follow up act ion on the recommen­
dations made by the st udy teams of the 
Commiss ioner for Sched uled Castes and 
Sched uled Tribes ? 

THE MINISTE R OF STATE IN THE 
M I N ISTRY OF H O M E  AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
(a, Only two posts of Research Offi­
cers h lve bee n provided in  t he office of 
the Commiss ioner for SC and ST for 
conducting inspection of roster etc. 

(b) The n umber of inspections of 
rosters etc . curiej out by the office of 
the Comm issioner for SC and ST dur;ng 
the years 1 980, 1 98 1  and 1 982 is given 
be l ow :-

(i) 1 980 

(ii) 1 98 1  

(iii) \982 

20 

1 6  

1 3  

(c) In none of the orpniaatiOlll 
Itudied during these years, the situation 
was found to be whol ly satisfactory. The 
Itudy tearns had to make advene com­
ments and BUigest corrective measures 
for proper maintenance of reports and 
other relevant records in all the cueS. 
The fol low-up action reports were receiv­
ed by the Commissioner for SC and ST 
from 8 organisations in t 980, 7 in 19 J 1  

and 3 in 1 982. The maUer regarding 
fol low-up action in respect of the remain­
ing orgJnisations is being persued ' rlao­
rously. 

Private firms to make lodlsed salt 

1 701 . SHRI GH UFRAN AZAM : 
Wil l  the Min ister of INDUSTRY 'x 
plca>ed to state : 

(a) whether his Ministry bas allowed 
private fi rms to make iodised sal t  in the 
country ; 

(b) if so, the n ames of tbose firms to 
whom licences have been issued ; 

( c )  whether Government would check 
tile qual ity of iodised sal t manufactured 
by these firms ; and 

(d) if so, in what manner ? 

THE MINISTER OF INDUSTRY 
(SH R I  NARAYAN D UTT TIWARI): 
(a) The M :nist ry of Health and 
Family Welfare have addressed all State 
Governments and Union Territory ad­

ministrations in June, 1 983 welcoming 
commercial prod uction of iodised salt 
both in public and private sectors, to 
check incidence of Goitre in the the 
country. 

(b) No l icence has been issued so 
far. 

(c) Yes, Sir. 

(d) Government wUl lay down terms 
and conditions (inCluding quality of 

iodiscd salt) to be fulfilled by private 
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firma Wore alIowiDa them to manu­
racturo iodiscd salt. 

1'702. SHRI CHINTAMANI PANI­
GRAHl : Wil l  the Min ister on I N DUS­

TRY be pleaaed to state : 

(a) whether he has empha sised the 
Deed of improving the quality of Khadi 

and villaae industry products to make 
them more ac:ocptable to the consumers ; 

(b) if so, the efforts made by him to 
create adequate machinery for standar­
dizatioa and qual ity control ; and 

(c) the detai ls thereof '1 

THE MINISTER OF INDUSTR Y 
(SHIU NARAYAN DUTT TIWARI) : 
(a) Yes, Sir. 

(b) and (c) [{VIC have been constantly 
h'yioa to improyc the quality or its pro­
ducts with a view to malee them more 
aa:cptablc to the consumers by adoption 
of improved technology, training the . 
artilans in acquiring improved techniques 
of product ion, by distribut ing improved 
tools, equipment and machines and by 
..,.,.ion of lSI specifications etc.  where­
eVer possible. The fol lowing specific 
iteps have been taken in tbis direction : 

1 .  Introduction of po�rised pre­
proc:asing in Khadi and adop­
tion of improved new model 
cbadhaa and improved looms ; 

2. Adoption of improved �t pro­
ceaioa of Khadi includinl blea­
cbiDg, dYCin& printing etc. 

3. Pol1oWins Pood Control Orden 
in fruit-proceasing and pracrva­
tioD industry ; 

4. Lay ... dowIl ttandard .pccifica­
tiODl in c:ua of soap and band­

S .. ...... ; and 

5. S)ilinl ooIy Aamark hooey ; 
To ensure aenuineDCIII and quality. 

brand names are beina uaed in some of 
the K VI products and aD emblem has also 
been desianed and · publilhed. 

loclusioD 01 PaJabat district or Ken .. ID 
the list or backward districts 

1 703 . SHRI V.S. VUAYARAGH­

V AN : WiII,Jhe Minister of PLANN­

ING be pleased t. state : 

(a> whether thero is any proposal to 
include afresh any dist rict in the l ist of 
industrially backward districts ; 

(b) whether Palghat district of 

Kerala is also being considered in this 
respect ; and 

(c) if so, the details of the proposal ? 
THE MINISTER OF PLANNING 

(SH RI S.B. CHAVAN) : (a> No, Sir. 

(b) and (c) Do not arise. 

'f1i 1 982-83 � � m 
� 'IiT �  

J 705· -ft � ...... '"" : � .� " 

m WR � � � It>'T litJT rn 
Ai :  

(Iti') � 1 982-8'3 it; mr-r � 
am ifR;l IIiT � �m" fIf.� 'IT ; 

(IT )  � am1f it firn;rr �m 
amrn fir;lrr 'f1n' ? 

1'ImI' � "1If '""'"' � mrq 
1M (4 �o �o to '"") : (Iti') 
� it 1982-83 it 43,454 !if " 
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m ((tA{fiff"� 1IiT �or W,llT I tiona of tho National Transport Policy 

� � qf� 'flft f.r1rivr t �vr 
Committee to phase out the existing ' 
freiaht equal isation scheme on comma-

I it t t ditiea like iron and steel and cement, 

( ... ) .,�) ;r J 982--83 it ltiif¥fOfj 
llT �� 'tiT f'nftff � fif;lrr I 

(IT )  � IIi1 �1i 1 982- f< 3, 
� � Inft �: ff� �;rr �, 
it; � IIi1t � �it ztt ��r 
� t l  

Eromon .. trered by EastH1l Realoa due 

to FreiKht Equalisat ion 
1 706. SHRI SUNIL MA ITRA : Will  

tbe Minisrer of PLANNI NG be pleased to 
state : 

(a) whether Government have made 
any analysis and assessmen t of erosion 
suffered by eastern region d ue to the 
fl eight equalisation policy adopted by 
them on certain i tems enjoying loea'io­
nal advantage in the sa id region ; 

(b) if 'So. the details oC the analysis 
and assessment ; 

(c) if not, whether it wil l be made ; 
and 

(d) iC not reasons thereoC ? 

THE MINISTER OF PLANNING 
(SHRI S.B.  CHA VAN) : (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The commodit ies in res­
pect of which freight equal isation is cur­
rent being operated, are produced in 
different parts of the coun try. It is diffi­
cult  to compute the benefit derived or 
the disadvantage suffered by any parti­
cular region as a result  of this po: cy 
particulal ly because industrial develop­
ment depends upon a number of factors. 
The Government have, however, already 
accepted , in principle, the recommenda-

subject to 5ubsidisation of transport for 
remore, inaccessible and isolated areas. 

Import of EIectrIe Goods 
1 707. SHRI MATI KISHORI SINHA� 

Will the PRIMS MINISTER be pleuod 
to 'tate : 

Ca) whether the electronic 10od& have 
been allowed to be imported ; 

(b) whether the policy to import 
only essential spare-parts has been aban­
doned ; and 

(c) if so, the reasons thereof ? 

THE DEPUTY MINISTER IN THB 
DEPARTMENTS OF ELECTRONICS 
A N D  IN THE M INISTRY Of fOO D  

AND CIVIL SUPPLIES (SHR I M.S, 
SA NJEBVI RAO) : Ca) Imports of electro­
nic goods are governed by the Import 
Trade Control Pol icy as set out Govern­
ment from time to t ime. 

Cb) No, Sir. 

(c) Does not arise. 

Central A'ISistance to State for 
Plan Projects 

1 708 . SH RI MOHAMMAD ASRAR 
AHMAD : Wil t  t he Minister of PLAN­
NING be pleased to state : 

Ca) whether a review of the perfor­
mance of the States in the implementa­
tion of the Sbtth Five Ye ar Plan projects 
has been undertaken ; 

(b) if so, the results thereof ; 

(C� whether it has been �ided to 
prOVIde more Central Assistanec to the 
Stat �s in helping them to fulfil the Plan 
target ; and 
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(d) if 10. the details thereof ? 

THE MIN1S"reR OF PLANNING 

(SHRI S.B. CHAVAN) : \a) and (b) The 

Mid-term review of the performance of 

the Sixth Five Yea r Plan induding the 

Statea' sector il in the final stages of 

completion and a copy thereof will be 

laid on the Table of the House when i t  

is ready. 

<� and (d) Yes, Sir. Attent ion is 

invited to the reply ,iven to part (a) of 

tbe Lot Sabba Unstarrcd Question No. 

m answered OD July 27, 1983.  

SetdDg up or industries ill Kalahandi , 
OrUsa 

1 109. SH Rl RASABEHARI BE H R A :  
Will the Minister o f  I N DUSTR Y be 
pleued to state : 

(a) whether any progress has been 
made SO far for setting up of any indus · 
trial ouclcus project in Kalahandi dis. 
trict or Orissa, an industriaJly backward 
district ; 

(b) if so, the details of progress made 
10 far ; and 

(C) the reasons for delaying prog­
ress 1 

mE MINISTER OF INDUSTRY: 
(SHRI NARAYAN DATI TIWARI) 
<a> to (e) Setting up of Nucleus Plants  
is primarily the responsibi l i ty of the State 
Governments concerned. Central Govern­
ment supplcmcnts their efforts by pro­
vidiD. various conccuiODs. The report 
of tbe Talk Force for KaJabaodi District 
bas been sent to the Government of 
Orilla for examining the techno-economic 
fCUIbility of tbe recommended Nucleus 
Plants. Govcmmcnt has already an­
IIOUDCed various incentiVes/concession s 
for lCttinl up Nucleus Plants in the 

identified backward areas Vide Press Note 
iIsucd on 274-1983 cOpies of which are 
available ia the Parliament Library. 

1 7 1 0· 1ft ".nqfit, � : IRT 
� �T q .m- Ifft tm rn fiti : 

(Ifi) srm:�� �� it; �(f 
�. � fit;wrr IIl1f f.r;1n tf1IT t ; .m 

(� )  � � it; � � 
� anf�qlf+Jzn � \R'fTiJ PT t ? 

� � if � �(.n . 
�3fif � ) :  (Ifi ) ar�T �­

lfr:;r.:rr t. � � '" � 1 982-83 
i;f1fi �T �� m� if; 
nw. 1 7 � am: 2 " �fmf PT 
� 45695.86 �w li o  � fm � 
� it trf � I � � t. � 
4494.00 �w lio � fm if;;:lftlf 
�T � �  � it trf � I 

(w )  � � it Sf'flT � � 
if; G'fwf 23,32 ,084 qf�crrU ifil ��(ff 
it .,-t � I 

Setting up of AJumlnlum Rc-RoUlnc Plant In Oriaa 

1 7 1 1 .  SURI NITY ANANDA MISRA: 
Wi l l  lhe Minisler of STEEL AND 

MINES be pleased to state : 

(a) whether Industrial Promotion 
Investment Corporation of Orissa Ltd. 
(lPICOL) has sought the permission of 
his Ministry to set up an Aluminium Re­
rol ling plant in Bolaqir district or Orissa; 

(b) if so, when permission is expect­
ed to be ,iven to IPICOL for the above 
matter ; and 

(c) the pI'OII'CII make in this reprd ? 

1lIE MlNlSTBll OF STATE OF 
TIm MINISTRY OF �TEEL AND 
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MINES (SHill N.x...P. SALVE) : (a) Yes. 
Sir. Industrial Promotion and mvcstmcot 

Corporation of Orissa 'Limited has sub-
I mit ae.t an application to the Secretariat 

for Industrial Approvals (Department or 
IndUItTial DeYelopment) for grant of lUI 
industrial licence for setting up aD Alu­
minium Re-rollilli plant in Orissa. 

('b) and (c) 'The application is under 
cousideration. 

DeForeslatioD ill Nilgiril 
1 712. SHRI Il. PRABHU : Will tbe 

PRIME MINISTER be pleased to state : 

<a) whether GoverOlllCDl'. at .. ioa 
has been drawn to the (act that recently 
there bas been large-scale deforestation 
and erosion ill the Nilgiria' Hills area ; 

(b) if �o, the steps Governmeat pro­
pose to take 10 preserve the environment 
and ecoIo&>, of the bill area ; . 

(c) the details of the Plan/Non-Plan 
schemes in this reprd 1 

THE DEPlITY MINISTER IN THE 
DEPAItMENT OF ENVIRONMENT 

(SRill DlGVUAY SINHl = (4) No, Sir.' 

(� .� �) �� 4e� �,. �Ja, 
collected from Ta"';'aadll ��t. 

a.e ....... � SC/ST a. c.lII.....a 
s.._ 

1713.  SHRI' XAYBa ARAlUL :  
Wifl tbe Ii1iIaiUir � HQMB AFFAIU 
be pleased to state : 

fa) the pm:ea_. of . SC  .... ST ia 
recruitRleDt of SCjST ill CCdMal 'Son .... 
since 1 980 ; aDd 

(b) the percenta,e inc:re� In recruit­
ment of SCfST in Qatl'al SCrvt� siilec 
1 980 ; and 

(c) the steps taken by GovemmoRt to 
increase tbei r quota in GoYetni!Mllt aor­
vices 1 

THE MINISTER OF STATE lN , THJi 
MINISTRY OF HOME AFFAIRS (SHIU 
NIHAR RANJAN LASKAR) : (a) ana 
(b) The percentage of Scheduled Castes 
and Scheduled Tribes in O:ntral oe.erB� 
ment servioesJposts is indicated below ;-

----------------------- _._---

Year Scheduled Castes Scheduled Tribes 

1 - 1 - 1 980 1 5.67% 
1 - 1- 1981  1 5 . 1 9<'/. 

1 -1 - 1 982 (based on 1 6.68% 
infonnation of 49 
M inistries/Departmen ts) 

(c) Various coneessions in age, fee, 
travell ing allowanoc, standard of suita. 
bility, �Iaxation in experience qualifica­
tion in direct recruitment and sepal1lte 
in terview of candidates belontinl to these 
communities have been prescribed. In 
cess of non-availability of reserved can. 
didates, the reservatio os are carried for­
ward for these subsequent recruitment 
� as J)Cr relevant instructions on the 
IUbjec:t. thereby prot�tiD8 the riahts of 

3.99% 

3.82% 

4.8 ] %  

reserved community candidatC:$. �� vacancies are also given wide publicity 
through news papers, employ.... IleWI\ 
All Ind ia Radio, voluntary associaionS 
and Directors of SC{ST w.ttm or SOcial Welfare in States/Union Territories. In 
some cases, special l imited "�ntal 
examina!ions a

,
re �so , �d confined onll 

to candidates Ite� to' 1IIltiW commu­
nities. Examination centres have also 
been set up in areas havina eonceofrati(lll 



of Sc...raW TriIIet populata.. ,.. ....., 
• •  CON'hiq c.atNI haw ... Itarted 
Ie ......... .... cudida_ few "..itMa 
CGIDpIti .... _miNltkma-. 

.... .. fII .DIIIrict T : bit. c.... 
.. � s. ""' A...-

nJ4. SHRJ GllUDHAR OOMANGO: 
WIll tbe' MiDi... « DmUSTR.Y be 
..... to ltale : 

(a)  die· au"'" of Diltrica IncluSUia 
Clab'ea optDeCI iD Tribal Su!).plao Areu 
ia t .. COUDtry. S&ate-wile ;. 

� ...... or tnbaJs bcMfitcd by 
theIe dlDtNs siDce their iDceptioa State­

wile; 

2. 
1. 
4-

1. 
'-
1. 
t. 

fo' 

nL 
n. 

t2.. 

13� 
'" 

IS: 
.-. 

tt., 

Name of tlae Statc/UT 

A.-m 
BifIar 
Gujarat 

JC.aruraia 
JCerar. 
lllildbya Pra6esliI 
MafarDbtra. 

Matai� 

Qiiia. 

RUlitlwll 

T.mil Nacfu: 
'J • .,.. 

UII8r JJra4eIhI 

Welt ...... 
Andjnen. aa4 NicofJu ...... 

e· = · s  

/ 

(c) rhe r,.,. of iadulcriea . kfonti8e4 
by the Clllntre. (or tribal beneficiaries aDd 
the iarrurruture (&Cilit_ provided by the . 
States aod cona:rDOd authorities for ... 
tabJishment of IDdUllries '" Ibc tribals; 
lII!d 

(d) i f  rile namber or indullries sel 
up b, the tri&lala are less in number than 
the others tboUJh the DICs arc mean' 
for &lie eribals. ,be Rasaas for the IIUIIC? 

TIlE MINISTER OF INDUSTR) 
(SltRr NA RAYAN DATT nWARIY 
(a) The number of Dies opened io 
tribal Sub· PIan Areas is 1 1 4 , The Staac­

wi. break-up is as under :-

No. or DIes 
7 

S 
4 
• 

3 

4 
7 

21 

10 
6 

9 

5 

"' 
3 

- 2 
12 
1 

--
'r0ta1 114 
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In addition eatiN area of Meabalay .. 
NqaJand, Aruoachal Pradesh, Mizoram, 
Dadra anel Naaar Ha...eli which arc prc­
deminantJy inhabited by tribal popula­

tion ba¥e boc.D ClO¥CI'ed by DlCs OUDI­
bcrq liD. 

(b) 'I1ae cIctaiJa of tribah NacJltod ." 
these aIIltI'CI duriQg the last 2 )'earl ue 
aivco State-wile in tbc table beiow. For 
tbe initial two )'ellIS 01 1971-'79 aa4 
1979-80, tcpBrate figures fOl" Scbedule 
Tribes were DOt collrctccL 

NIU"1C or tbe 
StalcjUf 

No. of New Uoiu 
Established by 
Sc:beduled Tribe 
entrepreneurs 

Ad.diliODaI 

EmpIoymcat acacra­
ted &mOIW Tribal 
PopulatioR 

1 .  Andbra Pradesla 

2. Assam 

J. Bihar 

4. Ottiarat 
S. Aruoacba1 Pradesh 

6. Kamataka 

7. K.erala 
8. Himachal Pradesh 

9. Maha{'ashtra 

10. Manipuc 

1 1 .  Orissa 
12. Rajasthan 
1 3. Tamil Nadu 
14. Tripura 
U. Uttar Pradesh 

J(j. West BenpJ 
17. MetbalaJll 
18. Napland 

19. AruaachaI PradeIIa 

20. Mizoram 

21 . Madhya Pradesh 

Total . 

1980-81 

2 

751 

42& 
459 

1 33S 
242 

232 

I I  

453 

1 757 

789 

261 6 

145 

198 

44 
IS] 
30 

464 

671 

l OS 

453 

12109 

1 981 -82 

1300 

191 
tOI 

lGOS 
9. 

359 
24 

944 

91 1 

693 

7316 

S7. 
86 

107 

1 1 70 

1]6 
718 

714 

80 

J8S 

19471 

' 1980-81 

1461 

721 

1301 

3S" 
431 
�7 
1 1  

:.295% 

2721 

116917 

494 

10J 
·8% 

:2888 

591 

21 72  

I II  

1 104 

289S4 

1981-112 

.5 

491 
l292 
3174 
:106i 
591 
122 

.1701 
309f 

14701 
J4SO 

128 
:221 

3405 

((il. 

;UJiS8 

1867 • 

4.5093 



(c) "'�d) !)lOa bne pl'epilitrd ac­

.11" .5 � :b8ft 'Jaibt ... . . .  l&I� 

...... tdr � in '  W .rat 
.. t& 1MiIItftt � � frduCIlne 
�. �� . ". '  iIi'cYoii.B ilfeDtMed 

are . __ 1, bu:Id _ .m.It8bIe- lbc8I ro-
---. MiHs MCI-.... 8II patter8. 

DIOs are ·1!t7I IIIOIUIt ClllClusiwly for 
ftiWl·1*DPIe. � perSOll5 be� 
iDa to water 5CCtions or so.;iety iocludina 
IChdhIcd tribes ·lft liven special COOIi­
�. by the DlC$. 

.......... 01 ....., Water DurtaI Last 
� Y ... 

l1r5; SURf At.tA L DAITA : WII 
the ·PIUME MUIlISfER. be ptcascd .to 
ttale : 

(... the -.t-. imta'Jed capacity 
_d JJriMJuction'" -oY' Heavy Water durfDI 
the .... Ibrcc ,,*1 ,. 

(81) 'the caplftil cost and lur du.e 
years 'rurmdla «tIC 0{ cad! of tbelle units � 
am{" 

.� ""ether efIbrtI 1CJ ...,rove 
� at 11m exittffts ·1Mfts 'haYe 
yielded any tanalbtc 'Rsatta so 1111' atRI if 
1O. 1bc monthl, prodtJetiob 'ftJuM or..ach 
unit sinc:e A"ril. 1983 ? 

THE MINISI'ER OF STA.TE IN 'AlE 
DBPA1l TMENTS OF SClENCIi AND 
TBCHNOLOGY. ATQMIC ENERGY. 
SPACE. ELECTRONICS AND OCEAN 
DE\lBLOPMENT (SHRI SHIVRAJ V. 
PATIIJ,: (a) The unit.wise instal led capa­
cities of the three Heavy Water Plant. i n  
operation are as be low  : 

S. 
No. 

I. 

2. 

3 .  

Unit 

Hevy Walcr 
(Baroda) 
Heavy Water 
ctUtie«in) 

Hal., Waler 
(Nanpl) 

Installed 
capa�ity 

PIanI E7.l Toanes 

Plaat 71 .2 Toones 

Plaat 1 1 .0 TOIa)e§ 

It is. no( considered to . �. � public 
iDterest to dilCl(,lIe produc6D"ftItDra. 

(b, The capital c ost • ..t running C9S1 
for the Jut three year5 or ClllCh or these 
uailS .,. , •• eo below : 

(Figures in Rs. CnM'CI.) 

Runnin, �peaditure 
-�- � - --:. 

Installed .capital 
�t 

1980-8 1 1981-82 

- . 

.... 

'""ft. . _  

!. • 

j..41 

. 1.19  

. (191  

.. 

�, 

6,lO r. 
;1·. 

' 1  
1 

"?- --.- - .- .--

4.81 .. 

.... 5);.; 
� L 13 � 

( .. t� 
c o  = . , - -._. " .  � ,  . '. --r." �-



SRAVAN� "2"1905 (SA KA) . 

(e) In Baroda Roavy Water Plant 
I 1DOd�''* to the OU. �ible ha,o 

bMn oornpIetM &lid tile plant is beilll re. 

started. Tuticotln lleavy Water Plant 

baa aqt .... re..taned utor .lDCKIika&ions 

due to: ....... aibdJlthsr or powr ·liDce Mst 
March. 1913. 

mtif ' .. -n- .,m�i ilhnl 1m 
..rtf .r � .'" 

1 7 i (i  • •  � w� "'"' :  
1fIn ...... 1Ik '" .t{t . 3l{ qrif 11ft 
w-n �(it Ai : 

(iii ) IflfT � ..n � t Ai 
f�. lJ1ilf �, arm m m 
�F�. it "if it;. ,�","" .anvti, �, 
�,", � 1Ill: � � "f.ArT IIit 
it t')' �rif � hif ,f �- J �  i��n: 
""" � � ; 

('I' ) 1M � 'A'r;if it a�tr sRl1'­
'f.Ai i'l' t � � .� t �." it 
firawr iti m .r� .¥lft4f;� 
� t ; �  

� • .mr ,�_�tHt 
, ("' q;ro .0 ,"0 -.t) : (1Ir) 
aft'{ (.)  � � i/{U'i:mr 
�q"1f �� � � �, qq 
m, ¥f(I.<1"4_ a''fr fimmr iff.r;ft' 
n if fiffap;f' � � mt �  .. 

N(f m q � � :-
, ----------------------------------------------

�� f.nft" nW'''''« t' lIrIfN1t'Wn 
• � SItu whl • i4'i('� 

, I  2 J 4 .5 
--------------------------------------------------

3;, �Jgf" 
4. · it.·� , 

, - . ! I' • .  J ' as, . 4 ' fa , 1ft I 

33 

73 

7 

7 

54 

26 8 

. 5  

3 

. .  J I , J " 



1 39  Writ,.,. ....,.,.... AUGUST 3, 1983 

� � m it � f1mwr m 
� (1fi11fflT �) it �'fi1f �, 
;fl nm � (1fiT�) � �­

� � t l 
(,,) � ('If) finrr �'J( it "PI' 

� witt WRl � �m.r � Wr.r 
� WR el{U !tiT �� ih­

til. r ..... WOR � flrif !liT f� 
t :- ( 1 )  � 1{Q. f.A; q;n;f Of 

v.n; ( 2 )  � � ; ( 3 )  � 
� ri� �r; ( 4 ) m (t1fi­

� �� � f.r� Of v-rr ; am 
( 5 ) .. f"�'d aNf\It>t � � srtmr 
� ,� W �  � �(� " 
tm l  

� ..,... to .. I f'l41 IIil limfi'Ai WOR 
� 'JIm � � � � Alt 1fTT­

� ..,... RJ.U rnr � am � 
� ar� � � f.ppff � �� rn 
� F � � �( � I  

...... _ ., o.ua.p SIeeI ..... 
... . 

1717. DR. KRUPASINDHU BHOI : 
Will the Minister of STEEL AND MINES 
be pIcaed to state : 

(a) the prosrea made towards the -_ up of Daitari Steel Plant in 
Orilla • • 

(b) the SIa8e at which the matter 
IIaDdI at pre8eDt ; and 

(c:) the time by which the project 
. report is libl, to be rady aad It. time 

, .. ............ to be tabu fOl' ita implcmaata-

��'- ' 

'I'IIE NINI8TEIl OF STATE OF 
nm MINis I kY OF STEEL AND 
MINES (SHIU NLP. SALVE) : (a) to 

."(C) ........, NpOrt for die prqjDct ... 

• 1 
been prepared aDd Detailed Project 

, Report il under preparation. It is expec­
te<! to be submitted by the end of this 
year. An investment dec:ision on this 
project wil l  be taken after oonliderin, the 
Detailed Project Report. Time frame for 
implementation of this project will depend 
upon investment decision aDd availability 
of resources. 

1 78 1  • .n M .... <Iif � : IPIT � 
Ifi'Jft � � � FIT �it fir; :  ' 

(l9i) � m it; V11ftvr w.n it � 
fm � am fffi � �  � 
�H�'{r � it trf t i 

(� )  � q'� if � m ltiT  
fnR � � it; mr-r � ItiA it; . � 
fifiwft � r.1m it � i am 

( ,, >  � �'" it lor � it; 
� it; � � � m� 19i� 
� � ? 

� .m  (.n � � fimU) :  
(l9i) '" (" ) � m it;  mft S6 
� � �,, � � it;  � 
m- � f;;prit aClf'ltff !IiT �� ��­
qm OijCllt14d : � tt' � q"'{ smor 
-A � t 1 mn mtr it;;it '{T\RJ �­
� W  � � fmil it; �I 
� 1 980-8 1 it � t � VPftwr 
1i'J() it I 1 3624 � � m 2476 
� � �  � fir;it � I " 
1 98 1-82 it � n it 33691 ifIT6'­
I("( � � 461 2 W1! � � 
�m fiA '"t I' "  1 980-8 1 it � 
m !liT IJI['r it; ... it 33-14, WRr ..-it 

' • .  ,mv-�.,. � .  � �, IJ.1I' 
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(·) /� (�) � � 
� it fiInn' � I � t 98 1 �2 if 
'S6.()() �11f � �rfu � 'J['JT �ft;a 
f�qr � 1  � � it; � 2 
iii, 1 98 3  � '" ar� arN1"Of' if; 
ar�, 1 5 fiif� ( 7 �'ttr �ff fi1l� 
�) 25 � ifmftlf � mr· 
�, S R� I S srfffmf � �ffi' 
\'I''fT 2 1  nr� I o� mr�r it; q-rJI' 
� � ant it �vm �rf'«f rn cWr 
�Clfqzif ifi1 � �zr f(� it 
� it '!l", IR � f� li�· 
"J� m �?:.zm;rU ��ffi81l it; 
� " {'iifiift'" � it; � f� 
q'U�, � f� it qf�� mr· 
� i'f'fT � � nu "U� � 
"i:Wr frr'f1r � � "  �r mrl 
n: � ifl1' ��R mflA" � I 

1 7 1 9. '" uq' a" : � 1f'fA 
.. � � iffiTir ;tt l;tff lIO�it f.I; : 

(iii ) iFfT �� 'fiT � � smr 
ott sr� � It>'l ar)� CSfrp< fit;llT 
� t ; 

(w) Ifln � m '  it � � 
�1fR n: �� m Q sr�fTffl t zrf� 
�, a1 n �; 

('1') � m it � lffift � 
�l 'fiT 110. <Ai" SI1'fVT � � 
-.r mr; 'm 

(tf) '" .rt  it �� � qf �. 
;mft IIif IIitu IPfr t ? 

"q'''(iI f1nft'r if nthft (� firf .. 
tI1f r�) : ('Ii") iitr � , 

(� )  p amrrfiTifi" m� it 
� � �f.rifi � t cnfiIi � 
;rm) if; .mm it; �I� if; � it 
;m;r � qnrr 'flIT � I 

( '1' )  � m � m �fllfi'lti 
\'I"rT � ml " � it; f�if it; 
f� �if\'I' � ifi1: � � tf'fT lit 
onm /fiT Iff � fit; mitflfili � ifiT 
� �� it. � � �  ft;rrr � ,  
�(:f � ;:r'iT �t: it; flI1t ar��llf 
� it; aRf1T;:r �ff � ;r  srllA 
piufT �  � �T .m � � 0lf� 
�T �� �� m *T �:ti ��T �, 
;:rrfil; � � "  � � 'H tr.r; 
�t � � 1 

(tf) � � � � f.r;;r SAm: 
� � :-

( I )  "' �IUI�� it W "'"  � � 
1f'I'r � if; � n: � I 
� lir;;r;n it; �;:r � wft 
if � 'tiT � � if; �'1' 
it; � <nf��pl'\"T � � an 
m rn 'tiT Sffir)'q � I 

( 2 ) "1 �lul� it �  ifiT �  it m 
� � m if; ft;rit � 
� � �� it; f.!mvr ifi� IfiT 
lffifTlf � , 

( 3 ) If'!"U it 11'1f" it; � � 
�T arffirlfi � � f.I1ffim m 
-tt � � a1U-1f � 'If t" 
� � it  ft- q 'fiT �-



Q � .  � it . tiPlfvr 

'Imt Ant � t �. � 

� 1fW 8' ""'" � � 
t � �  � rn it; � 
W.CW,q4 "1i4_� 11ft � q\' 
t l  

(4) � It .n mmT arm it; 
tAA' 11ft' � rn it; �� 
� w.tf\iffll", � q r0-

m � IIiT smI'R 1ft �� 
t F ...... . (I'f#t;t � I 

(5) � � � � � 
f<'i.(if U it; SUNifllr�li1 II?T 
� �:� CfiT �N lf1fIT 
«t if mf.t ;iT  �fu �'T 
� t am- � f1{TOf IJ {  � 
1{fif JR1f � f� � f� 
� if W'RT � t I 

( 6 )  � it it;;:fnf iii if; � 
u � m � trfu:;ifl-:ur 
�� u � � iJ; � 
� if � � .... <41 ... 01 1  
itm � qr � 1 

1720. SHIU KUMBHA RAM ARYA : 
wm tllc NiaiI.-r 0( HOME AFFAIRS 
� pae.ed to state : 

(a> wbcdIer ru" for recruitment and 

promotion are uniform (or all M in istries, 
whetbel' participatina in the Central 

"',Secretariat or not except the Ministries 

. Of.· ....... A&in aad &ai1wayi wbieh 

_WI � own ruIca ; 

. _ .0.  til.- ,...... thM the said 
rw. ... D(Jt beiaI �� by lOme Of. 1lOD-�� -.rtmeotl Ute 

Writt. A...... 144· 

the Armed Forces Hetdquartera where 25 
per cent of the posts of the Auiltaat 
Ci.tl Std 0fII0an are no( beiaa tiled by 
examioation and Sr. P. As are not heinl 
provided to' oftk:era in IICcordbce WIlla 
liis Minislry's Olb MemorandlUD No. 
7/22/73-CS (U) dated 12th November. 
1915; and 

(c) , tbe meuurea propoacd to be takc:a 
to eosure that ordera issued by hfs 
Ministl'l' relatina to penennel lIdIninitlr� 
lion arc implemented by aU ualcas &D,)' 
specific cateaory of employees �e exclu­
ded (rom the appJh:ability thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
<SHRI NIHAR RANJAN LASKAR) : 
<a> The ru les (or recruitment and pro­
mot ion are uniform for aU MillilltriD/ 
Departments participalilll io the Cen tral 
Secretariat Service Scheme in so far as 
t hey relate t. the Central &ccretariat 
Servi�, Central Secretariat Clerical 
Service and Central Secretariat Steno­

graphers Service. In the cae of postal 
services nOI included in the Central 

Secretariat Service Scheme recruitmenl 
and promotion are governed by separate • 

recruitment/service rules, if any, framed 

for ,uch serv ices/poslS. 

( b) Ministries/DepartrAenlS not parti­
cipating in the Centra l Secretariat Service 

Scheme such as Armed Forces Head­

quarters havt: their own ru'" for govern­
iDa rocrWhacot aad premotion of varioua 
posts in their respective Ministries/ 
Departments. Filliol up of pos ts or 
Auistanl Civilian Staff Of5ccrs, etc. are 
govaned by the Armed Forces Head. 
quarters Service Rules wbieh is aclminis­
teNd by tho Ministry or Defonce. no 
Memorandum cited in lbc quettioD 
relates tG Central �rehlriat 
SteoOlf&pben Service Scheme and is 
applaWe 001, &0 � .... working 
in offices particip&tioa in tbe Central 
Sec:Maria& s.o;tIipbon Service 
Scbemc. 

. (c) � tIae ",  �' ooaLWiIed 
with penoaael admin!a�tioD � 
orden IDd LiaItr ........ .., bY 'die' 
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Department of Personnel & A; R. in
respect of matters allocated to it under
the Allocation of Business Rules are
binding on all Minisries/Dcpartrnents,
unless there are separate rules issued by
the Ministries/Departments in consultation
with the Department of Personnel &' A.R,
for regulating various aspects of personnel
administration relating to any service!
posts under them. There is no system of
monitoring the implementation of such
instructions issued by the Departmcnt of
Personnel & A.R. and as such measures
to be taken to ensure that orders are'
implemented by all concerned does not
arise.

Allocation of cement to Gujarat
r,

1721. SHRI R.P. GAEKWAD: Will
the Minister of INDUSTRY be pleased
state:

(a) the quarterly allocation of cement
in tonnes made and actual quantities
supplies to Gujarat against their demand
during the first two quarters of 1983 ;

(b) whether Government are aware
that a number of projects for water
supply, agriculture, industries, rural
development etc. in Gujarat suffer due to
inadequate availability of cement;

(c) whether Government are also
aware that the State has to undertake
massive relief campaign of severe cyclonic
storms of November, 1982 and heavy rain
floods in Saurashtra region of the State,
recently, maximising its need for cement
to undertake reconstruction programme ;

(d) if so, whether Government would
consider allocation of required cement in
the State; and

•
(e) if not, reasons thereof 1

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY' (SHRI
S.M:'KRISHNA): (a) and Tb) The State'
Governments including lheGovetnment of
Gujarat do not furnish their requirement
of leVy cement ona regular 'basis;" How.;.

ever, the Government' of Gujarat had
intimated that their quarterly requirement
of levy cement was of the order of 7 lakh
tonnes. During the first two quarters of
1983, the following quantities of levy
cement has been allocated and supplied to
the State of Gujarat :-

(Figures in thousand tonnes)

Period Allocation Despatches

Jan. to March 265.0 250.6

April-June 256.4 :55.6

As it has not been possible to meet the
requirement of levy cement in full, it is
possible that some, of the projects as
stated could have been adversely affected,

(c) to (e) For relief works due to
cyclonic storm in November, J982, an
additional allocation of 40,000 tonnes of
cement was made to be released in two'
instalments of 20,000 tonnes each. For
the relief work due to the recent floods
an additional ad-hoc allocation of 40,000
tonnes of cement has also been made.

1772· ~t ~Tf~~ ~': <FIT 1!~.
lj?fT' ~ SffiTif q;r FiT q;~iT fq;:

(q;) 'flIT ~ ll'f ~ fo!> R~~T~
if orrQ:~ ~ f~~T ~ ll~Tq:;r olfPfrf<:lfT ~
11m ~r;r CfT(;r olfTI1T~T cFl ~~ ~
~h <Ill cfl1'f~~ ~f~ll ~~~ ~;rq;r
O!ICf~~T q; <:;r ~ f~If ~q; !1fflT<f <:~T ~;

(~) lI'f~~t, aT ~ctr ~~lI'-~
orTij=CflI'T ~; m

(If) lI'f~~r,aT ~ll~ 'flIT CfiT~

~ ?

I!~~:q'~~~ (~ .~,
m ~~): (q;)' ~ (If) '~'
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IiQlq.Fuli ifi' � 'Iii .?iIi rn � � . 
m.ft � �' 1f11r rn 1R *' ... 41 F'.ill 
� 'JTi � � rn if; nfJ fit;ir t ;  
GR . � � if � V1m  �T � 
iI'Rt ' I  it iJTi R:� mr �rn � I 
� � mr-r)' ��� i('ij' am , 
� 1f!:i'T' � �T �A; if; � 

'If� iJ ft;riJ � 5lfr�nl <t>l �. 
;r;'Ef-� � t I 

m.n if � ",.r.,f(41 "" 
� amw 

1 723. � t'rwm " W'� : m 
� If?Jf: � � <ft � rn f..; : 

(�) � it  � �  � � 
�4"'1(j ath: ClfNifi, (1 � SIR m it  
� � � '"� � � 
'J1fT �; 

(�) � �n1fin � � qf{ 
� ... """ f(lJl t f¥r wr.f) it. f.rmur 
� fffift � if" f� � tfon:rm 
� � wfT arh: �if u- fit>a';ft �fu 
4IT � pr � ; 

(tT) � 1r.n'rfu lfiT � or m 
t m � � ;  

(tr ) tfln � IfiT � �� 
�lff am arf'l{ltiT��) if; fuit �Oj) 
� f.Nfvr rn w. � �1 srornOf 
If;) � lfiT t; . qh: 

(1= ) m � '1f� �" m 
�. �_ � m � IIil am 
sratlljiljl4ft ttl' � f.t .. ,�.� ? ... ... ...... . . 

I • 

. . .  ' . '  

'M Qttilf if UWQ' �',,) (� � . 
m '""'"{) : (�) �� i� � .  
mrtl �'tt arf1f1fiT�� 1f7t �t:f �� . 
31 929 t i m � �876 Ifo1 �1 
cwmr arn1� � � � , 

(� ) 'fli 1 982-83 � �roOf �� 
,,*"�if if; � 1fiJi1'iff lfiT R1ittr 
rn if; � 1 49 .86 � �o � 
�it 'I'(t it I � t' 1 46·38 � �" 
11>1' mft .-r �N FT t I 

( IT )  �'T1rRf Ifill) �Of � 1fi'T 
1tilJ arr�Rr i �er 1ft I 

( If )  �� �q"'I"ll) i iff� 
� tr.rr.t � � � ilfTll1tT ;r 
� f1rn if'i � mlOf 205-00 �l� � II 
if) tR'Ufu arR� IIi1 � I fOfl!ivr ifiTli' 
f� srmwr � � ifiT1i f�lTf �n r 
sm:nr fiRT ;;rT� I 

( l-') �� � �  � ar� t fIfi 
tH1mf �tfT IIi1 �f� �ft;rn Ifilf· 
'ifl�tff � JAlQ ar'tt Ifi1li � 
� � m:raT t  t 

CSI Enquiry hlfo corruption cbarles 
seallllt PuIIIic Servauta 

1725. SMRI M. V. CHANDRASHE­
"AltA MUR.THY: Wil l  the Miniskr of 
HOME AFFAIRS be plealCd to lay a 
sta&emeat lhowiDa: 

(a) whether upt 0 June, 1 983 CDI had 
probed against as r19any as 1 42 publ ic 
servants in respect of YIlfious char,es of 
corruption; 

(b) jf so, the total number of official. ' . 
ap.inst whom enquiries were completed 
by CBt till the end of June, 1983; and 

(tJ in how man, cues ac:tioD baa � . ) - . .  . , . ' . ' . )  
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I ', 

taken and in how IlIaD)' QKI �iOD is 
.till peodioa'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME A FFAJ R.s (SHRI 

NIHAR RANJAN LASKAR): (a) to (c) 
During tbe month of May, 1 983 alone , 

, CBt took up enquiries/invest igations 
against 1 42 public servants on charges of 
<:orruption,  mis-conduct etc, All  these 
cases arc still under enqu iry/ i n vest iga­
tion, 

Reasons for closure of lome of tile 
Atomic Power Pl ants 

1 726, SHRI SAIFUDDIN C H OW­

DHUR Y: Wil l the PRI ME MINISTER 
be pleased to state: 

(a) the i tems due to non or delayed 
supply of wh ich some of the Atomic 
Powcr Uni ts  have rema ined closed with 
the names of the suppl iers; 

(b) whether t he imped iment in supply 
was created by Governmen t of the COUD­
t ry to which it/they belong; and 

(c) if so, whether there ", any law or 
e$bl i�ed prac t ico which requ ir,s proce­
d u ral formal i t ies to be observed before 
such i tems may be allowed to be 
exported? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELECfRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ V. 
PATlL): Ca) No atomic

' 
power unit 

, remained c,iosed for want of items. 

(b) and (c) IiKport of components is 
lubjcct to eX90rt licensing policy. praced­
URIS and domestic laws of the concerned 
CIlporting couDtry. 

, SafetJ Malll .... .  t T.A.P.8. ud 
� . R;A.P.S. · 

. 17&1. SHU SAIFUDDIN, . CHOW -
�I)HUay: ,.w;u" the ; PR.IM£ .MINISTER 
be pleuod to statc: 

(a) whcther at Tarapur Atomic Poww 
Station and Rajasthan Atomic Power 
Station all Barcty measures accordq to 
inter-national ly accepted standards �vo 
been prov ided'; . 

. 

(b) which department, section or ofticer 
is directly responsiblc for cDsurinl that 
the safety measures arc kept at proper 
standards and arc complied with; 

(c) whcthcr any records arc maintained 
regard ing the heal th of tbe workers at 
these power stat ions inciudin&. those who 
have cessed to worle; and 

(d) if so, upto how OWly years tbe 
hea l th of ex-wor!l.ers are kcpt under scrut­
iny along with proper recor:ds? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE . AND 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ V. 
P,,\TlL): (a) Yes, Sir. 

(b) The Safety Review iCommittcc of 
the Department of Atomic Energy and 
tl e Heal th Physics Division oC the Bba­

bha Atomic Research Centre, wh ich arc 
independent of the station manaaement, 
are responsible for ensuring that safcty 
standards are compl ied with. 

(c) and (d) The information is being 
col lected and would be laid on the table 
of the House. 

Sc:bemes UDder ImpiemeatatioD iD 
Orissa 

1 728 . SHR I K. PRADHANI: Will tho 
Minister of PLANNING be pleased to 
statc: 

(a) the details regarding tbe SChemca 
being implemented at present in the State 
of Orissa, sponsored by . Central ch,vcrD-

ment; 

(b) wbetber, Gove'ftmiait have �vcd 
any instances of misuse oC (unds Cor thoso 
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schemes or regarding the unsatisfactory (a) whether te is a fact that there is
',eJTlfilgell\Ollts;,and inadequate representation of Scheduled

Castes and Scheduled Tribes in all cate-
gories of services in the Department of
Electronics;

(c) if so, the details in this regard and
the remedial s~pS;"if' any taken in this
regard? ' ,

THE MINISTER OF PI.ANNING
(SHRi S~"B.CHA¥AN): (a) to (C)
,lntormatiorn is being collected and wi1l tie
placed 00' the Table of the House.

Inadequate Represeotatioo to Scheduled
'€.S""1Scliedu~aTribeS in the De~al1-
, ,",' men1'6(Atomlc Energy

, ..''... " ..

1729. SHRI BHEEKHABHAI: Will the
PRIME MJNISTERi be' pleased to state:

" . ,. ','

(a) whether it is a fact that there is
inadequate representation of Scheduled
Castesand Scheduled' 'Tribe; in all" cate-
jones Of, 'serviCes in the ",bepart~nt of
Atomic' Engergy/Public 'undertalCings
under their 'Admirtist'rative conirol.' ,,". - "" '". \-.

",; t,

(b) if so, the remedial steps taken by
the Department of Atomic Energy to fill
up': tfie"t1hfillea/carry forward' reserved
vlfcaiicies'(ot Scbeduled CastesandSche-
dilled 'trit*s sofar] ,

(c) whether the Department of Atomic
Energy propose to' launch 'exclusive crash
programme to wipe' out :iliereServed
vacancies for Scheduled Castes and Sche-
duled Tribes; and'

(d) if so, the details of the progamrne?

THE MINISTER OF STATE-IN THE
DEPARTMENTS OF-:SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPI'\<Cti, ELECTRONICS AND OCEAN
DEVELOPMENT;- (SKRI. SHIVRAJ V.
PATIL): (a) to (d) The informationwill
be collected and laid on the Table of the
House.
,,'."

I~d,~qua.t~ ~epresep~~io,.", or S'!JSTs~,,-I'. "...1-\ ~;d ~...... .......~....\"-'~-- "'t" .-.;-- -'- .-~

"hi tbe Department of Electronics,
to;;

1730. SHRI BHEEKHABHAI: Will the
p~JME. ~~W~M, ~'plea~,t" stalt:>

--
(1;» jf so t.be I:e,we4i~1 steps taken to ~1I

up' the unfi.Ued/6a.rry forward reserved
'vacancies for Scheduled "castes and Sche-
~~je~f Tribes so fl!-i-'jn tQ~ 'Department of
,~l,ectr~Ilic5; ,

(c) whether the Department of Elec-
tronics proposes to launch exclusively
crash programme for SCsjSTs to wipe
out the reserved vacancies; and '

(d) if so, the details of the programme? .(

THE DEPUTY MINISTER IN THE
DEPARTMENT' OF ELECTRONICS
(SHRI M. S. SANJEEVI RAO): (a) No,
Sir. 10 some non-scientific and non-tech-
nical categories there is adequate represen-
tation of SCs/STs. In the scientific and
,'" "I' , , ,": '
technical categories, paticularly at Gorup
'A' level. there is some short-tall in repre-
sentation mainly due to non-availability
of adequate n~ of suitable persons
belonging to SCjST oven after appl):iag
relaxed standards io tl\eir case.

"

(1;1) ,C td);

(i) In order to fill up the reserved
vacancies. the Department follows
ttie procedure 'laid down by the
Government. As regards the
'short-fall in Group 'A' po-ts,
efforts are made to fil\. up the
reserved vacancies by relaxing the
standard.

J
(ii), so far as the short-fall in th~ non-

gazetted staff '(qr,ou~ :B' and 'c:h
i~ concerned; although the back-
log is not significant, still every
effort is "being' made to see that
tlie vacancies reserved' for, SCfST
canilidates' areftUed· &y , the per-
sons of the respective Communi-
ties. The Department organised
spc&ial ,trainiD&_ c~Sor..sCfST
candidat,~ tQ,. enable them to
prepare for the various depart-
mCDla,I·CQ~&ive.., &amiaalions.
DCr~tal , Go~titiyo,Bwa-

-
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inations were also held exclusively
for SCjST candidstes to 'make
good the backlog.

''Supply':of-eemetltf"t 'BI••• s/60- Gas
1IIalri!-

1731. SHRI R. L. BHATIA: Will the
Minister of INDUSTRY be ,r)telt5ed to
state:

(a) wbetber he is nf.>are'Mt tor want
of timely "Supply or cement by tlte;manu-
facturers, the progress in the installation
of BiogasfGobar Gas Plants under the
;Prime Minister's 20-Point Programme has
been co.osidera~ retarded;

(b) whether this state of affairs had
been brought to the notice of his Minis-
try by the Punjab Government last year;
and

(c) ifso, what action his Mlnistry has
taken in the matter?

-

THE MINISTER OF INOtJStRY
(S.HRI NARAYAN DATI TIWARt]! (a)
to (c) Complaints have been received
from State Governments Including Govern-
ment of Punjab about d~ray in s'upp1S-of
levy cement to biogas/gobar gas plants.
As and when such delays are reported,
instru.ctions are issued by the Office of the
Cement Controller to me- cement factor-
ies to make, timely supylles of levy cement
io these plants on an urgenr basis. Mfo-
cation of levy cement 1'0 this' programme
has also been raised from' 20;~' fohhc:!rto
50,000 tonnes with effect from Quarter
1I!83' (April-June; 1983).

Settiag .••••of.Nudear Power Plant
in:;PJ. •••.

-
1732. SHRI R. L. BHATIA: Will the

PR.fllimM.iNtlHBlb bY>!lleMed- to .. state:
thorp~S made<. so far in the selec-
tion of a SMot fo ••.: tho!', S4IIUiD8~ up of a
Nuclear Power Plant in Punjab?

THE MiNISTER" OF' STA'1'£ l~E

DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATONfICENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVEL0J;>MENT (SHRI SHlVRAJ V.
PATIL): The Si!e selection cOmmIttee
set up by the Department 'of 'Ato~c
Energy is evaluating various ~iies'in
'~ilfere~t ~tate~ in .the Nor,thern R~~ion,
including Punjab, for setting up atomic
powerplants.

AmMan Sea Oil Pollatlon

1733. SHRI R. L. BHATIA:WiUthe
'PRIME MINI'STER. be pleased 'to st~ie:

(a) whether the ~atlona\ institute 'or
Oceanography has recently found that
the top 20 metres of waterSUr(ace or the
Arabian Sea contains as 'mut:n as rour
million tonnes or oil disSbive(j in it
indicating a high level of oil pollution;

(b) its eitect on the walet §urfaee iihd
marine ahlrnal life and pebple Ii~irii Iii the
coasta! llteas; and

(cj the steps being tiken to ifietit this
situation?

THE MINISTER OF ST'ATE' iN THB
D'EPkRTMEN'FS OF SCIENCE"AND
TECHNOLOGY" ATOMIC ENERGY
SPACE, ELECTRONics AN"D OCEAN
DEVEWPME~T (S~RI, ~HIV~AJ V.
PATIL): (a) The NationaJ Institute of
Oceanography has carried out studi~s' on
oil pollution in the Arabian Sea an'J' has
estimated the intensity of " dissolved oil.
However, the estimates' are' tiakid oil'limit-
ed data and on certain assllmptiods:

(b) Since the' oil being If,htertKan
water occupies the top-most layer, its
vofa~I~' stlbs~ntes evapo~ate" ~ the
remainmg portion changes into tar which
settres'10',the'bottOD);.It~,p~ .no ~verse
effect has yet been noticed on tbe \aannc
Ufle' ari(f' thir people ." livins· in, coastal
areas;:



, . ...... . 
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" . ; 
1'734. SMRI R.L. BHATIA : Will  

the PRIME MINISTER be pleased 10  
. IAate : ; 

(a> Whether a recent survey made by 
III iDdependent authority has staled that 
in the four cities of Caloutta, Madra s, 

Delhi and Bombay "two mil l ion tonnes 
of chelilicaJs and duSI .panicles are pump­
� �lO the air every year" ; and 

. (b) if -so. the step, taken or are being 
taken to check this menace to the human 

. h9alth at tlle Central Jeve! ? 

'TllE DEPUTY MINISTER IN THE 

DEPARTMENTS OF ENVIRONMENT 

(SHIU DlGVIJA Y SINH) : (a) Yes Sir. 

(b) The Government have enacted 
dI6 Air (PrevCQtion and Control of Pol­
lutioa) Act,  1981  for prevention and con­
trol of air pol lution. The Rules under 
the Act have been notified by some s ta tes 
whilest otben .are in the process. The 
air pollut ion abatement programme is 
proarcsUvely being implemented in  these 
States �t �ave been not ified . 

............. of � Develop-
_t Centre at DIIabri, Assam 

1 73.5. SHRr NURUL ISLAM : Will 
the PlUME MINISTER be pleased to 
state : 
. (a) whether Government are CODsider­

. fDa a proposal for establishment - of an 
Entrepreneurship Development Centre at  
Dhubri. Assam under the Science and 

�-� Department ;  

. (b) it· let the details thereof ; and 
".::' .' . 

. . (e) · ;tf aot. the reuODI tbercoo 'I 
.. J: .P"" : .,,: ' �--'.. ' .. 

- .� MINISTER· .oF STA TJi. .lN IHE 
DEPARTMENTS OF SCIENCE. .MIlD 

TECHNOLOGY. ATOMIC ENERGY. 

:"'ACm, lIIiBCIIlONlCS 'ANI),- OCEAN 
1.IlBVBLOPJiIENf ..(i1llll. ilAV�" ",; V. 
PATIL) : (a) 80 eudl pr� . is 
... CODIidcratioD. 

(b) Doca -Dot lI1i� 

(c) The Department of Science and 
TechDOIogy baa DO SchCD)e for establiah­
ment Entrepreneurship Development 
Centres. 

, Establilbment of Sdcoc:e .ad TcchaolOlY 
Entrcpreaeurs Parkl 

1 736. .SH RI NURUL ISLAM : Will 
, the PRIME MINISTER be pleased . to 

state : 

(a) whether Government consider it 
a dire nec�sity to �tablish Science and 
Technology Entrepreneurs Par ks attached 
to al l  Ind ian univenilies ; 

(b) if so, the detai ls thereor ; and 

(c) if not. the reasons theref9r ? 

THE MINISTER OF STATE u( THE 
DEPARTMENTS OF SCIENCE & 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, E LECTRONICS AND OCEAN 

DEVELOPMENT (SHRI SHIVRAJ V. 
PA TIL) : (a) No, Sir . 

(b) Does not arise. 

(c) Government does not feel that 
establishin, Science Parks in every Uni­
versity is feasible. Possibi l i ty of es tab­
lishing such parks in some Universities is 
under examination. 

Setting up of SecOllll Releardt 
Com,lcs at Indore M. P. 

1 737. SH Rl NAVIN RAVANI : Will 
the PRIME MiNIsTER be pleased to 
state : 

(a> . '  whether there is allY proposal, · to 

OfIen ' .  MccMd -raean:h � c:omplA ' ilt 
: Indore ill �,. PrldClb, ; 

(b) if 10, tbe progress made in thia :: ':r� ��t ,��,� 



W,ltt", AmMltrl . ... .. ... . '" : :' ,  . . . .  
(c) the details of work likely to be 

hardled by the Centre ? 

I THE MINISTBR OF STATE IN THB 
DEPARTMENTS OF SciENCE AND ' 
TECHNOLOGY, ATOMIC ENBRGY, 
SPACE, ELECT.a.ONICS AND OCEAN 
DEVB LOPMENT (SH R I  SHIVRAJ V. 
PATIL) : (a) to (c) 11 has been decid­
ed to  set up a research contre at Indore, 
Madhya Pradesh for research and deve­
lopment in the fields advanc'!d of high 
enrgy accelerators, lasers and other 
related technologies. An amount of 
RI. 2!19 lakhs hll$ been sanct ioned for the 
devolopment of infca-structuro for this 
Centre. Prel iminary works for establ ish­
ment of this research centre have com­
menced, 

Decline in prodllctlon of veh icles and 
tractors 

1 73f1.  SHRI NAVIN RAVANI : 

SHRI MOHANLAL PATEL : 

Wil l  the Minister of INDUS TRY be 
pleased to state : 

(a) whether there is substantial in­
crease in the production of engineering 
goods during the year 1982-83 if so, the 
peccen taae tbereof ;  

(b) whether i t  is also a fact that tbere 
is dec l ine in production of cortain i tems 

Written .4. 'Uwers l S8 
� . ; " .  r' · ·  ' ..  . ... ! 

such as commercial vehicles and 81ricul. 
tural tractors etc. ' d�ina the ' said 
period ; 

(cj if so, tbo rif:ason� therefor ; fd 
(d) the names of other engineering 

goods in which the production h� dec­

l ined during the yoar 1982-83 add tbo 
steps being taken to increase the pk-oduc-
lion of such items 1 

. 

THE M INISTER OF STATE IN THB 
MINISTR Y OF INDUSTi�. Y lSHRI 
S.M.  KRISHNA) : (3) A Statement is 
enc l osed. -

(b) to (d) The product ion or: com­
mercial veh i cles and agricultural tractors 
declined mainly on account of. crCdit 
restrict ions in early 1 9112. Their off-take 
has improved after corrective measures. 
Some of the other engineering industries 
whOle product ion 4eclined during 1982-83 
were railway wagons, cement machi�ry, 
meloes and power transformers. The 
reasons vary for different industries and 
jn�ludi financial constraints of Slate 
Electricity Boards, shortage of free sup� : 
pi)' items for wagons, lower off�take,-in. ' 
frastruclural constraints", Corrective ' 
stops. wherever possib le. iucl uding ,re­
moval of inrrastructural constraints, pro­
vision of free supply items for wagons 
and placement of additional orders of 
wacon bu i lders, and appropriate pOlicy 
measures have been taken. 

. 
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'-..1itIes in tIte pace JIM develol'ment 
•• clHI'__ of teclmlcal beaeftts 

11<40. SHRI MANOHAR LAL S A INI : 
Will the Minister of IN DUSTRY be 
pleued to state : 

<a) whether there is need to r educe 
the l'08ional ineltuali t ies in t he pace of 
cIeYeIopment and in t he d i ffusion of tech­
nological benefits ; 

(b) if so, what are the rea'lo ns that 
larp scale: pub l ic and private �ecto r in·  
dustries do not  come u "  in  t he ba,,'kward 
areas and doe<; ha.:kwardnes s recognises 
State boun dar ies : and 

(c) if not .  how i t  is "ro"o�ed t o  roo 
move the regiona l i n equa l i t ies ? 

THE 
(SHRI 

MINISTER OF I NDUSTRY 
N A R A Y A N  DATI TIWA R I ): 

(a) Yes, Sir.  

(b) and (c) Governmen t are aware 
that the hand icaps faced in indust rial ising 
backward a reas include absence of ade. 
quate infrastructure. resources availabi l i ty 
and size of market , inadequate tec hn ical 
and ski l l de\' ;:lopment and absence of 
entrepreneurial mativa t ion .  Accord ingly,  
entrepreneurship  developmen t program. 
mes, technical t ra i n i ng programmes, 
project consultancy and technical advice 
and a�uate credit flow etc . are part' of 
the Govrmment's strategy t o  assist entre· 
preneurs in all  sectors. While to pri­
mary responsi bi l i ty  for i ndustrial develop­

ment of backward areas rests wjth the 
States concerned, the CeDt ral Government 

offers several fiscal incentives and techni­
cal assistance such as cODCessional finance, 
capital subsidy, tax inceotives, hire pur­
chale of machinery. project consultancy 
etc. 

1741 . SHRI MANOHAR LAL 
SAINI : Wil l  the Min ister of HOME 
AFFAIRS be pleased to state : 

<a) whether it is a fact that unman­
Pta tra1llc .ipals ill Delhi bAsvo provided 

easy hunt ing pla ces for tDe , dacoit. 
and unsocial elemeD ts ; 

(b) whether Government have takeD 
and decision to either man all the traffic 
signals or do away with them ; and 

(c) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
M INISTRY OF HOME AFFAIRS (SHRI 
N I H A R  RANJAN LASKAR) : (a) to 
(c) No coml'laint has been received nor 
has any incidell t  been reported to the 
Police to ind icate that the t raffle: poiDtsj 
s ignals rrovide easy hunt ing places for the 
dacoi ts  and lIn�odal  elemunts .  It is not 

pract icable to poo;t tmllk pol ice person­
nel at  every t rilmc point  \ igna l .  

Canrellat lon o f  Hlndu!'ltan L���r's Il'tter 
of intl'lIt 

1 742. SHRI S US H I L  BHATIA-
CHARY A :  Wil l  t he Minister of IN­
DlJSTR Y be ple:1sed to state the rea­
sons tha t  led to t he cam'el lation of 
Hindustan Lever's le t ter of i ntent for t he 
manufacture  of wncrete add i t i ves in West 
Bengal under the Indust r ies (Devel op­
ment and Regulat ion) Act . which was 
granted to t he comrany in September 
1 98 1  to enter i n t o  th is field , when l icences 
were issued to i t  for other plans to di­
versify its manufacture induding poly 
cot ton fabric shirts and Dicamba Herbi­
cide in the Kandla Free Trade Zone in 
Gujara t ? 

THE MINISTE R OF INDUSTRY 
(SHRI NARAYAN DATI TIWARI) : 
A leiter of intent dated 28-9. 1 98 1  grant­
ed to Mis.  H industan Lever limited, 
Bombay for setting up an Indust rial Unit 
in  Dist rict M idnapore in the State of 
West Bengal for the manufacture of Con­
crete Addit ives was cancelled by the 
Ministry of Chemicals & Fert ilizers with 
effect from 29. 3 . 1 983,  as the company 
intimated them t hat  int roduction of COD­
crete Addi t ives in the Indian Market was 
not presently  feas ible and that it would 
not be possible for th. company. for tho 
prcscnt, to implcment the prOjec�, 
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Louon of iDtent for setting up two 
Industrial Unit. is Kandla Free Trade 

Zone wtrC issued by
' 

tho Ministry of 
Commerce to . MIs. Hindustan Lover 
Umited-one on 23-1 2-1982 (since con­
verted into an Industrial Licence by 
Secretariat for Industrial Approvals on 
28.5-1 983) for the manufacture of Shirts 

made of poly cotton fabrics. and the 
othor on 20-5- 1 983 for the manufacture of 
Dicamba Herbicide. 

Licence (or diesel eoaIne 

1743. SHRI SUSHIL BHA IT A-
CHARY A :  Wi l l the Minister of IN­
DUSTR Y be pleased to state whether 
Government are considerwg giving licence 
for manufacturing diesel enlines to a 
private firm l ike Hindustan Levers instead 
of manufacturing them in the public 
undertak ings 'r 

THE MINISTER OF IND U S TRY 
(SHRI NARAYAN DA TT TIWARI) : 

MIs H industan Levers have submitted an 
appl icat ion for thr manufacture of Diesel 
EDiine with 100% Export obligation 
which is under consideration of the 
Government .  No proposal from any 
public soctor has been received for manu­
facture o f  Diesal Engine for 100% 
export . 

mql it �� "'I��l rtf f�f�t 

1 744. '" � �ffl �T : iflfT �� 
Jp.ft � iffil �  tt;r �r ili{i!" fili : 

( Ifi) iflfT ��"( !tiT W arm iliT 
�it � f.ti arir.!; �T\ilJl it � 
�T ;tT �fiRf ifiT rr� qr ;  orR 

(�) lff� �r � � �T � 0fTlr 
IRT � f.;riffl � arTTRT -snnqT i'lT � 
llfiJ1Pfi� � � ? 

,e: q"it� it � � (� 
��.� �) : (ili) \ill �t I 

(l!f) � Sf <11if119)'R11 11ft' � 

� �ur if.t � � mr �f 
«J;,..-UIHT � � fff � I 

Modernisation of Rourkela Steel PUt 

1 745 . SHRIMATl JAYANTI PAT ... 
NAlK : Will the Minister of STEBL 

AND MINBS be pleased t o  state : 

(a) the estimated cost of moderni,. 
iIltion programme of the Rourkcla Steel 
Plant ; 

(b) the year in which the moderni­
sation prolramme of the Steel Plant 
started ; 

(c) the year by which the modcrDi­
sation work of the Rourkcla Steel Plant 
is expected to be completed ; and 

(d) the progress made 90 rar in com_ 
pleting the modernisation programml" of 
Rourkela Steel Plant ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF STEEL AND 
MINES (SHRI (N.K.P. SALVE) : (a) 
to (d) Modern isation of Rourkela Steel 
Plant is t! oder consideration of the 
Government .  The cost estimales and 
other details would be known only after 
the proposal is finalised . Work on the 
modernisation of the plant would start 
only after an investment decision is 

taken . 

Scheme to Control Entlronment 

1 746. SHRI K. MALLANNA : Wil l 
the PRIME MINISTER be pleased to 
s tate : 

(a) whether Government have recent­
ly framed schemes for control of environ­

ment in the countty ; 

. (b) if so, thc detaili regarding the 
scheme as well as areas, State-wise, that 
have been covered undor this sc;heme ; 
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(c) whether GoYerIud&at have achie­

"" IUCClll IO far as the question of 
taraeta fbed by the Government is con­
CIrDId ia this reprd durina 198 1 -82 and 
1982·83 • 

(d) whether it is also a fact that 
Tult Forces for tbe maintenance of eco· 
IoPcal btJance in the country have been 
.. up ; ad 

(e) if so, tbe details in this regard . 

THE DEPUTY M I N ISTE R IN TH E 
DEPARTMENT OF ENVIRONMENT 
(SH1U DlGVI JA Y SINH) : (a) Yes, S i r .  
Some development schemes have been 
framed. 

(b) and (c) Schemes have been in i ­
tiated for selected areas on ly and in·  
clude the fol lowing :-

(i) ' Action oriented research pro. 

IflUIlIbCS for Eco-development 
of the Himalayas w i th involve­

ment of universities in the Hima­
layan region was initiated in 
1981 . The programme was ex ­
tended to Western Ghats in 

1982-83. 

(ii) A Pilot Project for intearated 
Eco-devel9pment in Doon Val ley 
bas been initiated during 1 982-83. 

(iii) Eco-Development Camps have 
been organised through univer­
sities and voluntary agencies for 
UOdertakiDg environmental im­

provement activities in various 
states with participation of 60,000 
students in 1 982-83, 

(iv) The number of National Parks 
in tbe country has been doubled 
during 1982-83 to 44. 

(v) Creation of a chain of biosphere 
reserves is under active considera­
tion. 

(vi) R.eview of the National Forest 
Policy bas been completed to 

shift the om,huia from ,.",.",. 
gentrtltio" to COlIStrNtio", 

(d) and (e) A task-force of CX-IMIl'Vice­
men under tho acaiel of Territorial 
Army was created in December, 1982 to 
undertalc:e extensive afforestation ' aDd 
soil conservation works in U.P.  This 
unit consists of two companies of 200 
JaWaDS witb a Battalion Headquarten of 
43 The Unit  has since been deployed 
in Sbabjahanpur Block and has under­
taken construction of enlinocrina works 
including Check Dams, Gul ley plugs and 
Gabion spurs, etc . Simi lar projects have 
been init iated in Rajast han and Himachal 
Pradesh . 

Rules regardinl appeal to Presideat by 
Aggrieved Public Servants 

1 747. D R .  A . U .  AZMI : Wil l  the 
MiniMer of H O M E  A FFAIRS be pleased 
to state : 

(II) whether a public servant aarievod 
of the orders of the component authority 
can go in for appeal to the President 
of India ; 

(b) if so, what are t he instruct ions 
and orders on the subject ; 

(c) when they were issued and whe­
t her there is need for their reiterat ion ; 
and 

(d) whether copies of the same will 
be la id on the Table of the House 1 

THE MI NISTEIl OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR) ; 
(a) Yes, Sir. 

(b) to (d) The instructions for the 
submission, receipt and transmission of 
petit ions addressed to tbe Presidet in 
respect of matters arisinl out of Civil 
employmen t under t he Government of 
India or the termination of IUch 
employment, were illued In September, 
1954. A copy or tb_ iDatructlOlll I, 
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laid OD the Table of the House. [Placed 
ill library. See No. LT-6797 /83J . As 

I theIe instructions are well understood 
and are availabl e for construction to any 
loverament servant who wishes to make 

such a petition, tbey do not need any 
reiteration . 

Pension to Freedom filght�1'I> in 
Himachal Pradesh 

1 748. PROF. NARAYAN CHAND 
PARASHAR : Will  the Minister of 
HOME AFFAIRS 00 pleased to state : 

(a) the number of freedom fighters 
of Himachal Pradesh District-wise 
to whom freedom figh ters pens ions 
have been sanct ioned during the 
pa st three years incl uding the current 
financial year ; 

(b) t he n um�er of these Distric t­
wise, whose cla ims ar� st i l l  under con si­
derat ion ; and 

(c) 'lie l ikoly date by wbicb they 
would be cleared and tbe reasons for 
delay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS' : 
(SHRI NIHAR RANJAN LASKAR) . 

<a) and (b) A statement givi ng the re ­
quisite i nformation (district-wise) is 
attached . 

(c) The cases are pending for wan t of 
acceptable documen tary evidence in sup­
port of the polit ical sufferings claimed 
by the freedom fighters . In some cases 
verification report of t he State Govern­
ment/Mi l i tary Record Offices (in respect 
of INA personnel) has not been received 
These cases would be finalised as soon as 
the verificat ion reports from the State 
Government/Mil itary ' Record Offices andl 
or requisite informat ion from the appli­
cants are received . 

iitatement 

Name of the 
District . 

Total No. of Freedom 
Figheri of Himachal 
Pradesh who have been 
sanctioned pens ion 
during the last three 
years . 

No. of cases 
yet to be 
decided. 

- -- - - -- . � -

1 .  Sim la 

2.  Kangra 

3. Un a 

4. Hamirpur 

S. Bilaspur 

6. Solan 

7. Kulu 

8. Mahasu 

9. Mandi 

10 . Sirmaur 

1 1 .  Cbam ha 

12. Nahan 

- _ .  - --- - -- - - --- ----- _ . _ ------_. _-------

Total : 

2 3 
_ .. _._-_ . .  _ - - --_ .. _------ ----

7 

1 2  

9 

4 

1 6  

5 

2 

2 

4 

3 

2 

66 

1 1  

44 

1 7  

41 

100 

8 

2 

2 

S3 -

1 3  

4 

1 



hdwIw of T ....... �Ja tbe 
Lilt of S. T. 

1 749. PROF. NARAIN CHAND 
PAltASHAR : Will the Minister of 
HOME AFFAIRS be pleased to state : 

(a) whother Tamang Buddhists of 
SiItkim. West Bengal, Meabiliaya and 
Assam have: requested Governmaot for 
iDclusion of their tribe in the list of 
Scheduled Tribes ; 

(b) if so, the decision taken by 
Govcmment in this d irect ion and t he  
views of State G .we:rnments �oncerned in 
this reprd ; and 

(c::) if no decision bas been taken so 
f .... the likely dale by which a dcciijon 
would be tUen and the J'CaM)DS for 
dIIIay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME A FFAIRS 
(SHRI NlH AR RANJAN LASKAR): 
(II) Representations have bee:n received 
0DJy from Tamang Buddhists of Sikkim, 
aod West Bengal for inc l usion in the l ist 

of Scheduled Tribes. 

(b) and (C) The propo5a1 rC8Mdiq 
iDc)usion of Tamangs in the I isl of Sche­
duled Tribes in West Bengal and Sikkim 
is beiDI duly considered al ong with olher 
suc::b proposals, recommendations, sugges­
tions and representation� in consulta tion 
with the concerned State Governmentsl 
V.T. Administrat ions including that of 
Siltkim and West Bengal and the Regis­
trar General of India and in accordance 
with the relevant criteria fol lowed in the 
matter in context of the proposed com­
prehensive revision of the l ists of Sche­
duled Castes and Sched uled Tribes. The 

comments from some of the State Govern­
ments are sti l l  awaited and efforts are 
being made to get t heir  recommendations . 
The final view in the matter would be 
taken after the comments . from all the 

State Governments have been rec::eived. 

Fur ther, a mendmt:n t  in the existing 

lists of Scbcdulcd Castes and Scheduled 

Tribel can be dono only . throuab ao Act 
at ParHament in view of Article. 341(2) 
and 342(2) of t ho  Constitution. 

AIIot_t of Marud Veiddel fOl' V.loPs. 
and GO\'el1lllleDt DepartllleRta 

1 750. SHRI SANAT KUMAR MAN­

DAL : Will tbe Minister of INDUSTRY 
ba pleased to slate : 

<a) the bai. on whicb Maruti vehi­
cles wil l  be allotted and whether any 
quota is baiDI earmarked for VIPs aad 
Government Departments; and 

(b) if so, the broad detai ls thereof '! 

THE tvt lNrSTER OF INDUSTRY 
<SHRI NARAYAN DUlT TIWARI) 
<a) and (b) The priority allocation num­
bers for Maruti vehicles will be deter­
mined by means of a computer usina the 
P!eudo Random Number Technique . No 

special quo!a for VIP's and Government 
Departments hB!> been CIltmarked. How­
ever, in l ine with the practice followed by 
automot ive manufacturers' d iscret ionary 
quota, appr.ximate ly five per cenl . 

1 7S J .  
DAL : 

PoIIutiOll in Calcutta 

SHRI SANAT KUMAR MAN­
Will t he PRIME MINISTER be 

pleased to state : 

(a) whether a recent survey conduct­

ed by an independent authority has re­
vealed tbat POl lut ion inha led by a child 
in Calcutta in just one day is equivalent 
to his smokina 20 ciaareltes ; and 

(b) if so, the st.ps Government pro­
pose to take or have taken to counter 

these pol l ution effects ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENTS OF ENVIRONMENT 
(SHRl DlGYIJAY SINH) :(a ) Yes Sir, 

(b) The Government have enacted tbe 
Air (Prevention and Control of pollu­
tion) Act, 1981  for the prevention 
and control of air Pollution. 
The ru)et under tbe Act are in 
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advancO .taaoJof notification by the state 
Government. The Motor Vehicles Act 

I anil tho Smoke (Nuisance) Act a re at 
present. being ullCd to control pol lut ion 
from veh icular exhausts and other sour­
ces. 

Detail" of of(lceNi In Bnk:lro Steel 
Limited who ba\'e taken Car and 

House Building Advance 

1 752. SHRI A.K.  ROY : Wi l l  the 
Min ister of STEEL AND MINES be 
pleaaed to state : 

(a) the particulars �f officers of Bo­
karo Steel Ltd.  who have taken Car 
and Housc Building advances and were 
drawing car al lowance s as on I Apri l 
1 983. stat ing the amount  drawn by each 
officer, whether as adv.an ce or allowance ; 

(b) whether m any such officers have 
given their newly bu i l l  house on rent and 
go to the factory in Company's car ; 

(c) whethe r "  th is  i .. a part of corrup­
tion and against t he code of conduct ; 
aDd 

(d) if !'lO, the steps taken thereon ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL AND MINES 
(SHRI N.K: . P. SALVE) : (a) to (d) The 
informa t ion i s  being col lected and will 
be laid on the Table of the House.  

Coatraetual Worker. in  Bokaro 

Steel Limited 

1 7S 3 .  S H RI A . K .  ROY : Wi l l  the 
Minister of STEEL AND MINES be 
pleaseJ t o  state : 

<a) the par ticulars of the prinipal 
contractors and the number of contra· 
Iual workers under them as on I Apri l ,  
1983 working under Bokaro Steel limi­
ted ; 

(b) the detai l s  of minimum wages 

" aid  '0 Lbo .. otkilIed worker. by each 

contractor and whether they are all above 
the minimum wage of Bihar Government; 

(c) whether any payment counter "has 
been opened or the contractual workers 
in the Bokaro Steel Limited or the pay­
ment has ever been supervised by the · 
principal employer i . e .  Hokaro Steel 
Lim i ted . if so, the facts in detail .  and if 
not, rea�ons therefore :  and 

(d) whether providing payment COUD­
ter and sUllCrvis ing payment to the con­
tractual workers are the statutory duty of 
of principal employer, if so, steps taken 
t hereon '! 

THE M INISTER OF STATE OF THE 
MINIST R Y  O F  STEEL AND MINES 
(SI1 R I  N.K,P. SALVE) : (a) to (d) Infor­
mation is being collected and will be laid 
on the Table o f  t he H ouse. 

Representation of Scheduled Tribes In 
Government Services 

1 754. SH RI PI YUSH TIRKI : Will 
the M inis ter of HOME AFFAIRS be 
pleased to �tate : 

(a) whether i t is a fact that despite 
the 7.5 per cent reservation for t he  Sche­
duled Tribes in Government services the 
actual representation of Scheduled Tribes 
in Government services is only 3 .8 1  per 
cent ; 

(b) if so, the reasons thereof ; and 

(c) the steps being taken to 1WI00000t 
Scheduled Tribes representation in diffe­
rent Government establishments ? 

THE MINISTER OF STATE IN THE 
M INISTRY OF HOMP AFFAIRS 
(SH RI NIHAR RANJAN LASKAR): 

(a) The percentage of representation 
of Sched uled Tribes in Central Govern­
ment Services and posts in relation to the 
total number of employees is 3,82 a$ OQ 
1-1-1981, 
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(b) aDd (C) Coutut olorls are beiaa 

mado to flJl up tho requisite quota. NOD­
availability of proper candidates is the 
main reason . Various concessions in 
aae. fcc. tnvel ling allowance, standard of 
suitability, rclcxat ion in experience qual i ­
fk:ation in d irect recruitmemen t ,  and sepa­

rate interview for th�� candidates have 
been provided. The r�rvations are 

carried forward to thr� subsequcnt recruit­

meal years in appropriate cases, prolecl­
iD, tbcrcby the rights of reserved com­

munity candidates . Reserved vacancies 
are also given wide publ icity through 

Newspapers, Employment News. A l l  
India Radio, Voluntary Assodations and 

Directors of SC/ST Welfare or Social 

Welfare in Slales/ Union Territories. Pro­

vision for special recrui tment in certai n 
cues has also been made . Examinat ion 
centres have been set up in areas havinl 
a concentration of Scbeduled Tribe popu­

lalion. Coaching centres have been 
started to prepare such candida lOS for 

various competitive Cltaminat ion. 
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Radiation ExpolUft at Tarapar AtOlBle 
Power Station 

1 757. SHRI K. MALLANNA: 

SHRI MOHAMM�D ASRAR 

AHMAD : 

Wil l  the PRIME MINISTER be pleas­
ed to state : 

<a> whelher Government's attention 
has been drawn to the news item In 
'Hindustan Times' daled 20 June, 1983 
that the rad ia t ion exposure levels al 
Tarapur Automic Power Stat ion provide 
grounds for 'for concern' ; 

(b) whether it is also a fact that as 

per study by British specialist in ODCI'IY 
and environment, stated in a book 'Nu­

clear Power in Ind ia' pays ful l  t ribute to 
the self-rel iance achieved by the Indian 

engineers in nuclear power eng inecrina 
and in a bu i ld ing a completely indigenous 
reprocessing plant which no otber Third 
Wor ld country has been a ble to do so ; 

(e) whether it has also been staled 
that the risks are becoming apparent now 
as the plan t gets older and warned that 

' i t  is to be expected that in 1 5  to 25 
years t ime a significant nu mber of canocr­

related deaths w i l l  occur' ; and 

(d) i f  so, t he reac l ion of Government 

in this regard ? 

THE M I N I STER OF STATE IN THE 
DEPA RTMENTS OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY 
SPACE, ELECfRONICS AND OCEAN 
DEVELOPMENT <SHRI SHIVRAJ V. 
PATJL) : (a) Government is aware of tbe 
report in \.:erlain section s of the press ; 
but the rad iat ion exposure levels al Tara­
pur Atomic Power Station are not such 
at to QaUIIC con�rD. The)' have �Iw.,. 
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... mamtailled within international ly 
recommended levels. 

I (b) Yes, Sir. 

(c) &( d) In any nuc lear power stat ion, 
certain ateas of the rlant which a re nor­
mally inaccessible show increa sing leve ls  
of radiat ion w ith l ime and t h e  design and 

operating provisions of the p lan t  take 
this into accounl . S i n ce rad ia t ion  ex­
posures are at al l t i mes rC�lI la t('d to  be 
with in permissible levels,  i t  cannol be 

said that risks increa se as the p lan t age s .  

On the other hand by cont inu ous efforts 
and improvements in main lenance prac­

t ices . the t eta l radia t i o n  ex posure at  Tara­
pur is being progress ively broultht down 
over the pa�t five yea rs . 

PJ'OII'CS!i ol lmplemeDtation of 20-Polnt 
ProRramm� 

1 7S8 . 
LICK : 

SHRI LAKSH MAN MAL­
Will the M in ister of PLANN-

ING be pleased to state : 

(a> whether it is a fact that  there has 
been a sudden spurt in t he exaggerated 

claims of achievements in the imp lemen ­

tation of revised 2O-point ProlP'a mme b y 
the State Governments  d uring t he las t  s ix  
m onths : 

(b) whether Governmen t have soug h t  
any fresh report regard ing t he progress o f  
implementation of  20-point  programme 
from the States ; and 

(c) whether Govern mcn t wou l d  a l so 

l ike to depu te any Centra l  Team to asse�s 

the progress and performance so far as 

the quest ion of the ut i l isat ion of grant 

is concerned and check the i tems '! 
THE M I NISTER OF PLANNI NG 

(SHRI S . D .  CHAVAN) : (a) and (b) I n  
the Month ly Progress Reports o f  Janulry , 

February and March , 1 983 some st :ttes 
had indicated ach ievements  wh ich were 

much higher than ei ther tha average rer­

formanee or t he higest performa nce of 

the prev ious months. This is not un usua l 

as tempo of act iv i ty  ricks up t owards t he 

end of financial  yea r . However . Stnte  

Govern ments  and Cen t ra l M inist ries were 
requtsted to check the rel'orled ach ieve­
ments careru l ly .  

(c) No separa t e  funds a re 
for the 20-I'oint Progmmme, 

rrolramme, forms an 

a l i oc.l led 
" ,  t he 
inlegra l 

part of the plans of States/tns. 
and Central Ministries. The Central 
Ministries have been requested to depute 
senior officers to the States for indepth 
studies of the performance on the points 
concern ing the Min istries under t he 20-
Point Prog ramme . 

Denotifieat ion or industrial units 
1 759. SHIH CH ITTA BASU : Will 

the Min ister of I NDUSTRY be pleased 
to s tate : 

(a) whether Governmen t have decided 
t o deno t i fy certain industrial  un i ts  whose 
managements have been taken over by the 
Ind ust r ia l Reconst ruct ion Corporat ion of 
I n d ia ; 

(b) if so, names of the Units which 
are proposed to be deno t ified ; and 

(c) the steps to be taken for the 
management of such un its and their 
future reconstruct ion ? 

THE MINISTER OF INDUSTRY 
(S H R I  NARAYAN DUTT TIWARI): 
(a) to (c) No deci sion has been taken 
by the Government to denotify any unit 
which is presently being managed by 

Industrial Reconstruct ion Corporation of 
In (lia Limited under the provisions of the 
Industries (Development and Regulation) 
Act, 1 9 5 1 . 

Production Cllpaeity or Vizag Steel PlaDt 

1 760. S H RI N . K .  SHEJWA LKAR : 
Wil l  the Minister of STEEL AND MINES 
be I'leased t o  state : 

(a) whether Goverment have seen a 
news-i tem appearing in the Business 
Standard dated 13 May, 1 983 under the 
captain " R s .  1 40  crores SOViet loan for 
Viza g " .  

(b)  if s o ,  the expec ted production 
capac i ty  of the V izag Steel Plant after its 
complet ion w i t h  Soviet help ; 

(c) t he d eta i l s  of precaution , if any, 
l a ken to avoid breakdown etc. in 
product ion and also to avoid dependance 
on SO\lkt help whol ly ; a.nd 

( d )  I he detai ls  of assurance given by 
t he  Sov i� 1  Union to provide spa�e 
parts for the steel plants ? 
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MINISTRY OF STBBL AND MINES 
(SHIll N.IC.P. SALVB) : (a) Yes. Sir. 

(b) 3.4 million t onnes of l iquid steel 
.. unum. 

(c) In order to avoid break-downs. 

steps are being teken to train adequate 
Dumber of personnel in the operation 

aDd maintainanee of sim ilar plant� and 
cquipments and also to prov ide proper 

tecbnoloaical instructions maint eD&llce 

maaua)s, etc . to the operation perwnnel. 

(d) Soviet suppl ies over satisfactory 
arranaements for spares . 

Rtbablll .. tion won in A5sam 

1 761 . S H RI SANTOSH MOHAN 

DEV : Will the Minister of HOME 

AFFAIRS be p leased to state : 

(a> whether Minister of Piaance had 
recently visited Assam to lee situation 
there arising out of recent disturbances 
ud the problem of rehabilitat ion of 
people at their home-sites ; 

(b) whether it is a fact that the 
State Government had spent huge amount 
on relief and rehabi I itat ion work, for 
maintenance of law and order and other 

l iabil it ies ; 

(c) whether Centre bad assured the 
State adequate assistance to meet the 
uncommon �itualion : 

(d) whether State Governmen t also 
had asked the centre to releele special 
assistance ; and 

(e) if so, what are the detail. in this 
reprd aad reaction of Oovernment 

thereto ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHIll NIHAR RANJAN LASKAR): 
(a) to (d) Yes . 

(e) GOYt . of India have 10 far relea­

led Rs. 4971 .26 lakhs to the State Govt . 
I", rtUIt ID4 robabl1JtatJOIl of the people 

affected by the l'OCODt disturbances. TbiI 
assistance i s over and above the normal 
Plan assistance which is beina 
given to  the State Government . Ministry 
of Social Welfare has sanct ioned a sum of 
R�. 1 9 75 lakhs to the 50S Children', 

Vi l laaes of Ind ia as firsts instalment for 
meet ina part of the ex penditure on tbe 

scheme for care and protection of child­
ren rendered destitutes durina the distur­
bances in Assa m .  So far as law and 
order is concerned . it is State subject . 
However. Central Govern ment have plac­
ed adequate number of para-mil itary 
forces and armed police bat talions of 

other States at the disposal of State 

Governmen t to meet the situation . Pur­

ther, under the Scheme of Modernisation 

of State Police Forces, the Government 

of Ind ia have relased Rs. 59.9 1  lakhs as 
loan and arant-in-aid to t he State 
Government d uring the year 1 98 3-84 . 

........ liOll 01 M hwllum Need 
Programme 

1 762.  SHRI K. PRADHANI : 

SHRI SUBHASH CHAN-

DRA BOSE A LLU RI : 

Will  the Minister of PLANNING be 
pleued to state : 

(a) whether it i� a fact that the Min i ­
mum N eod  Proaramme i s  slil l  under iRt­

plemen tation in certa in Slates ; 

(b) if so, the detai ls  reprding the 

names or such States aloDlwith the pro­
,Tamme exis ting there ; and 

(c) the details regarding the allocatioD 
made to such States durin, 1 98 1 -82 as well  
as durin, 1 982 -83 under this proaramme 1 

THE MINISTER OF PLANNING 
(SHRI S.B.  CHAVA N) : (II) and (b) The 
Minimum Needs Prosramme i. still  UDCIer 
implementatio n in al l  the States aad 
Union T.rritories. 

(c) A statement i. laid on tho T�ble 
of tbI HO"", 
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Statement 

(RI. lakhs) 
1981-82 1982-83 S t a t e s  Revised Revised 
Approved Approved 
outlay outlay 

ADdbra Pradesh 4730.41 81(10.00 
Assam 3499.82 3459.25 
Bihar 8850.00 8218.00 
Qujarat 5420.00 3189.00 
Haryana 1 828 .7 1 2070.00 
Him achal Pradesh 1s.lS.50 2143.00 

J ammu and Kashmir 2259.70 2333.00 
Karnataka 4181 . 1 0  5413.00 
Iterala 225 .SO 2349.00 
Mad hy. Pradesh 5470.43 6053.00 

Maharaabtra 7368.00 9 1 1 6.00 

Maoipw' 906. 1 5  956.00 
Meahalaya 766.5 1 752.20 
NaaaJand 453 .60 5 1 6.58 

Oriaia 2378 .93 2561 .26 
Punjab 1 944.00 2056.00 

Rajasthan 4670.00 3705.00 

Sikkim 359 .0') 5 47 .00 

Tamil Nadu 3625 .00 4741 .00 

Tripura 988 .00 1047.00 
Uttar Pradesh 1 1 739 .00 12526.00 
Wost Bengal 5733.00 5646.00 
Total States 8 1 271 .36 88197.29 ----
Union Terri/ories 
A and N Islands 246.40 249.60 

Arunachal Pradesh 778.92 1037.82 

Chandisarh 1 09.75 1 03.35 

Dadra and Nagar Haveli 52.30 50.45 

o.lhi 1 342.22 2063.74 

Ooa. Daman and Diu 1 44 . 50 1 98.50 

LaksbadwceP 20.97 25.35 

Mlzoram 590. 1 1  61 1 .00 

Poadicborry 1 3 5 . 1 4  178.40 

Total U.T. 3420.31 45 1 1.29 

Total Stlltc:s/U.Ts. s469f67 9271 5.58 

c.Jltrai Sector 1 55 .70 250.90 

Orand Total 84847.37 92966.48 
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SearIty 01 PuIeaaen la Trale 

1763. SHRI RAM SINGH SHAK YA : 
Will the Minister of HOME AFFA IRS 
be pleased to state : 

<a> whether t he at tention of Govern­
IbeIlt bas been drawn to the news item 
"Train sc Yuvak Ko dhakel kar l u terc 
attac:hi Ie bhaJC' appearing in Sunrise H indi 
weekly dated 27 June, 1 983; and 

(b) if so, what steps have been taken 
for security of the passengers ? 

THE MINISTER OF STATE I N  TH E 
MINISTRY OF HOME AFFAIRS (SHRI 
NnlAR RANJAN LASKAR): (a) a n d  ( b )  
The news-item captioned " Train se Yuvak 

Ko dbabl kar lutere allachi Ie bhqe" 

appeaRd in Sunrise Hindi weekly dated 
27.6. 1983. Attent ion of the Gov \ .  of 
Uttar Pradesh has been drawn to this 
news-item as law and order including 
crime is a State subject . 

Government Railway Police, who arc 
responsible for safety a nd security of 
pUlanaen travelling in traini and t heir 
belooainls, are making al l  efforts to 
couteol criDle on the Railway by providing 
escorts on trains, surveilance over crimi­
nals, arresting and prosecut ing t hem in 
specific cues, Rai lway Proted ion Force 
is usistina the Governmen t Rai lway 
Police in this regard . 
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Over Priciaa io Coking Coal Imports 
by S:A,I . L, 

1 765 , SHRI HANNAN MOLLAH : 
S H R I  KRISHNA CHANDRA 

HA LDER : 

S U R I  SATYASADHAN 

CHAK RABORTY : 

Will  t he M in ister of STEEL AND 
MINES be plea.�d to slate : 

(a) whether t be at ten tion of Govenr­

ment has been drawn to a news item 

appearing in the Economic Times dated 
27 May, 1 983 regarding overpricing in 
cooking coal imports by the SAIL ; 

(b) if so, facts thereof and reaction 

of Government thereto ; and 

(e) act ion taken by Government 
thereon ? 

THE MINISTER OF STATE OF THB 
M I NISTRY OF STEEL AND MINIIS 
(SHRl N.K.P. SALVE) : (8) Yes, Sir. 
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(b) and (c) Tho newspaper report has 
mis-Itated cortaiJi facts. In March, 1983,  
SAIL bad issued letters conditionally 

accepting offers of three part ies subject to 
the approval of Government .  

The Millistry con sidered that the prices 

were on the h igher side considering the 
market trend . Therefore, after discussing 
this mat ter with Government , SAIL 
renqotiated the prices and other terms 
with thc!e parties and final ly the order 

was confirmed on one of the three parties 
to whom condi tional consent letters had 
earl ier been given . 

Government is satisfied that SAIL had 
not committed any mistake or error in 
handling these purchase neaotiatiolls, 
which warrants any action, whatsoever. 

Estimate for the Project for Mixed Oxide 
Fuel at Tal'llpur 

1766. SHRI N .  K. SHEJWALnR : 
Will the PRIME MINISTER be pleased 
to sta te : 

(a> the original estimate for the 
project for mixed oxide fuel at Tarapur 
and how much has been spent ; and 

(b) what are t he resu l ts achieved so 
far 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELECTRONICS AND OCEAN 

DEVELOPMENT (SHRI SHIVRAJ V. 
l»ATlL) : <a> The Development of Mixed 
Oxide fuel for nuclear reactors iI part of 
our overal l  :esearch and development 
eft'orts. It is not possible to searePte 

the expen diture incurred on i t . 

<b) The technology for the production 
of Mixed Oxide Fuel has been doveloped 
and is available for appl i cation in fllture. 

Investment in Atomic Power Reactors 

] 767. SHRI N. K. SHBJWALKAR: 
Will the PRIME MINISTER be pleased 
to state : 

<a) the investment made so far in 
each of the atomic power reactors in the 

country ; 

(b) what are the earnin&s from each 
of them so far ; by the electric power 
generated ; and 

(c) the annual expenditure and 
receipts related to each one of them in 
each of the last three years and tho 
current year ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIBN(;E AND 
TECHNOLOGY, ATOMIC ENERGY, 
SPACE, ELECTRONICS AND OCEAN 
DEVELOPMENT (SHRI SHIVRAJ V. 
PATlL) : (a) The capital expenditure 
incurred upto �rch 1 983 on the two 
operating nuclear power stations is given 
below : 

Rs. in crores 

Tarapur Atomic Power S tation Unit 1 & 2 .  

Rajasthan Atomic Power Station Unit 1 & 2 .  

Madras Atomic Power Project Unit ] 

1 02.85 

1 72.65 

109. 1 8  

The corresponding figures for various projects 
under commissioning/�onstruction are as 

fol lows : 

Madras Atomic Power Project Uni t 2 

Narora Atomic Power Project Unit 1 .t 2.  

Kakrapar Atomic Power Project Unit ] cl 2. 

92. 1 1  

223 . ;' 4  

3 1 .03 



• (b) ainoe the c:emmeaeemmt of tbe 
Q n:ial � upto March 1983, 
tile taeaI, J'eftD .. earaed on. sale of pcNeI' 

Taapur AtQlllic Power Stau. 
RJUastban Atomic Power Station 
Madras Atomic Power Station Unit- I .  

(c) The annual expenditure and 

...... fvr Tuapur Atomic Power Station, 

..... n Atomic Power Station aad 

TtlTaplU Atomic Power SIal ion 
Gross earnlnp 
Annual expenditure 

&JjJutlttur Atomic Power SltUjon 
' Gre. eamiDp 
Annual expenditure 

MDdras A tomic Po wer Station·  
Oross earnings 

Annual expenditure 

from T.anlpur, ,a..iath- _ ...... 
Atomic Pov.w StatiOlll iI an- baa.. ; 

(ltl. Crores) 

28-4.85 
m .80 

Madras Atomic Power Station for the last 
three years are u under : 

(lU. ill Crollla) 

1910-81 1911-82 1982-83 

28.90 32. 15  30.29 
26. 1 1  27.80 26.38 

21 .84 26.96 1 3 .08 

lOj)9 42.37 39J13 

The fiplres for the current year are yet to be finalised . 
• Unit- I of the Madras Atomic Power Stat ion has '*=n synchronised to tbe ,ud 

on 23.7.83  but has Dot yet commenced commercial operation . 

RUIIian Help for SettiDg up Nuclear 
Power Plants 

1 768. SHRJ N. K. SHEJWALKAR: 
Will the PRIME MINISTER be pleased 
to state : 

<a) whether Government have seen a 

news item appearing in the 'Northern 
India Patrika' dated I S  May, 1 983 under 
the capt ion 'Russia to help bui ld two 
Nuclear Power Plants' ; 

(b) the names and statUI of the leader 
I8d other memben 01 Soviet deJeption, 

who visited India in this connection and 
details of diacussions held with Indian 
counter parts ; 

(c) the names and status of other 
participaDts at the deliberations at the 

meetiop ; 

(d) whether the offer made by the 
Soviet dele,ation has since been comple­

tely examined by the Government of 

India. if 10, the details of oIf'or ; 

(e) the details of re&IOD. for accept­
iDa 'RUSSian otrer tor two 440 'M\\' power 
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plan t s  inMlid 01 earlier 1000 MW plant ; 
and 

(f) whether Oovernment arc negotiat­

i .... with ot her developed nations l ike 
USA, France, Canada, J apan etc. for 
tettlag up l OOMW plant. if 50. the deta i ls 
thereof and if not, reasons therefor ? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI):. (a) Yea, Sir. 

(b)&(c)No S"aviet delegation v is i ted India 
in this connection to hold discussions with 
their Indian cOUllter parts. However , a 
technical team from India visited USSR 
to ascertain technicals  of the offer. 

(d) and (e) T he Soviet offer was for 
ass istance in the construction of reactOf'S 
of 440 MW each and is  under considera­
tion of the G o v ernment . 

(f) No, Sir . 

Numbers of Case s of Cbain-Snatching 
and Pkt·PocketID& to' Deihl 

1 769. SHRI HARIHAR SOREN 

Will t he Minilter of HOMB A FFAIRS 

be pleased to state : 

<a) the number of cases of chain. 
snatching a nd pick-pocketing reported 
from different parts in Del hi between 

J aa uary 1983 to J une 1 983 ; 

(b) whether mass ive drive has been 
sta rted to chHk luch incidents ; 

(c) if so , the number of cases of 
cbUl-snatch� and pick pocketing regis­
tered in t he last s ix months ; and 

(d) the details thereof 1 

THE MINISTER OF STA TE IN THE 
MINISTRY OF HOME Af1E'AIRS <SH RI 
NIHAR RANJAN LASKAR) : (a) to  (d) 
Durin, the period, from ht January to 
3O&b. June 1 9&3, 36 cases of chain-snatch . 
ing " S93 cases of pick.pocketina were 
reported to t.· Qelbi PQI�i., 

The followina steps have been takea 
to <:bock such cr imes :--

I .  Patrol l ing has been intenlifted. 

2 .  Pickets have been posted at 

vulnerable points .  

3 .  Pol ice barriers have been instaHed' 
at selected places . 

4. Sources have been developed to 
col lect intel l igance about criminals 
engaged in such act ivities. 

S. Checking of buses is done. 

6. P lai n  clothes police men ha� 
been posted at sensi t ive places . 

7. Strict watch is kept over Bad­
characters/Criminals .  

8 . Publ ic moetinp are held is which 
publ ic co-operation is sought . 

9. Patrol l in& on motor-cycles with 
walkie-talkie sets is carried out 
extensively. 

Allocation of Steel to Small Scale Sector 
io Various States 

1 170. SHRI AJOY BISWAS Will 
the Minister of STEEL AND MINES be 
pleased to lay a stateme nt showing : 

<a) whether Government have laid 
down any pol icy for the allGCatioa . of 
steel .ad steel materials to small 9CaIo 
�ector of various sta tes ; 

(b) if so, deta i ls of the pol icy ; and 

(c) the tot al demand and actual allo­
cat ion to d ifferent  States (State-wise) 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF STEEL AND 
MINE� (SHRI N . K , P. SALVE) : <a> 
and (b) Iron and Steel Materials are 

supJ ied to smal l '  scale units generally 
through the Smal l Scale Iftdustriu a.­

pora t ions of the respective itates. These 
Smal l  Scale Industr ia l Corporatiom 
,ot bilhost priority sta tus � ... 
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other natJoDal importatrt sectors 
lite defence, power, railways, iD recelviDa 
allocations and supplies of iron and steel 
materials. 

Units in compact customer groups l ik e  
bright bar manufacturers t u be  manufac­
taren, barrel man ufacturers receive 

supplies directly from main steel 
producers. Similarly. suppl ies are made 
di�ly by main steel \'Iroducers to Ihose 

uDits whOle quarterly off.tab I. 100 
tonnes or more. 

(c) There is DO system of compiUq 
Slate-wise demands and makm, State­
wise allocations of i ron and steel 
materials .  The enclosed table lives 
informat ion relat ing to demand relisterod, 
al locat ions made by JPC and supplies 
made by main producers to t he SSICs of 
various Stales during 1 983-84 .  

Statement 

SI . 
No. 

l . 
2. 

3.  

4. 
S. 
6. 

7. 

8 .  

9. 
10. 
J I .  
12 .  

13 .  

14.  

1 5 .  

1 6. 

17 .  

1 8 .  
1 9. 
20. 

!>' 

SSICs 

Andhra Pradesh 

Arunachal Pradesh 

Assam Hil ls  
Bihar 

Cbandiaarh 

Dadra & Napr Haveli 

Delbi 
Ooa 
Gujara t 

Himachal Pradelh 

HaryaDa 
Jammu cl Kashmir 
Kamatalea 

Kerala 

Madhya Pradesh 

Maharashtra 

Man ipur 

Me,halaya 

Mizoram 

Nagaland 
Orissa 

1 982-83 

Demand AJ loca-
t ion 

1 1 7 .0 26 . 2 

1 . 3 

38 .6 1 1 . 1  

I SO.O 1 1 .7 

45 .4 1 2 .9 
l . S 

514. 1 42.2 

12 . 5  4.4 

221 .7 44.3 
1 3 .8 4.2 

265.0 35.6 
30.9 1 9. 3  

S5.0 24.8  

39. 3 2 1 .4 

1 00.2  1 9.9 

1 41 .3 45 .6  
1 . 2 

0.4 

3.2  O.S 

6.8 2.0 

29.2 1 3.4 

('000' tODDOS) 

1 983-84 
- - - - �  

Suppl ies Demand A l loca-
t ion 

1 3 . 3  1 00.2 27.7  

0.07 1 .4 

2.3  1 7 .8 1 1 .7 

2 .0 10.0 14.4 

3.6 50.6 1 3 .7 
0.3 1 2.6 1 .4 

14.7 462.4 44.6 

1 .8 7.2 4.9 
1 7.8 241 .2 48 .4 

0.4 1 3 .8  5 .2 

8 .5  238.0 3S .S  

2.9 1 1 .9 22.0 

7.9 1 02.6 28.0 

4.4  30. 1  26.0 

1 1 . 3 SO.O 2 1 .3  

25. 1 1 55.0 49.7 

4 .4 1 .08 

0. 1 0.37 

0.2 3 . 1  0.38 

0.3 2.0 U 
5. 1 36.6 14.6 
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, ,�. 
,1 

;; , . 
22. 
23. 

... .24. 
'25. " , 
26. 
27. 
21. 

2 3 

PODdicherry 1 8 . 6  

PuDjab 2 1 3.0 

..lla�h�n 10 1 .2 

, Tamil, Nadu 103 .7 

Tripura 
Uttar Pradesh 1 00.0 

West Bett,al 1 53 .4 

Total : 2503 .9 

4 5 6 · 7  

2.4 0.7 ] 9.8 2.5 
47.9 1 8 .9 1 34.6 . »J) 
22.6 5 .3  100.6 24.7 

23 .9 7.3 28 . 1  28.0 
1 . 1 0.03 1 .4 

4'.0 1 0.' '2.3  46.3 

29.5 7.2 , ) ] 5 .0 ,35,4 
- .- . .  � 

5 1 6.3  1 72 .00 1 999.9 '65.73 

NB : 1 .  Durio8 1983.84 on ly certain categories!sizes of s truct urals and plates are 
being allocawd .fr om, July-Sept.  f1uarter onwards. 

. 
2 .  Suppl ies d uring 1 982-8 3  have been low due, , t o  poor 1i.(tip8. 

Sellk Uolta 10 West, ...... 1 
177 1 .  �I I\JOY ,BlSWAS : Wi l l  the 

Minister of INDUSTRY be pleased to 
state : 

(a) llow many l>ig , in�ustries are sick 
. iQ, i�t �l llDd the names of those 
.�J,rica ; 

(b) how �y wor)cers are w orking 
)D�OIC in4�t�CI ; and 

(c) whether Government , have any 

prop0681 for Illltionalisat ion of those 
�WtuS\ries "! 

:P;lE .Ml'NJSTER OF INDl!STRY 

{SU.,U N�R AV.AN OATT TIWARI) : (3) 
!\q;�din, to the i':1ror�a t ion col lected 

. ,by. lhc. ltcsc,rve .Bal,lk of India, 1 06 ind us-
trial undertakings in West  �ngal ,  each 
enjoyina credit facil i t ies of Rupees one 
crore and above from the banking system, 

. . .  wore �ck aUlle .end of DeCCf\lber J 98 1 .  
�ln �r�n.ce with the pract ices aDd 
,UlNlCs cu!t4proary among ba,llkers . as 9,lso 

, ia .l:9nfi!:Dlity , with , the provisipns of the 
l.sta� .. teUlo\'em#ng , �atiA;lOaJjsed , !,lanks, it 

" ,,,,;,u.not hc p�si"le , to d ivulse �he ,nam<!s 
.,oC" .... Md ua l  c�t H u�nts of �he .. Qa(lks .  

, 1 (1) , rhQ�lleserve ·»ank o f  India d o  

�, "l ;,iDfa;gl�Il .• WHb , ,f�cJ . 10 

n umber of workers employed by the sick 
industrial updcr&jl�s. 

(c) Government are ��,.v� 
alternative sol utions, including nationali­
salion, for .fiDal di5po,siti�n of the !�U5-
trial uDderl�ings in �est JIe!lP� whiC!h 
are_ being QlaOaaed .' 4p'�r the, ;p'r,?�.i�� 
of t he tndustries (DevelopmeDt &: Rqula­
t ion) .Act .  

ACqulliOD of . Research Veael 'Sqar KalIya' for �n pe,yel!l"...t 

1 772 . SHRIMATI PRAMILA DAN­
DAVATE : Will  the PRlME MINIII'Bll 
be pleased to state : 

(a) whether the GO¥el1llDOllt .  ayc 
I\cqu ired a ship 'Sagar Kuya' !ot .the 
use of researcR in Ocean Devdopmcnt ; 

(b) if so, whether any plans �vc 
a l ready been prepared to ut ilise the 'S�JIlr 
Kanya ';  and 

(c) if  not rCjlliQn$ tbc;rqaf ? 

THE tdl�SJ£R OF . STATE IN 
THE DEPARTMENTS OF SCIENCE ,A �D TEClfNO,"QGY, 1\:r-f)MIC 
ENERGY,  , Sr.�CE, . E"'ECt:�Q�J� 
AND OCEAN DEVELOPM,ENT (Swq 
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